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BOMBAY REORGANISATION BILL

The Minister of Home Affairs (Shri
@. B. Pant): Sir, I beg to movet:

“That the Bill to provide for the
reorganisation of the State of
Bombay and for matters connect-
ed therewith, as reported by the
Joint Committee, be taken into
consideration.”

Sir, it is with great pleasure that I
make this motion. I had the privilege
of laying the report of the Joint Com-
mittee on the Table of this Fouse a
few days ago. I do not propose to
inflict a long speech. I should confine
myself only to a few brief remarks,
s0 far as the provisions of the Bill are
concerned,

Before I do so, however, I should
like to express my gratitude to the
members of the Joint Committee.
They had to work hard at great
inconvenience, and they gave their
thought and labour from day to day
to the consideration of this Bill. As
hon. Members are aware, the motion
that the Bill be referred to a Joint
Committee was adopted by the Rajya
Sabha only on the 7th of April, and
the Joint Committee was directed to
submit its report by the 14th, So,
within a week of the passing of that
motion, we were able to present that
report here. The Joint Committee, 1
think, has worked very hard and what
ig still more creditable is the cordial
atmosphere in which the proceedings
of the Committee were conducted.
Hon. Members dealt with the issues
which are involved in this Bill and
which were discussed when the Bill
was referred to the Committee, in a
spirit of understanding, goodwill and,
if I may say so, also of accommoda-
ton,

So, the Bill has come back to this
House. Certain emendments have
been made but, apart from a few,
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most of the amendments only purport
to give effect to the proposals made by
the Bombay Legislature. As hon.
Members may be remembering, the
Bombay Assembly had suggested
eleven amendments and the Bombey
Council two amendments. We have
incorporated all the thirteen amend-
ments, so far as their substance goes,
in this Bill. So, the Bill, as amended,
fully reflects the opinion of the
Bombay Legislature, not only in the
matter of principles but also of other
petty details that are contained in this
Bill. We have made the amendments,
as I said, because the Bombay Legis-
lature wanted us to do so,

As to two of these amendments,
which raised questions of relatively
greater importance, I had occasion to
refer to them when the Bill was com-
mitteed to the Joint Committee. One
related to the name of the new State,
as it has been then designated
Bombay. The Joint Committee had
agreed that instead of “Bombay” it
should be called the State of
‘“Maharashtra”.

I find that in one of the minutes of
dissent it has been contended that the
name Maharashtra is not quite appro-
priate because there will be people
speaking other languages in Mahara-
shtra, There is no State in the coun-
try where people speaking various
languages different from the dominant
language of the State do not live in
peace and, so far as the directions of
this Parliament go, also enjoy or are
expected to enjoy equal opportunities
with the members of the dominant
community. So that is hardly an
argument against the course that the
Joint Committee has adopted. Whether
otherwise Bombay would or would
not have been a suitable name is no
longer an open issue. We have all
decided that Bombay should be called
Maharashtra and so it will be.

The other amendment related to the
establishment of the circuit bench of
the Bombay High Court at Nagpur.

fMoved with the recommendation of the President,
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It was proposed that a bench of two
judges might be appointed there, but
later on the Joint Committee felt that
this bench should consist of three
judges. So we have decided that
there should be a permanent bench
at Nagpur and that bench should con-
sist of three judges.

There are other amendments also,
Those amendments are rather of a
formal or minor character. They
provide, for example, for the consti-
tution of a State Finance Corporation
for Gujarat by the State of Gujarat or
for certain other matters, such as, the
opportunity to be given to the practi-
tioners in the courts in Kutch and
Saurashtra to join the bar in Gujarat.
Also, it provides that the Bombay
Government may reconstitute or re-
organise its road organisation before
the appointed date. Other amend-
ments are also of a similar character,

There are, besides the one note to
which I have referred, two other
dissenting notes attached to the Bill
They seem to express diametrically
opposite views. But I feel tha: so far
as the principles go, here is no mark-
ed difference. I do not propose to deal
with those notes of dissent, The
points raised in those notes have
already been discussed here and I
imagine that some hon. Members will
perhaps be speaking about those
matters again here in the House.

I only wish that the parties
interested in this measure may come
still closer. They have been coming
closer day by day. They are still
remaining in one common state and
I wish that by the time this Bill is
implemented there may be full
understanding and complete harmony
between the two principal sections of

our community which will be affected
by this Bill.

There are one or two other amend-
ments to which I may refer, One
relates to the number of representa-
tives of Mahareshtra in the Rajya
Sabha. The number is being increas-
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ed by one. According to the calcula-
tions that we have made it should be
19. Formerly the figure given was 18
in the original Bill, The oﬁr relates.
to the strength of the gislative:
Assembly of Gujarat. According to
the provision in the Bill it was to.
consist of 132 members. We have now
raised the number to 154 -so that the
number of members to be returned to
the Assembly from every Parliamen-
tary constituency may be seven.
instead of six.

These were the principal amend-
ments that were made in the Bill, The:
policy statement made by the Chief
Minister of Bombay was unanimously
adopted and accepted by the Joint
Committee. So my task, as I said at.
the outset, is very simple. I commend
this Bill to the acceptance of this
House, This embodies essentially the
settlement reached between the
leaders of the two States which are
to come into existence within a fort-
night. The Bill reflects also the
collective opinion of this House.
Almost the whole of the Bill, barring
a few provisions, had the unanimous
support of the members of the Joint
Committee, There are, however, a
few matters on which there was a
difference. So we have two notes of
dissent signed by seven hon. Members,
Still, this Bill bears the impress and
imprimatur of the Joint Committee in
which both Houses were represented
and which had a strength of 45, So I
venture to think that in view of the
virtual unanimity which has been the
privilege of this Bill to enjoy from its
very start to this day it will receive
the support of all sections here. diven
in, one of the dissenting minut a
statement is made that it has whole-
hearted support to the scheme of the
Bill as, if I remember the words
correctly, it provides for a great event
of historical importance. I should, in
the circumstances, request hon. Mem-
bers to look at the problem in the-
right perspective, Let not this happy
occasion be in any way clouded by
small minor things which the leaders
of the two States have voluniarily
accepted and which has really paved'
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the way for the progress that the
Bill has made ¢o this stage.
So, I trust that hon. Members will
be pleased to bear in mind that it
is a historical occasion, and it we
take a correct view of the thing and
do not let the joy of the occasion to
be marred by things of relatively, if
I am permitted to say so, minor
character, if not petty or trivial, con-
sidering the large step that we are
taking, it will redound to the credit
of one and all.

Ultimately I would submit that
after all, all these States are but
limbs of this bigger organisation. We
owe allegiance to India as a whole,
and while we have to see that steps
are taken to promote cohesion and
solidarity between the States, we have
to guard against any such conse-
quences and things as would in any
way go against our hopes, and have
to work in such a manner that the
cohesion and solidarity and the
emotional integration of all regions
and of all communities in the coun-
try may be promoted by every step
that we take.

Sir, with these remarks I commend
this motion to the acceptance of the
House.

Mr. Speaker: Motion moved:

“That the Bill to provide for
the reorganisatjon of the State of
Bombay and for matters connected
therewith, as reported by the
Joint Committee, be taken into
consideration.”

Six‘nours have been allotted for
this Bill.

Shri Naushir Bharucha (East
Khandesh): Can we have more time?

Mr. Speaker: That is for all the
stages. The hon. Minister started at
about 12:25 or 12-20. Then, we can
sit till 6-20 and finish it today because
we have to start the Finance Bill
tomorrow. If hon. Members are will-
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ing to sit till 7 O’clock, I have no
objection, but beyond that it will not
be possible.

There are 96 clauses and 13 sche-
dules, and I have already received as
many as 112 amendments.

What is the time hon. Members
would like to allot to the general dis-
cussion?

Shri Naushir Bharucha: Four hours
for general discussion and three hours
for clause by clause. So far as the
Schedules are concerned, these are
consequential.

Mr. Speaker: I find from the names
of hon. Members sent to me that they
have already taken part in the earlier
stage. Every group has been repre-
sented thoroughly. Except for a few
alterations that have been made, what
is there to speak generally other than
getting to the clauses straightaway?
Therefore, out of six hours, let us
have two hours for general discus-
sion and four hours for clause by
clause, and if we finish the clause by
clause consideration, I will allow the
third reading some time, so that we
can finish all the stages. Let us now
devote only two hours.

I would request hon. Members who
have already taken part not to speak
unless they must intervene at this
stage, as also those who were in the
Joint Committee except those who
have appended Minutes of Dissent and
may want to explain things. Other
hon. Members who have not taken
part at any stage so far may have
opportunity. That is what I would
advise. There are always exceptions,

Shri Manay (Bombay City Central
—Reserved—Sch. Castes): Before you
call upon any hon. Member to speak,
may I request a clarification from the
hon. Home Minister regarding the
policy statement of the Chief Minister
of Bombay?
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Mr. Speaker: How can this hon.
Member explain the policy statement
of the Chief Minister?

Shri Manay: The hon. Minister
referred to Buddhists. The Chief
Minister of Bombay State, while
1making the policy statement, did not
touch this point, but when the Mem-
bers of the Republican Party in the
Bombay Assembly raised this issue,
the Chief Minister, while replying to
the debate, said in the end......

Mr. Speaker: There is no question
of point of order. Already his group
has sent me the name of Shri B. K.
Gaikwad. The hon. Member will
have an opportunity. Let him say
what exactly he wants to say then,
and ultimately the hon. Minister at
the conclusion of the general debate
will explain. I am not going to allow
it at this stage.

Shri Manay: If you give me one
minute, I will convince you.

Mr. Speaker: I am not going to give
one minute. The hon. Member’s party
will have an opportunity. Why does
he take this opportunity and speak?

Shri Manay: I am not speaking. I
do not want to speak.

Mr. Speaker: What all he has said
is a speech.

Shri Manay: I only want to know
this. The hon. Home Minister has
said now that the Joint Commnittee
has accepted the policy statement
made by the Chief Minister.

Mr. Speaker:
opportunity later.

I will give him an

Shri Manay: I only want to ask....

Mr. Speaker: I am not going to
allow. If Shri B. K. Gaikwad does
not want to speak, I will allow Shri
Manay to speak.

Shri Goray (Poona): I would like
10 suggest that out of the six hours
allotted, three hours should be .given
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for general discussion, two hours for
clause by clause and one hour for
the third reading.

Mr. Speaker: If that is the desire,
I have no objection.

Shri Goray: Shall we not indicate

the amendments that we want to
move? '

Mr. Speaker: Any hon. Member
desirous of speaking?

Shri Parulekar rose—

An Hon. Member: He has not
spoken.

Mr. Speaker: Those hon. Members
who have not spoken and who are
from Bombay may rise.

Some Hon. Members rose—

Shri Achar (Mangalore):
also might be allowed.

Shri K. G. Deshmukh (Ramtek): I
come from Vidarbha. Last time one
viewpoint regarding Vidarbha was
put forward by Dr. Aney. I hold the
opposite view and I have not had an
opportunity to place it before the
House. Now I may be allowed a
chance.

Others

Mr. Speaker: I will call him later.
Shri Naushir Bharucha.

Shri Sonavane (Sholapur—Reserved
—Sch. Castes): I have-‘also not spoken.

Shri D. C. Sharma (Gurdaspur):
Will you give a chance to non-
Bombay Members?

Mr. Speaker: I will give an oppor-
tunity to all sections.

Shri Naushir Bharucha: I think
most of us on this side of the House
will echo the sentiments expressed by
the Home Minister that on this
memorable occasion, when we are
putting through legislation of a monu-
mental character, our approach should
be such that the bitterness of the
past may be forgotten, and that we
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should look ahead to the future and
see how we can best utilise the oppor-
tunity afforded by this measure for
the benefit of the people. Even then
our hearts linger and we cannot but
pay homage to the memory of those
who fell in the struggle for attainjng
their goal, and those who are still
rotting in jail.

Be that as it may, our attempt now
must be to see that these unhappy
memories are left behind, and we
should address ourselves to the task
of building a strong Samyukta Maha-
rashtra State and a strong Gujarat
State which may become strong parts
of our country. We have always felt
that the creation of unilingual States
is not an end in itself, but only a
means to an end, and that end is the
realisation of the highest and the best
by those individuals who comprise
the States. We are also fully aware
of the fact that more difficult tasks
lie ahead of us so far as this country
is concerned, and though at one time
it was stated that the creation of
»unilingual States was likely to weaken
the unity of the country and the
security of the nation, today we feel
more than ever convinced that the
creation of these States will make our
security all the more secure, and
there is no reason to fear that our
country’s unity will in any way be
weakened.

Sir, we regret to observe that so far
as the Samyukta Maharashtra Samiti
was concerned, which is the real
representative of the views of the
people of Maharashtra in this matter,
it was never consulted and, therefore,
we do not think that this Bill is based
on agreement. And we feel that such
amendments as deemed fit by us will
be moved.

There are two major defects in this
Bill. One is with regard to the
boundary adjustments and the other
is with regard to the financial provi-
sibns.
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So far as the boundary adjustments
are concerned, it is our grievance,
grievance of those who have been
elected on the Samyukta Maharashtra
Samiti ticket, that Dangs should not
have been included in Gujarat but it
should have gone to Maharashtra and
my reasons are as follows: the Adi-
vasis form 96 per cent. of the Dangs
population of 47,000; secondly, the
official language of the Dangs was
declared as Marathi by the Govern-
ment of Bombay in May 1949 as a
result of an agreement between the
then Chief Minister Shri Kher and
the present Finance Minister of the
Union Government Shri Morarji
Desai who was the Home Minister at
that time.

Sir, geographically Dangs is conti-
guous to Nasik district, not to Surat
and out of a total population of
47,000 as many as 45,000 are Marathis.
Until 1903 Dangs was under
Khandesh for all administrative pur-
poses and all records were in Marathi.
The Dang tribes are Bhils, Warlis,
Kunlis and Kathodis which are only
found in Maharashtra and very
seldom in Gujarat. The list of voters.
was published in Marathi. The Bom-
bay Government published a tenta-
tive order on 14th September, 1950 to
include Dangs in Nasik district and
the Justice Bakshi Techchand Com-
mittee unanimously decided to include
Dangs in Maharashtra. The State
Reorganisation Commission of 1956
suggested inclusion of Dangs in Maha-
rashtra. In 1956 the draft reorganisa-
tion Bill and the Select Committee
proposals also favoured inclusion of
Dangs in Maharashtra. The Bombay
Assembly defeated an amendment on
the 6th April, 1956 while considering
the Bill for inclusion of Dangs in
Gujarat by 224 votes to 6 votes omly.
So far as the clamm of Dangs is con-
cerned for inclusion in Maharashtra,
it has been repeatedly established
and officially recognised. We do not
understand why today it is included
in Gujarat.

So far as Umbergaon is concerned,
there are certain villages which are
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villages but still they are being
included in Gujarat. So far as parts
of West Khandesh are concerned, we
are sorry that for the fulfilment of
the Ukai project more land and more
villages than was mnecessary have
been taken. We have got no griev-
ance against the Ukai project. If I
may reflect the views of Maharashtra
people, they are not averse to making
some sacrifices for the becnefit of
Gujarat. But we feel that we are
making sacrifices for a project which
is thoroughly impracticable and it is
conceivable that sooner rather than
later the Ukai project will be
abandoned half-fulfilled and Gujarat
may turn to Narbada which is a much
better project. But even assuming
that the Ukai project will be for the
benefit of Gujarat and it is practicable,
more villages than would be actually
submerged have been taken into
Gujarat on the plea that certain more
land will be required for the resettle-
ment of those who will be thrown
out from the submerged villages. As
it is, those villages which are taken
for such purposes are already over-
crowded and there are people still
living there. We do not understand
how these lands will be wused for
the resettlement of villages which are
going to be submerged. I think, the
excuse is a very lame one and this
thing requires to be looked into
again. We do mnot also understand
why a two mile bclt, a sort of neutral
zone, is being created and more land
is being taken away. As I said, the
Maharashtrians do not grudge making
sacrifices for the interests of the new
State of Gujarat but those sacrifices
must be sensible and practicable and
1 appeal to the hon, Minister to see
whether anything can be done for
releasing certain of the villages which
are unnecessarily being included in
‘Gujarat.

Now, coming to the financial
burden, the®'cost of construction of
-capital is Rs. 10 crores. We do not
grudge Gujarat good capital. But
there are many buildings in Baroda
ity and I do not see why Baroda
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city is not being fully used for that
purpose. If the numerous palace
like buildings and accommodation
were to be utilised in Baroda, I have
no doubt the cost of construction of
capital will be very much less than
Rs. 10 crores. But even if it is Rs. 10
crores, I wonder why the Central
Government does not bear a portion
of that expenditure? I think, in the
case of Chandigarh, the Central Gov-
ernment generously assisted the
Punjab Government on the principle
that the creation of new States 1is
essentially the work of the Union
Government and that the Union funds
must pay a portion of the deficits.
Now, here is a question of meeting
the deficit for ten years. One could
understand the deficit being allowed
to be met for first two years. But
then there will be the Finance Com-
mission for the allocation of Central
revenues—excises and taxes—to the
States and we do not understand why
the State of Gujarat should hot queue
up before the Finance Commission for
its due share and if that share is
generously given, I think Maharashtra
will not grudge that. Also, the
deficit is based on the exaggerated
estimates. I think that the financial
obligation on Maharashtra should be
toned down.

With regard to Vidarbha. may I say,
so far as the Samyukta Maharashtra
Samiti is concermed, it is fully
pledged to the Nagpur Pact. In its
every letter and in spirit the Nagpur
Pact will be fulfilled and if at all we
have any say in this matter, may I
assure those friends in Vidarbha that
no stone will be left unturned to see
that Nagpur is brought back to its
eminent position that it first occupied
and as far as it is within our powers
we shall see that everything is done
to preserve and maintain not only
the status of Nagpur but to see that
the people of Vidarbha rise to this
full stature and their economic con-
dition is uplifted.

I am very glad that in this Bill
there is no provision for giving
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so-called linguistic wminorities. One
of the minorities—if I may say reli-
gious minority, the smallest in the
wvhole of India, possibly in the whole
world—is the Parsi community which
has never asked for any safeguards
from anybody. I am glad the Union
Government have shown that trust
and faith in the ability of Maharashtra
to deal justly with all communities.

In conclusion I must say that we
regard this day as a memorable day.
We feel that it is a triumph of
popular will and if we were to draw
any lesson from this it is this that
no problem is ever settled finally
even by Parliament wunless it is
settled right. But we are going to
forget all the past and we are looking
forward to the future. If border
adjustments are determined finally in
the right spirit, in the right way
which, I think, could be determined
by two parties sitting round the
table and talking things over, then
both the States will be able to look
forward to a very brilliant future
and contribute to the greatness and
glory of this country.

Shri Parulekar (Thana): Mr. Spea-
ker, Sir, I welcome this Bill because
it is a triumph of the cause of the peo-
ple in Maharashtra and Gujarat. It is
the vindication of their demand for
the formation of wunilingual State
which has been incorporated in this
Bill. It is a victory of the people of
Maharashtra and Gujarat. I am re-
minded at this stage and I would like
to bring it to your notice, Sir, that the
people both in Maharashtra and Guja-
rat had to pay a very heavy
price for winning this victory. More
than one hundred citizens in Maha-
rashtra and Gujarat had to give their
lives. Thousands and thousands of
them had to court imprisonment. I
shall be failing in my duty if I do not,
on this occasion, pay my humble and
respectful homage to the martyrs and
also express my gratitude to all those
who participated in that struggle as a
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result of which this victory has been
won,

13 hrs.

This victory is precious, and all the
more so, because it has been won
against most formidable opponents and
bitter opponents, who were opposed to-
the formation of Maharashtra with
Bombay city. Shri S. K. Patil, who
was then a Member, of Lok Sabha and
who is now a Minister in the Cabinet,
had declared that Maharashtra would
never get the city of Bombay till eter-
nity. Another Minister in the Cabinet
now, Shri Morarji Desai, who was then
Chief Minister of Bombay....

Mr. Speaker: Why not forget all
that?

Shri Sonavane: Have not the Minis-
ters the right to change their views
later on? Why should we talk of the
past?

Shri Parulekar: I am only express-
ing what I feel, and this is the occa-
sion when I should express it.

Shri Morarji Desai was more modest
than Shri S. K. Patil, because he had
said that Maharastra with Bombay
city would not be achieved at least
till he was alive. To anticipate the
advice which the Home Minister will
give, he will say, let us forget the:
past. It is easy to advise; I wish I
could. But I shall be a hypocrite if
1 were to say that I can forget the
crimes of Shri Morarji Desai in this.
respect; it will be doing injustice to
myself, injustice to the people of
Maharashtra and Gujarat and also
perhaps to him because he takes pride
in those crimes.

When this Bill was introduced by the
Home Minister, he stated the reasons
why it wag being introduced. He
stated the reasons for splitting up the-
bilingual State and forming the unilin-
gual States of Gujarat and Maharash-
tra. He said that the reason was that
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the earlier decision, namely the deci-
sion to have a bilingual State had not
satisfied all concerned. I would like
to ask him in all humility when did
this realisation dawn on him,

I shall not accuse the Congress lea-
ders of being so unintelligent as not to
realise the fact that the people and all
those who were concerned were not
satisfied with this decision when the
bilingual State was formed. But, still,
they took that decision because they
wanted to impose their decision on the
people of Maharashtra and Gujarat. It
is only when they realised that the
people will not submit to this decision
that the earlier decision is being
. changed.

What was the new factor in their
realisation? That new factor which
has influenced then in bringing for-
ward this Bill is that if the bilingual
State was not split up and the demand
for the unilingual States of Maharash-
“ra and Gujarat was not conceded,
then they were not likely to be in
power after the next elections. Any-
how, whatever may be the reasons
which might have impelled them, I
welcome this Bill.

I shall now pass on to deal with some
of the vital defects in the Bill, and I
shall deal with them very briefly.
‘When bilingual States are split up and
unilingual States are formed, it is but
quite natural that issues about the
borders should arise. The solution of
the border issue is not difficult if it is
solved on the basis of a principle.

The very principle on the basis of
which a unilingual State is formed re-
quires that the same principle should
be applied when we are considering
the question of borders and deciding
which  village should go to
which State, taking its conti-
guity also into consideration. If
the border had been decided on this
basis, and if those provisions had been
incorporated in this Bill, it would
have been quite perfect.
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But, the question that arises is this
Does this Bill decide the border on the
basis of this principle? My submission
is that it does not. The principles
which I refer to are what are com-
monly and popularly known as the
Pataskar formula. The Bill does not
decide the border on the basis of the
Pataskar formula; rather, it negates
it, because hundreds of villages where
the population speaking Marathi is in
a majority and which are contiguous
to Maharashtra are included in
Gujarat.

What is still worse is that the Bill
does not adop! any consistent princi-
ple for deciding the border. One
could have understood if the border
had been decided on some consistent
principle, whether right or wrong. But
when we examine the provisions of
the Bill we find that no consistent
principle has been adopted, so far as
the question of deciding the border is.
concerned.

The principle for including 156 vil-
lages of East and West Khandesh in
Gujarat is that a dam at Ukai which
is in Gujarat is being built. The
principle for including the Dangg in
Gujarat seems to be—because it has
not so far been explained—that Maha-
rashtra must pay the price for having
the Bombay city. The principle for
including the Marathi-speaking villa-
ges in the Dharampur and Bansda
taluks in Surat district is that these
taluks have been part of Surat dis-
trict and part of Gujarat all along.

Shri P. R, Patel (Mehsana): Any
Marathi-speaking area in Mehsana dis-
trict?

Shri Parulekar: I shall come to that
later.

If we examine the other provisions,
we shall find worse inconsistencies in
deciding the border. In the Umber-
gaon taluk, village has been taken as
a unit; in the case of Dharampur and'
Bansda, it is the taluk which has been
taken as a unit; in the case of Dangs,
the district has been taken as a unit.



12487

[Shri Parulekar]

Therefore, if we take a.survey of all
the provisions in the Bill, the conclu-
sion is irresistible that no consistent
principle has been followed or adopted
in deciding the border.

Bombay

It is the contention of the Home
Minister that a consistent principle
has been applied in deciding the bor-
der. And what is that principle? That
principle is the agreement between
Shri Chavan, who is the Chief Minis-
ter of Bombay and the would-be
Chief Minister of Maharashtra, and
Shri Mehta the would be Chief Minis-
ter of the Gujarat State which will
come into existence on the 1st of May
this year. This agreement between
these two gentlemen, the two would
be Chief Ministers is the principle on
which the border has been decided,
and, therefore, he urged on us to
accept the decision which they had
arrived at.

Dr. M. S. Aney (Nagpur): One 1s
a Chief Minister defacto, while the
other is still in embryo.

Shri Parulekar: I could have under-
stood this argument, if these two
would be Chief Ministers had agreed
on some principle for deciding the
border, and whether the principle was
Tight or wrong would have been a
different matter. If they had agreed
on some principle on which the border
‘had to be decided, really there would
‘have been some force in the argument
of the Home Minister. But they
agreed on one thing, on one principle,
and that principle was one of bargain-
ing; and that is the basis on which the
‘border has been decided. The agree-
ment between these two gentlemen is
worthless for our consideration, and
T shall state the reasons why I consi-
der it as worthless. These were the
two gentlemen who had agreed to
accept the bilingual State, to form the
‘bilingual State and work for its suc-
cess. These very gentlemen had
agreed with Shri Morarji Desai in
suppressing the demand for a unilin-
gual State, of the people of Gujarat
and Maharashtra. These two gentle-
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man have adopted a resolution in the
last session of the Bombay Legislative
Assembly, demanding that the Patas-
kar formula should be taken as the
basis for deciding the border
between Maharashtra and Karnataka.
They are agreed on that resolution
which is a unanimous resolution, and
yvet, these very gentlemen have also
agreed that the Pataskar for-
mula should not be adopted as a
basis for deciding the border between
Gujarat and Maharashtra. These are
the very gentlemen who had agreed
that the district of Dangs belonged to
Maharashtra, and these are the very
g:ntlemen who today say that Dangs
does not belong to Maharashtra but
to Gujarat! In face of what I have
stated, it will be seen that the agree-
ment which is recommended to us for
acceptance is not worth much conside-
ration.

Now I will briefly explain our ob-
jections to certain provisions of the
Bill dealing with the border. These
relate to the inclusion of 17 villages
of Umbergaon taluk in Gujarat, the
inclusion of the Dangs district in
Gujarat, the inclusion of about 156
villages of East and West Khandesh in
Gujarat and the inclusion of the
Marathi-speaking villages of Dharam-
pur and Bansda taluk in Gujarat. The
reason for our objection to the inclu-
sion of 17 villages of the Umbergaon
taluk in Gujarat is that according to
the census report of 1951, the ma)ority
of the people in these villages are
Marathi-speaking and these villages
are contiguous to the Maharashtra
State which will be formed. Those
who do not agree with my contention
go to the length of saying that the
1951 census is not a reliable census
at oll. They go to the length of say-
ing that the figures of the Marathi-
speaking population in these villages
and in the area round about have been
manipulated by the Maharashtrians
with the help of Maharashtrian offi-
cials. This is a fantastic proposition
and a fantastic charge. It is flattering
to us, no doubt that we are so intelli-
gent as to outwit the then Chiet

-
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Minister of Bombay, Shri Morarji
Desai, and the Finance Minister of
Bombay, Dr. Jivraj Mehta, who was
.also there, that in spite of the presence
of these gentlemen who were the

-champions of a bilingual State, we, the

Maharashtrians, with the help of
the petty  officials could manipulate of

census figures. But this is not a fact.

One of the arguments advanced is

‘that the Warlis, Scheduled Tribes,

who live in this area do no speak
Marathi and Marathi is not their langu-
age. In support of this contention,
they take the authority of one Shri

‘Save, who was a Deputy Collector in

that area, and who wrote a thesis on
the Warli tribes in which he has stated
that the Warlis—some of the observa-
tions he has made thercin are not very

clear—speak Gujarati. But he has not

said that they do not speak Marathi
or that Marathi is not their language.
In this connection, I do not accept him
as an authority on this subject better
than myself. I will state the reason.
I have been working in that area. I
have been very intimately connected
with the Warli tribes for the last 12

_years. I have lived among them, I have

becn moving among them. I have been
among these people and I know what
their language is. For my services to
these Scheduled Tribes, I was reward-
ed by the hon. the Chief Minister, Shri
Morarji Desai, with an order, extern.
ing me from that area for several
years and detaining me for a year. So
far as my academic qualifications are
concerned, I have got the same qua-
lifications as Shri Save.

Shri P. R. Patel: You have preju-
dice, while he was a prant officer.

Shri Parulekar: Therefore, he had
much more prejudice than I had. As
I said, Shri Save has not stated that
Marathi is not their language. Even
if he had so stated, he is not an autho-
rity on the subject. He was a student
who was studying and preparing a
‘thesis for his M.A. He might have
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made some study and might have
made some observations. But I have
studied this' problem for the last 12
years and T say on my own authority
that the language of these Scheduled
Tribes, the Warlis, is Marathi.

I will now explain our objection for
the inclusion of the Dangs district in
Gujarat. The issue whether the Dangs
district was a part of Maharashtra or
Gujarat had been decided thrice. Once
it was decided by the then Chief
Minister of Bombay, the late Shrj B.
G. Kher, and Shri Morarji Desai, who
was then the Revenue Minister.

An Hon. Member: Home Minister.

Shri Parulekar: Home Minister. It
makes no difference whether he was
the Home Minister or the Revenue
Minister. He was a Minister.

They went to the district and made
a on-the-spot study. Both of them
came to the unanimous conclusion that
Dangs belonged to Maharashtra.
Again in 1950, when the question of
delimitation of constituencies came up.
the Tek Chand Committee also came
to the conclusion that Dangs belonged
to Maharashtra. Once again in 19?6.
when the question of States reorgami-
sation was taken up and a Bill was
introduced, Dangs was considered a
part of Maharashtra and not Gujarat.

Now, what has happened after 1956
to change the decision taken on all the
three previous occasions and arrive at
a new conclusion that Dangs belongs
to Gujarat?

Now I will take up the question of
the proposed inclusion of 156 villages
of East and West Khandesh in Gujarat.
Firstly, there is no dispute as regards
the fact that these villages are part.of
Maharashtra. But they are being in-
cluded in Gujarat on the ground that
the Ukai dam is to be constructed.
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What has the dam got to do with the
area and the people who ¥ve in these
villages? The Ukai dam can be con-
structed. There is no objeciion to
that. We welcome it if Gujarat is
going to be benefiteq by Ukai. But
that cannot be a justification for in-
cluding these villages in Gujarat.

Shri P, R. Patel: The dam is to be
constructed not on the land but in the
air!

Shri Parulekar: The spot for con-
tructing the dam is not in the area
of the villages. It is far away from
these villages. Just because the Ukal
dam is to be constructed far away
from these villages—I do not know
exacily how many miles—they are be-
ing included in Gujarat.

" There are two issues io be consider-
ed in this connection. As regards the
Ukai dam itself, the technical experts
are divided. Some think that it is not a
feasible and practical proposition. They
think that Rs. 66 crores which will be
spent on this dam will be found to be
a wast> afterwards. Since the experts
are divided on the question, we can-
not be sure whether this dam will be
a success or not. Even supposing that
it will be a success and it will benefit
Gujarat, there is no justification for
including these 156 villages on that
ground in Gujarat.

Then I come to the last point. This
is about the provisions which deal
with the financial burden which has
to be borne by Maharashtra. The Bill
provides that Maharashtra will have
to mect the deficit of the Gujarat State
for the next ten years. The principle
underlying this is very novel. The
question naturally arises why one
State should bear the deficit of ano-
ther. This responsibility is entirely
that of the Central Government. This
provision for the payment of the defi-
cit of the Gujarat State by Maha-
rashtra is incorporated in the Bill be-
cause the Central Government want to
es~ape from their own responsibility.
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They want to see us quarrel among
oursclves and sitting there, they will
enjoy. It ig really the responsibility
of the Central Government to bear the-
deficit, whatever it may be, of any
State. If there is any deficit in West
Bengal, if there is a deficit in any
other State, it is the Central Govern-
ment which meet it; it is the Finance
Commission which takes into conside-
ration the deficit and makes provision:
for meeting it.

Our suggestion is that Maharashtra
should pay the deficit for two years,
the rest of the Second Plan period,
becausc arrangements have already
been made. But, afier that it should
be the responsibility of the Central
Gov.orament to find out what is the
deficit of Gujarat State and meet it.
We will be supporting the demand of
the Gujarat State if they demand from
the Centre that the deficit should be
made good by the Centre.

An Hon, Member: It is very good of
you to suggest that.

Shri Parulekar: Another questionr

" arises, a very ticklish question. The

Central Government has connived at
it because, if they were to concider
it, it will be their responsibility 1o
bear that burden. Before the bilin-
guel State was formed, the deficits of
Saurashtra and Cutch were borne by
the Central Government. Now, the
Bill provides that it is the M&harashtra
Statc which has to bear the burden
of the deficit of both Saurashtra and
Cuich. What is the reason? Because
they happened to be part of the bilin-
gual State for three years.

My suggestion is that in calculating
the figure of the deficit, the deficit
which is to be borne on account of
Saurashtra and Cutch should be taken
out; and it should be borne by the
Central Government to help Gujarat
with the amount which is needed for
making up the deficit of Saurashtra
and Cutch.
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These are some of the defective pro-
visiong of the Bill. But, on the whole,
despite these defects, it is a great
+ historical step; and I, therefore, wel-
come it. It is the victory of the
people. That is why I welcome it.

Mr. Speaker: Shri Nathwani.

Shri D. C. Sharma: Sir, I want to
speak.

Mr. Speaker: Does he belong to
Gujarat or Maharashtra”

‘Shri D. C. Sharma: It should not
a be made a parochial question because
s We are al]l connected with it. (Inter-
ruptions).

Shri Raghunath Singh (Varanasi):
He belongs to the whole of India.

Shri P. R. Patel (Mehsana): I have
given a note of dissent, Sir.

Shri Nathwani (Sorath): Sir, I was
rather a little surprised and even
paincd at the tone of the speech made
by the last spcaker. We had a full-
dress debate in the Bombay Assem-
bly. And, during the first stage of
this Bill here, several Members gave
vent to their feelings. Even before
the Joint Committee, during the
course of the discussion, all the con-
troversial points had been carefully
and thoroughly gone into. So, I
expected that now at least, when we
are parting and when both the States
are on the eve of a new career, the
Members from both the parts would
refrain from carrying on the debate
in a spirit which is not cordial and
friendly.

13.24 hrs.

[PANDIT THAKUR DAs BHARGAVA in the
Chair]

That is why I said I was a little
pained to hear the last speaker.
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(Interruption). It leads me to think
that even now certain controversial
issues are to be kept alive with certain
ulterior motives. 1 will refer to it at
a later stage; but, as the time at my
disposal is rather short, I will try to
deal with the two main issues which
are even now controverted by one
group.

It is said that so far as the financial
settlement is concerned and so far as
the border readjustment is concerned,
injustice is done to Maharashtra, that
no principle is sought to be followed
and so on. I will take up the ques-
tion of financial settlement first.

We have to bear in mind the entire
background. And, what do we find?
Here is a great tomposite State in
which we have lived together—thece
two groups—for over 150 years. Their
splitting up into two linguistic groups
was found to be the most troublecome
issue in the reorganisation of the
States. The fate of Bombay or the
future of Bombay was the main reascn.
Besides being a cosmopolitan city,
besides being the heart of commerce
and industry, Bombay has a huge sur-
plus and from its huge surplus the
deficits of both the areas, Maharashtra
and Gujarat were met. Therefore,
even before the States Reorganisation
Commission those who wanted Bom-
bay to be included in Maharashtra
had made a suggestion to meet the
deficit of Gujarat from the surplus of
Bombay. They went further and sug-
gested that this financial settlement
should form part of any scheme cf
separation of these two groups.

So, when we are splitting up the
State into two parts, it is natural, it
is quite obvious that this should form
part of the scheme of separation. That
is why the deficit of Gujarat is sought
to be met from the surplus which
would remain in the other part.
Therefore, in this context, it was quite
natural that when there were nego-
tiations between the Janata Parishad
and the Samyukta Samiti or even
thereafter when the leaders of the
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two groups met and tried to solve this
question, they took into consideration
the need to supply the deficit of
Gujarat from the surplus of Bombay.
Therefore, when some Members have
now suggested that the deficit should
be made good from the Centre, it
does not hold good. It has been almost
common ground that in case of scpa-
ration the deficit of Gujarat should
be met from Bombay. So, this princi-
ple was accepted.

Even when this principle has been
conceded, those who object to the
settlement do not object so much
against the payment but they say that
not so much should be paid and why
less should not be paid. That is their
objection. These friends have, there-
fore, urged now that it is not the State
of Maharashtra but the Centre that
should give some loan or subsidy to
me=t the deficit. But that approach
is not correct.

Then, I come to the question of the
extent of the deficit that should be
met. In this connection, two or three
things should be borne in mind. First
of all, we say that at least the deficit
for 10 years should be met; and we

say there is a good precedent for
doing so.

In the past, when several States
merged into bigger units or some new
States were created and when the
Centre took over certain sources of
revenue, provision was made by the
Centre for meeting their deficits for
10 years because it was considered
that 10 years’ period would be the
normal period by which that parti-
cular State can find its bearings....

Shri Naushir Bharucha: We have
no objection to Central relief being
given to them. (Interruption).

Shri Nathwani: But why should
the Centre bear it? Why should it
not be from the surplus...... (Inter-
ruptions). It was not then a question
of splitiing up into two States. If my
learned friend wants to compare
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things, then, he must take the case
where a bilingual State was broken
up and which had a huge surplus;
then the analogy would apply, not
otherwise. (Interruptions).

The second thing about the period
is this. It has been pointed out that
it should be met at least for an initial
period. And, bhaving regard to the
fact that here is a State which conti-
nucd to exist for 150 years and one
part of it is made to come out, I sub-
mit that the analogy of a joint partner-
ship or a joint venture, where one
partner is asked to go out and start
afresh his business, will apply. In
this background of a joint venture
which has existed for over 100 years,
ten years’ period would be the mini-
mum which should be allowed to the
outgoing partner to build up his own
house and set his house in order. It
has been stated that Gujarat is rather
rich and does not require to be helped
financially to this extent....(An Hon.
Member: Nobody says so). That myth
was exploded the other day when
Shri B. G. Mehta spoke during the
first stage. He explained the real
state of affairs so far as the develop-
mental projects were concerned and
how 25 per cent of the population
consisted of Adivasis. In this connec-
tion, I want to give some figures so
that if there is any lingering doubt
in anybody’s mind, it may be dispel-
led. In 1956, the Finance Minister
had got prepared a statement of
receipts and income per head from
various districts—both Gujarati and
Marathi. It was found that excluding
the surplus of Bombay, the per capita
receipt from Gujarat areas was
Rs. 12.36 per annum whereas from
Marathi areas it was Rs. 10.32. If you
include the surplus of Bombay, the
per head revenue receipt of the
Marathi area would amount to Rs. 17
whereas that of Gujarat would remain
Rs. 12.36 nP. Having regard to all
these circumstances, the period should
have been a little more. Ten years
is the minimum period that should be
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provided for. I was rather surprised
when I heard my friend Shri Parule-
kar saying this: why should the deficit
of Kutch and Saurashtra be met by
Maharashtra? At no stage has this
suggestion ever been made. When the
Mahagujarat Junta Parishad and the
Samyuktha Maharashtra Samiti were
discussing, they never referred to this
matter. The deficit that was given
by the Centre to these States was in
consideration of certain resources of
revenue having been taken up by it.
That was the position. It was not
with a view to meet the deficit. The
argument that while considering the
deficit you should exclude Saurashtra
and Kutch merely shows to what
cxtent some of our friends are wil-
ling to go in order to keep alive this
controversy.

I now come to the other question
of the border. It has been stated that
no principie has been followed and
there should be a boundary commis-
sion and so on. It comes with ill
grace from these friends who say that
some commission should be appointed.
Let us take the last Commission. Per-
sons of high calibre and integrity
gave their decision whether it was
regarding Vidarbha, or the smaller
bilingual State or the border between
Belgaum and the other places. None
ot these decisions is found acceptable
{o them. What is the guarantee that
they would first all agree to the deci-
sion of a commission? At least there
should be some finality about these
things now.

It has been said that there is no
principle followed in demarcating
these lines. I feel that the problem
should be viewed in its entirety. When
a claim is made for certain things
and a settlement is arrived at, it may
perhaps be found difficult to justify
every item on its merits. In this case
however it is possible to justify every
part of the arrangement. Principles
are borne in mind and every part of
the arrangement regarding the border
areas can be justified by reference te
some principle. Take for instance the
case of Umbergaon. It has been
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asked: what is the language of this
part? Are these people speaking
Gujarati or some other language? 1
need not ‘go into all the details or the
reports that are made by Messrs. Save
and Kulkarni. So far as the language
position is concerned, it cannot be dis-
puted that Gujarati language is pre-
dominant. There are in this block
3,117 school boys who are attending
Gujarati primary schools....(Shri
Assar: What about the others?) There
are 2,460 who are attending Marathi
classes. They have got the choice to
attend either of the two schools. What
does it show? People there are more
Gujarati-speaking or more influenced
by Gujarati. They speak either
Gujarati or a language which is akin
to Gujarati. The local boards run
the schools in these parts

Shri Assar (Ratnagiri): The local
boards belong to the Congress and
therefore, they are not opening
Marathi schools...... (Interruptions) .

Shri Nathwani: Truth is sometimes
unpalatable. But here are the tell-
tale figures. Having regard to that
basis, having regard to the present
position and having regard to the
views expressed by representatives of
various bodies, by elected persons,
the whole of the taluk should have
gone to Gujarat. But we conceded
part of the taluk to them and gave
them certain villages. Now, they ask:
what is the principle which has been
underlying this? I say the principle
is that either the people, the majority
of the people are speaking this parti-
cular language or they have passed
resolutions in support thereof.

Now, I shall refer to the Dangs
district. Even when the representa-
tives of the Samiti and the Parishad
met, they agreed to re-examine the
whole problem. I can read the text
because ~the decision, it was argued,
was arbitrary. ... (Interruptions). My
learned friend need not interrupt me
now.

Mr. Chairman: He is not yielding.
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Shri Khadilkar (Ahmednagar):
Only one explanation, Sir. He is
rightly referring to certain under-
standing between the Parishad and
the Samiti. When he refers to that,
he must bear in mind that these bodies
were never consulted when they
reached agreement at Government
level. Otherwise, there would not
have been any difference.

Shri Nathwani: You have not
listened to me. I am merely refer-
ring to one fact. You can ask Shri
Dange. It has been reported in the
‘Nava Sakthi and it has been referred
to in the Bombay Assembly, that he
was willing to give away 45 villages
from Dangs. On what basis—may I
ask? You can look to the number of
students who are attending the two
schools.

Shri Yadav Narain Jadhav (Male-
gaon): There are schools without
students.

Shri Nathwani: 7,500 Adivasi
children attend the Gujarati primary
schools in this area whereas 2,900
Advasi students attend the Marathi
schoois. These figures have a story
to teil. They will satisty any impar-
tial person as to where the predelic-
tions of the people lie.

Then, I come to Ukai. I would like
in this connection to stress one aspect.
They say they are opposing it on
scientific grounds. That is how it is
put in the note of dissent by my
Maharashtrian friends. What is the
scientific material on which they are
trying to dispute it? They rely on
two facts. First of all, they say that
Ukai Project is not a feasible pro-
position, there would not be sufficient
quantity of water which can be
impounded. I have seen a circular, a
note prepared by the Ukai Prevention
Committee wherein, by manipulating
figures, by trying to mis-interpret the
correct figures given by the Central
Water and Power- Commission and by
the technical committee, they say that
the utmost quantity that would flow
in the river is hardly 5 million acre
feet. This is not correct. It has
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been admitted that even on the most
conservative estimate the total flow
would be more than 9 million acre
feet out of which two-third can be
utilised by the upstream regions of
Maharashtra and Madhya Pradesh.

Shri Yadav Narain Jadhav: What
is the source of your information?

Shri Nathwani: Sir, ] am willing
to meet that point if you give me
five minutes more.

Mr. Chairman: Order, order. This
is not the time for that. If any ques-
tions are raised now and the hon.
Member wishes to reply them when
he has almost finished his speech, ne
will take more than five minutes. He
is making a point. Let him continue
with it. This is not the time for
answering questions.

Shri Nathwani: The total quantity
of water that would be available in
the river is estimated at 9 million
acre feet. The second point is that
only 7 per cent out of this should be
allotted to Gujarat, because they say
that the cropped area in Gujarat is
hardly 7 per cent of the total cropped
area in the whole region. But there
are two fallacies. Firstly, the alloca-
tion of water is not based ecither on
catchment area or on cropped area.
You have to see the land which is
available for irrigation, and it has
been estimated that about 18 lakhs
of acres of land would be available
for irrigation in Maharashtra as
against 10 lakhs acres of land avail-
able for irrigation in Gujarat. There-
fore, in this proportion the total water
supply should be divided, and this is
the basis on which the waters of
Godavari have been distributed.

Again, in computing the total
amount that can be available they
forget that you cannot prevent or hold
back water from flowing. For that a
bund, reservoir or a dam has to be
built and the nearest point where it
could be built in Maharashtra is so
far away that at least 5,400 gquare
feet of catchment area would be left
for water to flow up to Ukai.
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Therefore, there is no difficulty
about sufficient water being made
available at this point—Ukai. Then,
they say that this would lead to flood
in the upper region. It is very diffi-
cult to understand this sort of argu-
ment, because in one breath they say
that sufficient water would not be
there to fill the lake and, on the other
hand, they say there would be so
much water that the upper streams
would be flooded.

Lastly, they say that there is ample
-0il and gas available now and, there-
fore, no money should be wasted on
this. I would like to tell these own
friends two things. Firstly, one does
not know when these would be
exploited and, secondly, one does not
know how much gas or oil would be
available there. Again oil is far more
costly than hydro-power. Lastly do
not forget that if we have got two
resources, namely, hydraulic power
and oil and gas, by resorting to our
hydraulic resources we would be
making available our surplus oil and
gas for other parts of the country.

Sir, it is this kind of remarks and
arguments which lead me to think, on
the whole, that the whole object in
their mind is not to see that their
point is conceded but to keep alive
-some sort of controversy, because they
have in mind the next elections. As
politicians they may bear in mind the
next elections, but they should not
forget that whereas politicians look
to the next elections statesmen look
to the next generation. That is the
difference betwcen the two. Instead
of keeping alive these feelings of
bitterness and animosity, would it not
be better to foster and promote feel-
ings of friendliness and neighbourli-
ness because, Sir, it is a pity if a
nation were to despise passion in
-fiream but submit to it in its awaken-
ing.

I want to say a word about the city
-of Bombay because I have stayed there
for a number of years. The best part
of my life has been spent there. I
would say that this now ferms
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definitely a part of Maharashtra and
{ts affairs would be administered and
controlled by the State of Maha-
rashtra. But when people say that it
is a cosmopolitan city they have in
mind that the culture, the outlook is
not regional. There you find that it
is a confluence for the meeting ground
of all people from other parts of the
country.

Shri Naushir Bharucha: It will
remain a cosmopolitan city.

Shri Nathwani: It should remain
so. Its cosmopolitan character should
be preserved. It is rightly termed as
“India in a miniature”. Therefore,
Sir, this policy statement is welcome,
whereby its cosmopolitan character is
going to be maintained. It will also
be to the glory of the State of Maha-
rashtra that it can preserve its cos-
mopolitan character.

I end, Sir, by wishing to the people
of Maharashtra - all peace and pros-
perity so that they can contribute to
the strength and glory of our country.

Shri Basappa (Tiptur): In the city
of Bombay there are 4 lakhs to 5 lakhs
of Kannada people.

Shri K. G. Deshmukh: Mr. Chair-
man, Sir, I thank you for giving me
a chance to participate in this debate.
Last time, at-the time when this Bill
was referred to the Joint Committee,
my hon. friend, Dr. Aney, for whom
I have great regard, made a very
forceful but, at the same time, a very
sentimental speech, in which he has
said that this Bill is nothing but
“linguistic fanaticism”. Of course, he
is ever ready to say that, but, at the
same time, in his speech he made a
plea for the formation of Vidarbha.
Sir, I tried to understand what exactly
he wanted to say, but I could not
understand both the points which he
made, about linguistic fanaticism and
the formation of Vidarbha.

The formation of Vidarbha, as
everybody here knows, is nothing but
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a linguistic State, that too a smaller
State than Maharashtra. If he says
that the creation of Maharashtra is
linguistic fanaticism and, at the same
time, upholds the formation of Vidar-
bha, which he wants and for which
he has also been fighting in Vidarbha..

Shri Goray: It is a smaller fana-
ticism.

Shri K. G. Deshmukh: It is a bigger

fanaticism, I would say. If in the
creation of Maharashtra there is
linguistic fanaticism, there is more

linguistic fanaticism, I would say, in
the creation of Vidarbha.

I shall now point out, Sir, that the
case which he has made for Vidarbha
is really a very weak case from all
points of view. He said that the
movement for the formation of Vidar-
bha is a very old movement. He also
said that the people of Vidarbha also
like that. At one time in his speech
he said that there is no real popular
opinion behind the formation of
Maharashtra. I do not understana
what he means by “real popular
opinion”. Dr. Aney also knows that
in this House, except Dr. Aney, all
other representatives have said that
they want Maharashtra. All the Mem-
bers of Parliament from Vidarbha
have said so.

Shri Mahagaonkar (Kolhapur): He
is not prepared to call you as a repre-
sentative from Vidarbha.

Shri K. G. Deshmukh: He may say
that except Dr. Aney Vidarbha is not
represented by anybody here. Also,
the provincial Congress Committee
and the other political parties passed
resolutions in favour of the formation
of Maharashtra. Those in Nagpur who
were in favour of Vidarbha have also
ehanged tbeir opinion, when they
were convinced that the formation of
Maharashtra would be to the benefit
of all the people. Those who were
for Vidarbha have also changed their
opinion and given their consent to the
formation of Maharashtra. So, I do
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not think that the point which he
made about these opinions is right.

In the interesty of Vidarbha also, 1
may say that it is also wrong that a
separate State of Vidarbha should
remain. I am saying this keeping in
view the financial and other develop-
mental expenditure.

There is one book brought out by
Mr.'S. G. Kazi who is a Minister
in Bombay. I may take this is an
authoritative book, being a Minister
in Bombay State. If the figures are
incorrect, my hon. friend Dr. Aney
may correct me. In this book, the
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author has given some of the figures. ‘

I may quote those figures for the
benefit of the House because the
House may be under a wrong impres-
sion that the formation of Vidarbha
would be really beneficial, as has been
made out by my esteemed friend Dr.
Aney who is a very eminent man and
who is a big leader and has remained
a leader for all the time. I shall quote
the figures given in the book to which
I have referred.

Some people think that Vidarbha
would be a very big State. But I may
tell you that Vidarbha consists of
eight districts only. It has a popula-
tion of 85 lakhs—not even one crore.
I fail to understand one thing. There
is not even one single State in the
whole of India which has a popula-
tion of below one crore. This Vidar-
bha State would have a population of
below one crore; it has only 85 lakhs.

An Hon. Member: It may go up in
future.

Shri K. G. Deshmukh: I have got
the census figures with me. It is only
85 lakhs at present. Then, let us take
the budget figures. Some of the
Vidarbhites say that Vidarbha will be
a surplus State. There are some
figures which of course are favourable
to the Vidarbhites but they are old
figures, and those figures were quoted
by the States Reorganisation Com-
mission in 1956. In 1950-51, Vidarbha



12505 Bombay
had a budget of Rs. 7,79,52,000; that
is, strictly speaking, the revenue of
the State. The expenditure was
Rs. 6,59,00,000. The surplus was
Rs. 1,20,00,000. The next year, in
1951-52, the revenue went up to
Rs. 8,86,00,000. The expenditure was
Rs, 7,79,00,000. The surplus was
Rs. 1,07,00,000. In 1952-53, the
revenue went up to Rs. 9,18,00,000 and
the expenditure came up to
Rs. 7,17,00,000. The surplus was
Rs. 2,01,00,000. These are the years
prior to developmental activity. Of
course, there were surpluses, and the
average surplus for these three years
was Rs. 1,45,00,000.

Now, I shall show the same State
suffered a deficit after the develop-
mental activities started. I shall
quote from the figures given by Shri
Brijlal Biyani.

Mr. Chairman: 1 do not want to
interrupt the hon. Member. But he
is discussing Vidarbha and referring
to the question of Vidarbha being a
very live issue or not, even though
there is no amendment tabled about
Vidarbha. He has spent all the time
so far on the question of Vidarbha
and has not touched upon the Bill in
question. So, at the end he will find
that he has not spoken on the Bill
as such.

Shri K. G. Deshmukh: I wanted to
clear the impression created in the
House last time by the speech of my
hon. friend Dr. Aney. There has not
been even a single speech, after the
speech of Dr. Aney, showing the real
position of Vidarbha. So, I shall take
a major period of my time on this
point and say a few words only about
the rest of the problem.

I was referring to the book of Shri
Brijlal Biyani who was then the
Finance Minister of Madhya Pradesh.
Shri Brijlal Biyani is now the leader
of the Vidarbha movement. Accord-
ing to him, in 1953- 54, the revenue
of Vldarbha was Rs, 10,08,00,000 and
the expenditure was Rs. 10,29,00,000
the deficit being Rs. 21 lakhs. In 1954-
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55,~this was the plan period—the re-
venue was Rs. 11,79,00,000 and the-
expenditure was Rs. 13 crores. That
means a-deficit of Rs. 129 lakhs. In.
1955-56—this was the time of reor-
ganisation when the Bill was pass-
ed—the revenue was Rs. 13,11,00,000:
and the expenditure was Rs.
14,75,00,000, the deficit being Rs. 164
lakhs. So, it means that Vidarbha
went into deficit after we came into.
the Plan period. That is after the
developmental activities in the State,
deficit has come in. So, there is a
wrong belief that Vidarbha will be a
surplus State and that the surplus
has gone to Maharashira. But, after
1953, Vidarbha went into a position
of being a deficit State, I have no
figures for 1955-56, but I am sure that
after 1955-56, it must be a bigger
deficit because the developmental
activities have proceeded further.

Then I shall refer to some of the
points raised by the Vidarbhites—
that after the merger of Vidarbha in
Maharashtra, there is injustice dione
to Vidarbha, because the Maharash-
trians are very cunning people and
they are a big majority and tihat is
why they are doing injustice to
Vidarbha especially with regard to
developmental expenditure in Vidar-
bha. I shall show you what the
position was in Vidarbha and Maha-
rashtra then, and what is the position
now. At that time, in 1956, when the
Vidarbha area was linked with Maha-
rashtra, the developmental budget
for the sedond Five Year Plan, was
Rs. 39 crores for Vidarbha. There was
no provision for roads or irrigation,
etc. We represented to the Govern-
ment of Bombay and said that the
provision was very inadequate and
asked for more funds. Then, the
Government of Bombay approached
the Planning Commission and they
secured Rs. 5 crores more for Vidar-
bha, and they added this amount of
Rs. 5 crores to the State of Bombay
which then included Vidarbha. So,
the total provision came to Rs. 49
crores which meant Rs. 10  crores
more. Since then, there have been
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some activities. I have got with me
a list of activities, regarding roads,
irrigation, development of agricul-
ture, veterinary, fishery, rural deve-
lopment, co-operation and so on.
‘There is a long list detailing 12
items. All these schemes were given
‘to Vidarbha and of course so much
-work was done thereafter.

I now come to the third point and
that is about Nagpur city which was
raised by some of my hon. friends.
AOf course, I have a very high regard
for Nagpur. It was our capital for
-the last several years. We are very
eager to see that the importance of
this city should not be lost. Except
-that the capital was shifted from
"Nagpur to Bombay, I do not think
that the importance of Nagpur has
-gone down since 1956.

There are some figures also about
Nagpur city. What the Bombay
Government has done for the city of
Nagpur after its merger with Bombay
_State is also a long list. I shall read
to you a few lines though I have no
-time to read the full list, and what
I shall read will throw some light on
what the Bombay Government have
done for Nagpur city.

“The gap created by the shift-
ing of the Secretariat from Nag-
pur to Bombay was sought to be
filled by locating various other
offices including regional bffices
of certain Departments and office
of the Divisional Commissioner,
the Dfrectorate of Geology and
Mining and the offices of the De-
puty Accountant-General, the
National Savings Commissioner,
Indian Bureau of Mines, etc., at
Nagpur. Special efforts were
made to assist the Government
of India in establishing the Cen-
tral Public Health Engineering
Institute at Nagpur which i5 the
22nd national laboratory in the
.chain of such laboratories in the
.country. The establishment of
.certain institutions like the véter-
inary college, engineering col-
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lege at Nagpur and expansion of
institutions like agricultural and
medical colleges and the Vaccine
Lympth Institute are other con-
vincing examples of the State
Government’s efforts to maintain
the importance of the city.”

All these schemes have cost the
Government of Bombay a sum which
runs to the tune of Rs. 11 crores. With
Rs. 10 crores more, it came afterwards
to Rs. 21 crores. So, the House will
note that there is no injustice shown
to Vidarbha after its merger with
Bombay State, though some people
believe that injustice has been done
to Vidarbha, because with just Rs. 10
crores or Rs. 11 crores, one might
doubt as to how it is possible to run
the Government and to have develop-
mental activities.

The last point that I wish to refer
to is about the Nagpur agreement.
So much has been said about it. In
the Nagpur agreement, there is a cer-
tain arrangement as to what should
be done about Vidarbha. Of course,
there is the statement of the Chief
Minister of Bombay in the Assembly
itself and there is also some arrange-
ment in the Constitution which in-
ctudes some provisions of the Nagpur
agreement.

But after all, the article and the
Statement are not obligatory. It is
only enabling. That is way I say it
should be included in the Bill itself,
so that friends like Dr. Aney and
others who are sincere—I do not
charge them—will be satisfied by
that. So, I would appcul to the
House that this Nagpur agreement
should be included in the Bill itself.

14 hrs.

Dr. Gohokar (Yeotmal): Sir, 1
thank you for giving me an oppor-
tunity to speak on this Bill. Just
now my friend, Shri Deshmukh,
has put forth some  force.
ful argaments for the merger of
Vidarbha into Maharashtra. After
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dealing with all the financial matters,
“hon. Members must have come to the
conclusion that it is in the interest
of Vidarbha to go with Maharash-
‘tra, instead of having a separate State
of Vidarbha. We also know why
‘Gujarat did not want a separate State
for itself. They must have considered
it very carefully and come to the con-
clusion that after separating from
‘Bombay State, their State would be
a deficit State and the surplus that
they were getting from Bombay would
not be available to them any more.
‘So, naturally they did not want to
-separate from Bombay. They did not
want to go out of Bombay just for this
surplus.

1 do not understand the argument
of Dr. Aney for wnot joining with
Maharashtra, when we are getting this
surplus advantage, which i3 necessary
for the development of Vidarbha. I
think in the modern world, the most
important think for any community
or region is the economic develop-
ment. From that point of view, it is
‘most important for Vidarbha people
to go with the surplus region. If we
-compare our Vidarbha with Gujarat,
we stand in a much less advantageous
position compared to them. Their
population, when they have their
State, would be 150 lakhs, i.e., about
13 crores. If we form a separate
-State of Vidarbha we will be 85
lakhs; practically, we are half iof the
Ppopulation of Gujarat.

\

The next point is they have got
‘good ports, while we do not have any
port at all. They have got so many
textile mills in Ahmedabad and many
other places, while Vidarbha has got
only 10 or at the most 12 textile mills
or may be less and some of them are
‘even closed. So, the economic posi-
tion of Vidarbha as compared to
'ngarat Is not very satisfactory. Even
’)mth this economic state of affairs,
if Dr. Aney wants a separate Vidarbha
State, I do not understand his argu-
ment.
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14.06 hrs.
[MR, DEPUTY-SPEAKER in the Chair]

The next point I want to stress is
this. When Dr. Aney was speaking
about Vidarbha, he was Trying to
connote the meaning that Vidarbha
means 8 districts—4 districts of
Nagpur Division and 4 districts of
Vidarbha. But that is not a fact. In
fact, Vidarbha means the 4 districts
of Vidarbha only and it does not in-
clude the 4 districts of the Nagpur
Division. The 4 districts of Vidarbha
are Amravati, Akola, Buldana and
Yeotmal. They are contiguous to
Bombay State and they are between
the Nagpur Diviston and Maharashtra.
The people of these 4 districts have
20 many times shown their willing-
ness to merge with Maharashtra
rather than go with the Nagpur
Division. This can be seen from the
different elections held in Vidarbha.

In 1955, there was a by-é&lection
which was caused because Shri Biyani
was unseated after an appeal. Shri
Biyani chose to contest the by-elec-
tion. He has been known for his
great support for the formation iof
Maha Vidarbha State. You will be
surprised to know that Shri Biyani
was defeated in the by-election and
one who was a supporter of Samyu-
kta Maharashtra was elected from
that constituency. Later on, in the
general elections in 1957, the Vidar-
bha Amndolan Samiti did not take any
part.

e (3RR) ¢ farelt &
|g T gu A |

Tro Migwex : faamlt &% gT 9
HTYHRY ATLA TE & |

If the Vidarbha Andolan Samiti
thought that their demand was pr?-
per, they could have very well parti-
cipated in the election and shown to
the Members of Parliament that
their demand was just, as the Samyu-
kta Maharashtra Samiti have shown
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that the people of Maharashtra are
behind them. We have agreed to the
demand of the Samyukta Maharashtra
and we are conceding it tio them.
But in the case of the Vidarbha
Andolan Samiti, they had no courage
to fight the general elections. Pro-
bably they might say, they did not
fight because this issue was not there,
as the bilingual State was already
there. But later on, Shri Biyani was
elected in the 1957 general election,
but he resigned on this issue in 1959.
He should have contested his old seat
which he had resigned, but he did
not have the courage to contest that
seat, because he knew that he would
be defeated. So, he allowed the Con-
gress to win that seat. When some
newspaper reporter asked why he did
not contest, his reply was wonaerful.

He said: fagqmont fag <iw #1 g7 &,
IgET FA g@w AL wOAT &)
That is not the way to meet an agru-

ment. Again, there was one mcre by-
election in Vidarbha. That was in

the Amravati constituency. In that
election, which was held last vear,
just a year back, the Congress
lost and the seat was won by

an independent candidate who sup-
ported the formation of Samyukta
Maharashtra. In this election, the
Vidarbha Andolan Samiti had set up
a candidate and that candidate was
defeated. He saved his deposit only
by a margin of 200 votes. That shows
quite clearly that this movement is
not at all popular in those \four dis-
tricts of Vidarbha. They have ex-
pressed their willingness to join
Maharashtra so many times. In 1955
the Vidarbha Pradesh Congress com-
mittee passed a resolution with an
overwhelming majority demanding
the merger of Vidarbha into Maha-
rashtra. Again, last year, they have
supported this move. So, it is beyond
doubt that the people from these four
districts want their merger with
Marahashtra,

Having discussed this point, I will
now refer to some more points.
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These four districts of Vidarbha are
following different Hindu laws. We
are all governed by the Bombay
school of Mitakshara law while in the

four districts of Nagpur they are

governed by the Banaras school. So,
we are more closer to Bombay.

An Hon. Member: All of them are
governed by the Mitakshara law.

Mr. Deputy-Speaker: This
not be settled in this manner.

could

Dr. Gohokar: We are govermed by
the same law which is prevaling in
Bombay State, while the Nagpur
people are governed by the law which
is prevailing in Banaras.

Then, the revenue code that existed
up till 1955 in Vidarbha in those four
districts is practically the same, or
based on the same principles on which
the Bombay Revenue Code is based.
So, socially and in many other ways
these four districts are nearer to
Bombay than to Nagpur division.

Shri Chandak (Chhindwara): What
about those four districts of Nagpur?

Dr. Gohokar: These four districts
of Vidarbha want merger with Maha-
rashtra, because they are contiguous
to Maharashtra. Their will should
be respected and they should be al-
lowed to join Maharashtra. If these
four districts join Maharashtra, the
remaining four districts of Nagpur
division cannot be made intd a se-
parate State because then it would
be a very small State. Such a small
State cannot exist in our country be-
cause of its smallness and small in-
come.

Then 1 come to the surplus of
Bombay. Many people from Maha-
rashtra fhink that Bombay has been
built by them. Many people from
Gujarat think they have built the
Bombay city. They think that their
capital is the cause for the progress
of Bombay while the Maharashtrians
think that their labour is the cause
for the development of Bembay. I
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feel that Vidarbha has also played its
part in the prosperity of Bombay.
Without the cotton crops of Berar
there will be no cotton textile in-
dustry in Bombay, and the main in-
dustry of Bombay is the cotton tex-
tile industry, The prosperity
of Bombay is intimately linked
with the textile industry,
whose raw mateial comes from
Vidarbha. It is because of that that
Bombay city has prospered—and at-
tained its present stage. So, to say
that Vidarbha has no right over
Bombay is quite wrong. 1 think the
Vidarbha people have a share in the
prosperity of Bombay city and they
want their merger with Maharashtra.
I think we are perfectly entitled to
it, as we want to share the prosperity
I hope Dr. Aney
and some of his supporters from
Vidarbha will also be convinced about
this point and will accept our pro-
posal.

Shri B. K. Gaikwad (Nasik): I rise
to offer my observatlons on the
general discussion on the Bombay
Reorganisation Bill, 1960. I welcome
this Bill on two gnounds. The first
ground is that it is historically im.
portant and the second ground is that
it is contitutionally important. Our
leader the late revered Dr. Bala-
saheb Ambedkar had taken a vow to
break up the bilingual State of
Bombay and include Bombay city in
Maharashtra. The Samyukt Mahara-
shtra Samiti had also taken the same
vow. Hence, in order to fulfil our
leader’s vow, the Republican Party
of India had co-operated with the
Samyukt Maharashtra Samiti people
to break up the bilingual State of
Bombay and now, I am glad to say,
that it is being broken today.

An Hon. Member:

So, your vow
has been broken?

Mr. Deputy-Speaker: The hon.
Member should emphasize more on

the formation than on the breaking
of things.
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Shri B. K., Galkwad: While doing
so, I must show my regret and
sorrow towards the policy adopt-
ed by the Government where in hav-
ing the formation of Maharashtra
with Bombay city we are charged
with the heavy penalty of Rs. 50
crores and losing Dangs district,
hundreds of villages from West Khan-
desh, Dharampur, from Surat district
and Umbargaon along with other 16
villages from Thana district. The
main principle behind the making of
unilingual State in that language
should be the basis. If it is so, then
you will observe that principle has
not been applied strictly while form-
ing Maharashtra. Some part of
Marathi-speaking area have been con-
fiscated from Maharashtra and includ.
ed in the Gujarat State, for some
reason or the other.

T wil! first take the case of Dang
district. because Dang district is my
constituency. It is a well-known fact
that Marathi is spoken by the Dang
people, In the year 1946  Political
Agent of Gujarat State Agency issued
an office order on 27th June, 1946,
which reads as follows:

“It is hereby directed that
Marathi will .be the court lan-
guage in all courts in Dang with
effect from 1st April 1946.”

My hon. friend, Shri Nathwani, was
pleased enough to quote certain ins-
tances showing that in certain schools
certain number of boys have attend-
ed. In this case, I do not want to
quote the instances of boys attending
primary and private schools. I will
quote certain important instances
which go to prove that Dang district
is a Marathi-speaking district and it
was included in Maharashtra and so
even today it should be included in
Maharashtra.

There is another Government Be-
solution of the Political and Services
Department......

An Hon. Member: Was it after the
formation, of the Maharashtra
Samiti?

"
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Shri B. K. Gaikwad: It was passed
in 1949 which reads as follows:

“The langauge of the people
of Dangs District, whether it is
Marathi or Gujarati, has been
the subject of comtroversy for
some time past. The controversy
had become serious since
last year when two  non-
official organisations working in
the District for the uplift of the
people started opening Marathi
and Gujarathl schools according
to their own ideas of the lan-
gauge of the people of
the District. Government there-
fore felt it necessary to make
careful enquires into the matter
on the spot. Investigations re-
cently made in regard to the lan-
guage, culture, habits customs
etc., of the people of the Dangs
District have revealed that they
speak a dialect of which the base
is essentially Marathi though in
villages along the western border
of the District the dialect is in-
fluenced to a considerable extent
by the impact of the Gujarathi
language. Government is ac-
cordingly pleased to direct in
supersession of previous orders
on the subject, that the official
language of the Dangs District
should be Marathi and that in
erder to avoid any future contro-
versy, the responsibility for im-
parting primary education in the
District should be undertaken by
thee Government and should be
carried out either departmen-
tally or through a  Board to be
appointed by Government.”

This is by order of the Governor of
Bombay and 4¥s signed by Shri M. D.
Bhat. This is another proof.

Then, the Bulsar Taluka Congress
Committee had resolved to form a
new Bulsar District comprising of
certain Talukas. In that connection
also I will read out a part of a letter
because there is very short time at
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my disposal and so 1 will not read
out the whole of it. There you will
find that Congress Committee of that
Taluka passed a resolution that Dangs
should be included in Gujarat. At
that time the Commissioner N, D. had
written a letter to the Secretary to
Government, Revenue Department,
Bombay. In conclusion he had said.
that—

“I am therefore of opinion that
the consideration of the proposal
may be postponed till the new
provinces on linguistic basis are
formed as it is proposed to include
in the new District. Under such
demarcation the three Marathi-
speaking areas of Dahanu, Um-
bargaon and possibly also the
Dangs would be included in the
new Maharashtra province.

The copy' of the resolution is
returned herewith.”

An Hon. Member: What is the

date?

Shri B. K. Gaikwad: It is dated
the 4th August, 1948. That has been
signed by the Commissioner N.D.

Then you will find that the Bombay
Government in their Government
Gazette of the 14th September, 1950,
published a tentative order to in-
clude Dangs in Nasik District form-
ing a part of Maharashtra. The list
of the voters of this area was pulished
in Marathi and the village records are
maintained in Marathi even today.
The States Re-organisation Com-
mission appointed by the Government
of India in 1956 also suggested the
inclusion of the Dangs in Mahara-
shtra. The border question of the
States arose after the Ciommission’s
report was published. The All India
Congress Committee appointed a sub-
committee consisting of Sarvashri
Jawaharlal Nehru, Govind Ballabh
Pant, Dhebar Bhai and Maulana Abu!
Kalam Azad to consider the question
of Dangs and submit their findings.
This committee has given the decision
that the Dangs should be included in
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Maharashtra as it forms an integral
part of Maharashtra. This decision
has been given by a committee ap-
pointed by the All India Congress
Committee which consisted of Pandit
Jawaharlal Nehru, the Prime Minis-
ter of India, Pandit Govind Ballabh
Pant, who is pleased enough to pilot
this Bill ahd Maulana Abul Kalam
Azad, who, of course, unfortunately
is not here.

An Hon. Member: He cannot be.

Shri B. K. Gaikwad: Then in the
year 1956 the draft of the  States’
Re-organisation Bill and the Joint
Committee’s proposal had put the
. Dangs District in Maharashtra. My
hon. friend, Shri Bharucha, was kind
enough to mention the population of
Dangs. So I need not mention that
here,

Not only one but I can quote
several instances from which you will
find that Dangs district was found by
several officials and non-officialg as
well as by the All India Congress
committee as part and parcel of
Maharashtra. In spite of that it has
been included in Gujarat. It is very,
very strange. While including Dangs
District in Gujarat the lame excuse
which has been put forward by our
friends is that they won the local
board elections. Most respectfully I
submit that the local board elections
in the Dangs District were not at all
contested on the langauge issue. I
have got so many handbills at my dis-
posal—that were published to show
that. A president who was elected
and while thanking the voters he
said, “I am very thankful to you for
not making this a language issue when
all you people have voted in the local
Board election in my favour.” So it
means that at the time of elections
langauge was not at all the basis. This
question of langauge was not at all
there. So that election argument is
baseless. On our behalf I say that
the Samyukta Maharashtra Samiti
did not participate in the elections.
I further say that, if it is to be taken
into consideration that a particular
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election was won by a man of a par-
ticular community in Dangs district
and so it should be included in
Gujarat, then may I submit most:
respectfully that because our non.
friend. Shri Assar, who is also a
Gujarati, contested a Parliamentary
seat from the Ratnagiri District and’
was elected. because a Gujarati con-
tested the election in Ratnagiri Dis-
trict and got elected does not mean..

Shri P. R. Patel: His was mort-
gaged to the Samyukta Maharashtra.
Samiti. .

Shri B. K. Gaikwad: It is not a
question of whether a candidate:
is put up by the Samyukta Maha-
rashtra Samiti or by the Gujaral
Mandal, but it is a question of whet--
her he is a Gujarati or a Maharash-
trian. In the case of Dangs you will
find that in the elections the Gujaratis
have won and so the argument is
that it is part and parcel of Gujarat.
Can you come forward and say that
in Ratnagiri District as Shri Assar-
has won so it should also be includ-
ed in Gujarat? That cannot be. Not
only that. In several municipalities.
and gram panchayats you will find
that several Gujaratis are elected as
Presidents and as members. Then:
on the basis of those elections can
anybodv come forward and say
that because the eleztions were won
by the Gujaratis it should be includ-
ed in Gujarat...... (Interruption).
You will find that the Bombay Cor-
poration Mayor and so many other
people are Gujaratis. So no one can
demand Bombay to to included in.
Gujarat.

My hon. friend, Shri Sugandhi,.
while writing his minute of dissent
on this Bill, has said that certain
parts of Kanarese-speaking areas
which have been included in Maha-
rashtra should be included in Mysore:
State. I tell this hon. House as well
as my hon. friend, Shri Sugandhi.
that we have no objection. But let
there be some basis. Those parts of
Maharashtra which are Kanarese-
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speaking should be included in
Mysore, but they should also be pre-
pared to come forward and say that
where Marathi is spoken and if that
,part has been included in Mysore
State should be included in Maha-
rashtra. But other hon. Members are
not prepared to say that. That is a
‘very unfortunate thing. So whether
they say or they do not say, our re-
-quest is that let there be some basis
and some principless. Why did we
have this re-organisation of States?
“The basis for the re-organisation of
the States was langauge. Wherever
one langauge is spoken by majority
-of the people then that part should
be included in that State. So, the
tehsils and districts where Marathi is
spoken should be included in Mahara-
shtra. Our Government has accepted
this principle in respect of several
such disputes which arose in the past.
Nowhere has it done such injustice. 1
fail to understand why Government
has not applied the same principies
here also to Maharashtra.

Now I will tum to the financial ar-
rangements proposed by the Govern-
ment in this Bill. Much has been
said about them. We have no ob-
jection to make good the deflcit of
Gujarat till 1962. Money has been
demanded for the development of
Saurashtra and Kutch, but Maharash-
tra State has also to develop areas
like Marathwada and Vidarbha. So,
we cannot say that because Bombay
has a surplus, that should be trans-
ferred to Gujarat as if Maharashtra
has no needs. That is not the case.
Much has to be done in Maharashtra,
and if we take that into consideration,
you will find that there will be no
excess Budget but actually a deficit
Budget.

My last point is regarding the
Buddhists. Lacks of people, parti-
cularly belonging to the Scheduled
~Castes, have accepted Buddha’s faith,
.ang because of that they do not get
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certain facilities which they ought to
get and which they were getting be-
fore when they were Scheduled
Castes. We do not say that certain
political facilities which were given
to the Scheduled Castes, and so we
should be given those facilities, but
we say that those who have now em-
braced Buddhism have not ceased to
be backward overnight. They are as
backward educationally and poor
economically as they were when they
were Scheduled Caste people. Gov-
ernment always say that they cannot
go beyond the scope of the Consti-
tution, but the Constitution itself
states that such concessions as are
given to the Scheduled Castes and
Scheduled Tribes should also be
given to fhe weaker sections of the
country. Which are the weaker sec-
tions of the country? In my opinion,
the Scheduled Caste peopls who have
embraced Buddhism are the weaker
sections of the country, and the con-
cessions given to the Scheduled Caste
people should be given to them also.

I must make it clear that we do not
demand political reservations. I have
said on the floor of the House, and 1
repeat, that those who have been con-
verted to Buddha's faith do not say
that they want reservation of seats in
Parliament and: the State Assemblies,

The problem of the Buddhists has
nct been included in the policy state-
ment made by the Chief Minister of
Bombay State. This question had not
on'y the support of the Republican
Party represcntatives in the Bombay
Assembly, but also of Shri S. M. Joshi
and other members of the Samyukta
Maharashtra Samiti. They all have
agreed, and the Chief Minister also
agreed to include it, as you will find
from page 375 of the Bombay Legisla-
tive Assembly debates. 1 have no
time to read it, otherwise I can quote
it. However, it has not been actually
included in the policy statement. So,
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I request the Government, and parti-
cularly the hon. Home Minister who
is very sympathetic towards the pro-
blems of the downtrodden people, to
dbe kind enough to include it, if not
in the Act itself, at least in the policy
gtatement, as agreed to by the Chief
‘Minister of Bombay State himself. I
say this because when we demand
something, they say that it is not pro-
vided for in the Constitution. So,
that lame excuse should not be put

forth, and this mention should be .

made somewhere in the Act itself or
in the policy statement. So, I request
Government to do something in the
matter.

Mr. Deputy-Speaker:
Swami.

Shri V. N.

Shri P. R. Patel: I have submitted
a Minute of Dissent. Will I be given
a chance to explain my position?

Mr. Deputy-Speaker: No promise
will be given from the Chair. I will
kecep that also in mind.

Shri P. R. Patel: New points have
‘been made on behalf of Maharashtra.
Three Menmtbers have spoken. I may
also be given some time.

Mr. Deputy-Speaker: We are still
discussing it. We are having the
debate, it has not ended.

‘Shri V. N. Swami (Chanda): 1t is
not my desire at all to rake up the
vexed question of a separate Vidarbha
‘State, but as stated by the hon. Mem-
‘ber from Nagpur when the Bill was
referred to the Joint Committee, there
is strong resentment to the tacking
of Vidarbha to Maharashtra. This is
‘more so in the case of the four dis-
‘tricts which are called the Nag dis-
Lricts,

As my hon. friend Shri Gohokar has
‘just pointed out, the law in these four
districts has always been Mitakshara
of the Banaras school, whereas in the
other four districts of Berar, called
old Vidarbha, the law is Mitakshara
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as controlled by the Mayukha of the
Bombay school.

So, the position is that so far as
these four districts are concerned,
even formerly they were part of the
old Central Provinces, whereas the
other four districts constituting Vidar-
bha proper, were a part of Berar, and
in fact they belonged to Hyderabad
State and were only ruled by the
british by virtue of an agreement with
the Nizam.

So, at least so far as these four
districts are concerned, there has been
some resentment, and this cannot be
gainsaid, but the question of Vidarbha
is now neither here nor there. It is
so clear that the question of Vidarbha
was not mooted in the Joint Commit-
tee. There is no amendment at this
stage. So, whether there should be
Vidarbha or not is altogether a mat-
ter beyond the jurisdiction of this
House at present.

I am only concerned with one thing.
The Chief Minister of Bombay and
the hon. Home Minister have been at
pains to give us the assurance that
the interests of Vidarbha will be
perfectly safe in Maharashtra. Had
they merely stated that, we would
have been very happy to be with
Maharashtra than have a separate
Vidarbha, and we might have tried
to argue with them, but they have
also assured us that it is in the inter-
ests of the country that Vidarbha
should merge itself with Maharashtra.
It is in that spirit that we accepted
it. I have therefore to appeal to
them that the assurances which have
been given should all be implemented,
part'cularly in respect of these four
districts.

As my hon. friend Shri K. G. Desh-
mukh has shown, at the time of the
States reorganisation and before that
the figures show that the eight dis-
tricts were surplus, whereas my
friends now say that the eight dis-
tricts are deflcit. How is it that after
development, these eight districts
which were surplus have developed

¢ -
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into deficit districts? It is because,
as has been justly complained by the
eight districts in the context of the
old Madhya Pradesh Government, the
Hindi-speaking people were neglect-
ing these eight Marathi districts. And
later on having been joined to a bilin-
gual State it has been the complaint
of the four districts that they did not
receive a fair share of development.
That is why, as my hon. friend quoted
from a pamphlet which Shri Kazi,
one of the Ministers of the Bombay
State has published, we find now that
they are deficit. It is, therefore, my
humble request both to the Chief
Minister of Bombay and also to the
hon. Home Minister that the interests
of these people should be safeguarded.

Politically, the position has become
like this. We who represent all those
four districts are at a great disadvan-
tage. We were returned to this Par-
liament after pledging our faith to
the bilingual Bombay State and
my hon. friends on the other
side were freely abusing us
saying that the bilingual State is
going to fail and they were preach-
ing for Samyukta Maharashtra. Now,
we are facing the electorate. The
people say, “Look, you have given us
false promise.” I, therefore, appeal
on behalf of the representatives of
these areas to the hon. Home Minis-
ter that our position may be taken
into account and the assurances which
were given are implemented at all
possible levels. It is very easy to give
assurances. Of course, I do not mean
to say that these assurances were
lightly given. They were given with
good intention. But the difficulty
always comeg at the stage of imple-
mentation. The implementation takes
place both at the secretariat level and
also at the district level. If there is
a feeling of any superiority complex
among the officers who come from
Bombay side and particularly from
these four districts, naturally they
come in the way of what is called
emot'onal integration. I, therefore,
appeal to the Government that par-
ticular stepgs should be taken to see
that the fears in Vidarbha are allay-
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ed particularly because we are deny-
ing to them what even the States
Reorganisation Commission was pleas-
ed to concede to them.

Now, I will take up with your kind
permiss.on the question of the High
Court. I have tabled some amend-
ments in the matter of clause 41 of the
Bi!l as amended. But it is not my
purpose to press those amendments.
It was only my intention to bring to
the notice of the hon. Home Minister
some difficulties about clause 41. What
has happened al] along is that we had
a full-fledged High Court from 1930.
For 25 years the High Court was
functioning and before that there was
a judicial commissioner’s court for at
least 15 years which also used to
exercise full powers. There has,
therefore, developed a very strong
Bar in Nagpur which has produced
many great jurists and judges also of
great repute Like Dr. Hari Singh Gour,
Shri B. P. Sinha, Justice Hidayatalla
and Justice Vivian Bose who have
adorned the Bench of the Supreme
Court. Even my hon. friend Shri
Hajarnavis, the Deputy Law Minister
comes from Nagpur. So, it has pro-
duced very good lawyers and judges.
There hag been a High Court all these
days. As against this background
before the clause 41 was introduced
in this Bill, the position was that
there was no permanent Bench at
Nagpur. We had, therefore, by com-
pulsion to go to Bombay. The diffi-
culty at Bombay is that there is &
dual system. The dual system of soli-
citors and advocates prevailing in
Bombay is so costly that—I have been
at the Bar for the last about 30 years
and I have got an experience that
out of the cases which have gone to
Bombay there have been at least half
the litigants from our area—that they
had to abandon the cases owing to the
extravagant cost, the bills which the
solicitors always want to put. This is:
the position in Bombay. We had
always clamoured for a permanent
Bench at Nagpur and I am very
thankful to the hon. the Chief Minis-
ter of the Bombay State and also the
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hon. Home Minister for kindly pro-
viding for a permanent Bench at Nag-
pur. For the last three years I may
tell the hon. Minister—and I say with
good authority—how the Bench at
Nagpur has been functioning. The
judges who used to come for ftwo
or three months were always very
anxious to get away as they could
not bear with the inclement climate
of Nagpur. They always wanted to
get back to Bombay as early as pos-
sible. Scare has been created into
the mind of the litigant public by too
many dismissals at the admission
stage. There were no doubt four
judges, but on the admission date
there used to be too many cases of
admissions. The result was that both
the lit'gants and the lawyers began
to feel that this Bench was going to
be abolished. That is why the pres-
sure was brought upon the Joint Com-
mittee to accept the position of sta-
tutorily providing a permanent Bench
at Nagpur.

But I beg the hon. Minister to bear
with me when I wish to point out,
as the clause now stands, that there
is a likelihood of there being some
misunderstanding or misapplication
and I would request him to kindly
make the position clear in the appli-
eation of clause 41. The clause 41, as
it stands, reads:

“Without prejudice to the pro-
visions of section 51 of the States
Reorganisation Act, 1956, such
Judges of the High Court at
Bombay, being not less than
three in number, as the Chief
Justice may, from time to time
nominate, shall sit at Nagpur in
order to exercise the jurisdiction
and power for the time being
vested in that High Court in res-
pect of cases arising in the dis-
tricts of Buldana, Akola, Amra-
vati, Yeotmal, Wardha, Nagpur,
Bhandara, Chanda and Rajpura:

) Provided that the Chief Jus-
tice may, in his discretion, order
that any case arising in any

CHAITRA 30, 1882 (SAKA) Reorganisation Bill 12526

such district shall be heard at
Bombay.”

Sir, the first thing is that there
should be the minimum of three
Judges. Though I have given an
amendment that the number of Judges
should be increased to four, on further
considerat.ons I have come to see that
it is a case of the minimum which
will be good not only in the interests
of the High Court but also of the
State. The minimum should be pre-
scribed so that there may not be any
wasteful expenditure when the quan-
tity of work does not justify. But
the position is this, I am unable to
appreciate the opening sentence of
the clause 41. It says: “Without pre-
judice to provisiong of section 51 of
the States Reorganisation Act, 1956.”
A perusal of section 51 of the States
Reorganisaton Act, 1956 will show
that the legislature has conferred
powers on the President, that is, the
Executive to establish a Bench. So,
if the legislature has conferred powers
on the Executive to constitute a
Bench, by virtue of the well-known
interpretation of the Act, it is open to
the Executive to revoke the Bench
also at any time. So, under clause 41
if really the legislature wants to have
a permanent Bench and wants to allay
the fears of the litigant public, then
I would humbly appeal to the hon.
Home Minister to consider whether it
would be proper to say: “Without pre-
judice to the provisions of section 51
of the States Reorganisation Act,
1956”, or whether it would be more
appropriate to say: “Notwithstanding
the provisions of section 51 of the
States Reorganisation Act, 1956.”

Actually I have given an amend-
ment in respect of this clause in three
respects. But the Order Paper as
printed does not do justice to the
proposal which I have made. It only
mentions that I have asked for an
amendment in respect of an increase
in the number of Judges from three
to four, whereas about this aspect of
the matter also I have specifically
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made a mention. I wolud request the
hon. Home Minister to clarify this
point,

Then, there is a proviso to this
clause 41 which says: “Provided that
the Chief Justice may, in his discre-
tion, order that any case arising in
any such district shall be heard at
Bombay.” Sir, the Chief Justice has
undoubtedly that power even now.
By having this proviso here, I would
only ask the hon. Minister as to whe-
ther it is the intention that the income
tax cases are not to be heard at Nag-
pur. Actually, lit'gants are from
Nagpur, the assessment takes place at
Nagpur, the records in respect of the
assessments are at Nagpur and the
Advocate General’s office is also at
Nagpur. It is merely for the sake of
hearing the cases that the litigants
have to face the ordeal of going to
Bombay. This is what the learned
Chief Justice of the Bombay High
Court has been doing. I would, there-
fore, ask the hon. Minister whether
by providing this proviso, an unfetter-
ed power to the Chief Justice, it is
meant that only in the cases of consti-
tutional importance such as cannot be
disposed of by three or four Judges
who may be functioning at Nagpur it
may be necessary to constitute a full
Bench of five or seven Judges. In
that case certa'nly it will not be pos-
sible to have a hearing at Nagpur. I
would only request the hon. Home
Minister to enlighten us whether it is
not the intention that ordinarily all
types of cases v.hich arise from these
districts shall be heard at Nagpur and
it is only those cases which are of
exceptional importance that require
the attention of a larger Bench will
be heard at Bombay. This is another
request, and it is for that purpose that
I have also said that should be an
amendment to the effect that all cases
shall be heard there.

Of course, the Bil] as it has emerg-
ed from the Joint Committee is cer-
tainly a very great improvement.
This B'11 hag tried to compromise so
many conflicting claims. In a case of
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linguistic reorganisation, it is impos-
s.ble to come to any definite boundary
where one language ends and another
language begins. Even in the so-
called Vidarbha areas, we have got
certain areas where Telugu is spoken,
but it is impossible for them to go to
a Telugu State, they have to be here.
So, when delimiting a new place, natu-
rally, some areas w:ll have to be in
one State or the other, and, there-
fore, some kind of agreement is neces-
sary.

As we are embarking on these new
States, and we hope, and we want, te
part as very good friends, I feel that
this controversy about the ordinary
small matters of State adjustments
should not mar the spirit of the par-
tition which is now being made.
Thercfore, I appeal to my hon. friends
that these questions need not take us
long. The only point is that two
States are to come. It is now expect-
ed that these States will function very
happily. Let us, therefore, request
Government to see that these two
States live happily and there will not
be further bickerings which would
mean that these matters would be re-
opened once again and people would
be uncertain as to where they stand.
It is because of these things that the
linguistic position has proved to be
very doubtful. At the time the Act
of 1956 was passed. when Bombay was
made a bilingual State, we hoped that
we would be forming more multilin-
gual and bilingual States. But, now,
we find that that hope has been belied,
so far the pcople are concerned, and
there have been fissiparous tendencies.
Those fissiparous tendencies should,
therefore, be checked.

I, therefore, appeal to the Home
Minister that apart from whatever
may be actually enacted, the whole
thing should be done in such a way
that no injustice is done to any of the
conflicting claims of the people wwo
are involved in this historic legisla-
tion.

Shri P. R. Patel: 1 feel that the
major feature of this Bill is the mani-
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festation or the acceptance of the vic-
tory of the people and of democracy.
In 1956, Maharashtra as well as Guja-
rat were to have two separate States,
but because something happened in
August, 1956, the bilingua! State of
Bombay came into being. That was
the dec’sion of Parliament, and, there-
after, the people continuously demand-
ed two separate States. By this Bill,
we are accepting that demand, and I
think, it is, therefore, a success of
democracy; and we are revising a
decision of Parliament.

If at the time of the division of the
bilingual State, the Maharashtrians
and Gujaratis separate as brothers
with goodwill, it would be a very gcod
thing. The nine-man committee has
devoted its labours to that end. The
Congress Working Committee also
made efforts in that direction. The
Chief Minister of Bombay dnd the
wou!d be Chief Minister of Gujarat
also put their heads together to come
to an agreement. After all, it is a
happy thing that these disputed mat-
ters have been agreed upon by the
different parties.

Shri Balasaheb Patil (Miraj): Dift-
erent parties? It went to one party
only.

Shri P. R. Patel: It went to the
Bombay Assembly and the Bombay
Council; it seems they unanimously
accepted the agrecment between the
two groups.

Now, certain questions are raised,
naturally. If my hon. friends of the
Samyukta Maharashtra Samiti did not
raise the questions they have raised
today, I think they would be jeopar-
dising their very existence.

Shri Yadav Narain Jadhav: What
about the hon. Member?

Shri P. R. Patel: We have to do it,
but in the interests of the country, I,
for one, would desire that there should
be the least bitterness on the point.

I am obliged to answer certain
questions raised by my hon. friends.
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The first question that was raised was
this. Why should Maharashtra give
any amount at all to meet the deficit
of the Gujarat State? I am rather as-
tonished to find these questions being
raised by my Maharashtrian friends
of the Samyukta Maharashtra Samiti.

On the 5th November, 1957, there
was an agreement after a talk bet-
ween the leaders of the Samyukta
Maharashtra Samiti and the Janta
Parishad. The first clause of that
agreement reads:

“In the perspective of develop-
ment of both the States, the pro-
blem of viability will be studied.
It is suggested by some peopie
that Maha Gujarat State might
find it difficult to balance its
budget when the Bombay city
is included in Samyukta  Maha-
rashtra. Therefore, it is proposed
that the leadership of both the
States will jointly study the pro-
blem in the new set-up and the
Maharashtra State will find re-
sources to help the sister State
of Maha Gyujarat to balance its
budget during the initial budget-
ary difficulties.”

When this agreement has been arrived
at, is it proper for the Maharashtrian
friends on this side of the House to
say that no help be given to the
Gujarat State by the Maharashtra
State?

Shri Naushir Bharucha: Who said
that?

Shri P, R. Patel: They cannot posi-
tively say that they do not want to
give. But what they say is that it was
only for two years that it was to be
given. There is no mention of two
years or ten years or 20 years in this
agreement, and no amount is fixed
either. Naturally, this point was re-

Shri Balasaheb Patil: To Shri G. B.
Pant.

Shri P. R. Patel: ..... the 'expert
eommittee of Shri Raghavachari, and



12531 Bombay

[Shri P. R. Patel]

the committee came to certain conclu-
sions.

Shri Goray: Not Shri Raghavachari,
but Shri Rangachari.

Shri P. R. Patel: Then, it was re-
ferred to Shri Bhattacharya and Shri
Rangachari.

Shri Goray: Anyway, Shri Raghava-
chari was not there.

Shri P. R. Pa'el: They came to this
conclusion. The expert opinion s,
therefore, there. In the light of this,
if the Ministers and prominent  per-
sons of the two States came to cer-
tain conclusions, why should that be
grudged? I do not understand.

My hon. friend here asks why Rs. 10
crores should be given to the Gujarat
State for its new capital. I think my
Maharashtrian friends of the Samukta
Maharashtra Samiti do not read pro-
perly. If they have gone through the
report of the Wanchoo Committee,
they will find these things there. At
the time of the bifurcation of the
Madras and Andhra States, the
Wanchoo Committee had been  ap-
pointed, and that committee decided
to give about Rs. 2 to 3 crores for the
construction of a new capital.......

Shri Balasaheb Patil: From what?

15 hrs. ™

Shri P. R. Patel: They decided to
give Rs. 230:4 lakhs from the treasury
of the Madras State to the Andhra
State after bifurcation. But today the
amount of Rs. 10 crores is to come
from the assets of the present Bom-
bay State. Maharashtra has to contri-
bute between Rs. 6-7 crores. So the
amount is not much. We have got the
experience of Bhopal and Chandigarh,
as fo how much money is required
for building a capital. We are not
going to spend to that extent. We
shall just see that we accommodate
ourselves with Rs. 10 crores. We
may have to spend Rs. 2 crores or

APRIL 19, 1000

Reorganisation Bili 12533

Rs. 5 crores more. But I do not un-
ders.and why this should be objected
to when the promise was given Dby
the Samyukta Maharashtra Samiti
that whatever be the deficit in the in-
itial stages would be met by them. I
would like to know from them whe-
ther the building of the capital is a
necessity or not, and to that extent
there would be a deficit in the re-
venue account or .not. Wherefrom is
Gujarat to find this money for the
construction of the capital? It must
be from revenue, and whatever Le the
deficit in the revenue account was to
be paid by the Government of Maha-
rashtra according to the promise that
was given. Why should they object
to this? Yes, they have to object
because they have to go to the people
in Maharashtra. It is not for any other
purpose that they are objecting. When
they go to the people, they will say,
‘We tried our level best. But what
can we do? We opposed this. But
after all, the majority of opinion was
against us. What can we do?’

Then certain observations have beem
made regarding the boundaries. I
would not have referred to the bound-
aries question. But they said that
some villages of Umbergaon taluk are
given to Gujarat. Let us see what is
the reality. I would request the hon.
House to see certain figures. Im

Shri Parulekar: What about 1951?

Shri P. R. Patel: I will come to 1951
also. Let my hon. friend not be in a
hurry.

In 1941, the population of the Um-
bergaon taluk was 92,164. Out of this
total population, the Gujaratis were
48,009, Warlis 38,170 and Marathis
3,497.

Shri B. K. Gaikwad: Come to Dangs
also.

Shri P. R. Patel: 1 will come to
Dangs. Let my hon. friend not be
in haste.
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In that talul't, out of a total popul-
ation of 92,000 persons, the Marathi-
speaking peaple were only 3,400. On
thig basis, how could they claim the
Umbergaon taluk for themselves? In
reality, if justice is to be done to
Gujarat, the whole of Umbergaon
taluk should be given to Gujarat.
But only some villages are given. My
Maharashtrian friends should not have
grudged on that score. But, after all,
they have to grudge it. In order to
establish their claims to Umnbergaon,
they are talking of Bansda and
Dharampur. Bansda and Dharampur
had been for centuries—not 100 or
200 years—in Gujarat. It had nothing
to do with Maharashtra.

Shri Assar: The same thing about
Umbergaon also.

Shri P. R. Patel: They are talking
of Bansda to establish their claim on
Umbergaon.

Regarding Umbergaon, let me 1e-
mind my hon. friends about one thing.
T have learnt geography. When I
was in primary school, the geography
of Gujarat was taught to me. The
Thana district was in Gujarat. It
was only recently for administrative
purposes that it was put in a certain
Tegion.

Shri Parulekar:
has been taught.

Wrong geography

Shri P. R. Patel: Everything is
wrong to my Maharashtrian friends
to my right.

) Shri Naushir Bharucha: It must be
like the Chinese maps.

_Sh_ri P. R. Patel: The authority of
opinions expressed by linguistic ex-
pex"ts like Save and others, even
Grierson, is, discounted. My hon.
fx.-xend, Shri Parulekar, was pleased to
discard the opinion given by others
and to say, ‘Mine is the best opinion".
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It that is the authority, then we have
to discard the opinion of Grierson!

Years ago, before the movement for
Samyukta Maharashtra started, Grier-
son wrote that the Warli language,
the Dangi language and the Abhirani
language of West Khandesh are all
Gujarati. Maharshtrian scholars also
supported this. Now, these friends
have woken up. It was a most un-
fortunate day for the country in 1946
when they established some organis-
ation like Samyukta Parishad or
Samyukta Samiti or Samyukta Maha-
rashtra—I do not remember it well—
wherein great nationalists of the coun-
try, even men like Deo, put their heads
together. The disease permeated them
to such an extent that the great sons
of Maharashtra, for whom we have
respect, were forgetting everything
when the question of Maharashtra
came up. Let us be fair. I would sub-
mit that in fairness, not only Um-
bergaon, but, according to the opinion
expressed by Shri Save, who has
worked as a prant officer in that area
for more than 8 yeads, Dahanu also
should be included in Gujarat.

An Hon. Member: Why not Poona
also?

Shri P. R. Patel: I will have Poona,
but without Shri Khadilkar.

My hon. friends are talking of some
villages which would be submerged
because of the Ukai project. It is
a small area. Naturally, we must have
some projects here and there. It is
for the development of the country
that Gujarat is going to spend some
Rs. 60 crores on the project. If they
cannot take advantage of this pro-
ject, would they, the Gujaratis spec-
ially, waste money?

Shri Yadav Narain Jadhav: We
have got the experience of Kakrapara.
From Rs. 6 crores, it had gone to
Rs. 18 crores and now to Rs. 29 crores.

Mr. Deputy-Speaker: Shall I allow
speeches to be delivered simultaneous-
ly here?
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" Shri P, R. Patel: When there is no
reasoning, naturally heat comes. I
find heat on this side because they see
that arguments are against them and
reason is against them.

15.09 hrs
[Mr. SPEAKER in the Chair].

I will give some figures regarding
West Khandesh. Of the total popu-
lation of the six talukas, Navapur,
Nandarbar, Akkalkuva, Akrani,
Shahada and Taloda, which comes 1o
5,41,088, the Bhili population is 3,20,980
and the Marathi population is 1,38,869,
less than 25 per cent. So the question
is only about the Bhili language. All
experts have unanimously come to the
conclusion that the Bhili language is a
Gujarati language. Even Grierson
and others, one and all, have opined
that the Bhili language is a Gujarati
language.

Shri Yadav Narain Jadhav: It is a
dialect and not a language.

Shri P. R, Patel:
akin to Gujarati.

It is a language

Sir, the Maharashtra Parishad ap-
pointed one Shri Kulkarni to enquire
into this language question and he
gave his report in 1938. He said:

“Dr. Grierson, a linguist was
appointed to undertake the linguis-
tic survey. The work done by
this officer reveals that he carried
out the duties efficiently...... The
linguist critically analysed the
differences between the dialects
of Marathi.....The dialect spoken
in West and East Khadesh, North
Nasik, Southern part of the basin
of Tapti etc., particularly the
dialect spoken by illiterate wvill-
agers of these areas, contains
many elements of Gujarati. Dr.
Grierson, therefore, came to the
conclusion that the particular
dialect was a species of Gujarati
and not Marathi; and he included
them in his volume not under
Marathi but under Gujarati. This
dialect is known as Abhirani.
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People speaking this dialect have
been enumerated as Gujaratis.
The Census of 1911, 1921 and 1931
counted the Ahirani speaking peo-
ple as Gujaratis and the number
of Marathi speaking people was
proportionately reduced. This
matter therefore, needs recon-
sideration.”

This was the report of the Marathi
scholar in 1938. So, naturally, these
people, whatever dialects were
spoken, were Gujaratis. It is admitted
by Grierson also; it is supported by
the Census reports also.

As 1 said earlier, the unfortunate
thing in the country was that in 1948
the Samyukta Maharashtra movement
started and they wanted to have every-
thing, to gulp everything all borders
whether they be Gujarati borders
or Mysorean borders. They wanted
everything (Interruptions). And, if
this tendency goes on, it is not gouod
for the country. And, I think rightly,
there had been an agreement by the
two prominent persons, one of Bombay
Shri Chavan and the other of Gujarat
Shri Jivaraj and also the nine-raen
committee. They have laboured and
have come to a decision. In fairness
we must accept it. I would desire
that we must accept the Bill without
any opposition. But when arguments
have come from the other side 1 have
to reply.

Much has been made of Dangs. 1
would refer to some lines from the
memorandum.....

Mr. Speaker:
should conclude.

The hon. Member

Shri P. R. Patel: Two minutes, Sir.

Mr. Speaker: I will give him one
minute.

Shri P, R. Patel: I am the only man
from the Gujarat side.

Shri Khadilkar: Frem that side so
many have spoken.
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Shri P. R. Patel: 1 have to reply to
4 friends.

Mr. Speaker: I have agreed to cal!
the hon. Minister to reply at 3°15.

Shri P, R. Patel: I will finish within
2 minutes, Sir, As far as Dangs is
concerned I need not go to details of
all these things because I have said in
my no.e of dissent. But I will read
only some lines regarding the langu-
age and all these things from the
memorandum. In paragraph 189 of
the memorandum submitted to the
States Reorganisation Commission by
the Gujarat Pradesh Congress Com-
mittee, it is said:

“Khandeshi has hitherto been
classed as a form of Marathi.
The ensuing pages will, however,
show, on the one side, that the
so-called Bhili dialect gradually
merges into the language of Khan-
deshi, on the other hand, that
Khandeshi itself ic not a Marathi
dialect. Several suffixes are iden-
tical with those used in Marathi,
But most of the suffixes, which
are inner form of the language,
closely agree with Gujarati and
Rajasthani. The same statement
applies to Dangi also.”

Then, in paragraph 190, it is said:

“Selections from the records of
the Bombay Government, New
Series, Vol. No. XXVI mention
about the language of Dangs as
follows: ‘The language a mixture
of Guzerathee and Hindustani
(Dang Garvee), the language a
mixture of Guzerathee and Hindu-
stani (Dang-Wassoorna, Amellee)”.

So, these are the opinions. Now
when the thing is clear that Dangi
is Gujarati and when it is agreed that
96 per cent. of the people living there
are Dangs, what right have my friends
to say that they are Marathi-speak-
ing? (Interruptions). My friend Shri
Bharucha says that 96 per cent.
there are now Dangi-speaking people.
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Much has been made of the delimi-
tation of constituencies. It was only
for election purposes. And, that is.
very clear, from Government records.
At the time of the delimitation of.
constituencies for the last General.
E.ection, the Bombay Government
proposed that the Dangs should be
placed with Surat district. The Elec-
tion Commissioner also held on merits
that it should form part of a Gujarat
constituency; the Government of India
supported it. In view of the insistence
of the representitives from Maha-
rashtra in Parliament, however, the-
matter was referred to a committee of"
three Members of Parliament which:
neld that, only for the purpose of elec-
tion and without prejudice to the
quesiion of its ultimate merger in one
or the other State when the Bombay
State is reorganised, Dangs should be
associated with the constituency of
Surgana-Peinth-Dindori. It was only.
for this purpose.

So, to make most of this delimi--
tation is too much. You will see
from this that in reality, if at all any
justice is to be done to Gujarat, 1
would submit West Khandesh as a:
whole, without a village here or there
—1I say the 6 talukas, Umergaon and:
Dangs should, naturally, go to
Gujarat. (Interruptions).

An Hon. Member: Take the whole
of it.

Shri P. R. Patel: I would have said
much but as you have reduced my
time to two minutes I will sit down.

The Minister of State in the Minis.
try of Home Affairs (Shri Datar): Mr.
Speaker, Sir, I am grateful to the hon.
Members who took part in the debate-
from both sides. I am also happy-
that all of them, as also those who.
wrote the dissenting minutes to the
Joint Committee’s report, have accep-
ted the position that a great event is
happening in the life of the Bombay-
State and that two brothers, the illus-
trious brothers, the Gujarati people-
and the Marathi people, have to part
in the best of spirits, with the greatest
of goodwill. It is under these circum-.
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[Shri Datar]
stances that this Bill has been brought
forward.

Some hon., Members suggested that
it was a vindication of what they call
a certain agitation. I may point out
here, as the Home Minister has al-
ready made it clear, that this House
was anxious that there ought to be a
bilingual State. And, the Government
gracefully yielded to the desire of a
large number of Members of this
House and the other for having a
‘MMingual State in the hope that there-
‘by the best of relations would be con-
tinued and the great tradition of
Bombay enhanced to the fullest ex-
tent. But, when it was found that it
-was not possible, then, naturally, the
realistic course that had to be taken
was the one on which the present
Bill has been based.

You are aware that the Chief Minis-
ter of Bombay and the Finance Minis-
ter of Bombay came to the conclusion
that it was inevitable to separate,
though this separation was to be with
‘best of spirit and by maintaining the
highest of good will. In these cir-
cumstances, preliminaries were gone
:through. 1 would not like to mention
the various stages through which the
preliminaries were taken. But 1
would like to mention here the fact
that the Chief Minister of the Bom-
‘bay State and Dr. Jivaraj Mehta did
their best and with the goodwill of
.certain organisations and naturally the
Home Minister and others this parti-
cular Bill was properly framed and
sent to the Bombay Legislature.
Eleven amendments were suggested
‘there and we have accepted all those
.amendments. At present, we have got
the happy position of the complete
unanimity of the Bombay Legislature
behind the present Bill and we have
also the largest measure of support
from the Joint Committee. It was
true that they had to finish this work
as early as possible but still as the
‘hon, Home Minister has pointed out,
fullest attention was given to the
principle as also the details of this
Bill We have, as I said, the largest
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measure of support from the hom.
Members of the Joint Committee of
the two Houses. In these circumstan-
ces, here we have a Bill which has
almost the unanimous support, except
that of a few hon. Members here and
there, so far as the principles and the
details of the Bill are concerned.
When we have such a large measure
of agreement, it bodes very well so
far as the two future States of Maha-
rashtra and Gujarat are concerned. So,
all of us have to see to it that the
two States are ushered into existence
in an atmosphere of cordiality and
goodwill. In these circumstances, it
may not be necessary for me to make
a reference to some of the points that
the hon. Members have raised. All the
same, I should like to touch upon them
only to the extent possible without de-
siring to raise any controversies.

Shri Nathwani expressed a very
important view that on the eve of the
formation of the two States, we must
strive to do it with the utmost good-
will. Let us not stir the dying embers
of controversy that were before us
for some years past. Small differen-
ces or points of disagreement bet-
ween certain members of one group
and the other ocught not to be magni-
fied. We are all anxious that these
two new States which have a great and
brilliant past ought to be formed with
the greatest of goodwill. Let us not
look at these minor points for the
purpose, as he stated, of keeping alive
the agitation for the next general
elections. I am confident that it is not
the view of any person. All of us
have to work for the good of the whole
country including such great parts as
Maharashtra and Gujarat. In these
circumstances, as Shri Nathwani right-
ly pointed out, all of us have to be
not merely statesmen but have to be
patriots for the purpose of the next
generation, which requires all our
efforts. Therefore, the two States
have to be developed to the fullest
extent because both are sister States
and both are the proud parts of the
great Indian nation to which all of
us belong. In these circumstances, I
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would request all the hon. Members
not to lay too great an emphasis on
the points of difference that might be
made here. These are human attempts
and they are bound to be imperfect
10 a certain extent. But the principle
‘behind them is agreement—unanimous
agreement of the Bombay Assembly
and also the almost unanimous agree-
ment of the hon. Members of the Joint
«Committee. These - two great factors
have to be weighed against the few
inconveniences and disadvantages
‘here and there. Thereforz, all the
hon. Members and the country outside
‘would be happy if the two States come
into existence and carry on their work
as sister States with the fullest co-
operation and help, with the fullest
4 moral help in particular.

Two or three points were urged very
'strongly. One was regarding the
‘boundaries. As the hon, Home Minis-
ter has pointed out on more than one
woccasion, after the re-formation of the
States under the States Reorganisa-
uon Act, what is essential is the crea-
tion or fostering of goodwill and the
arriving at of agreements under the
influence of the goodwill. For this
reason, in this case, if certain criteria
‘have to be followed, it is quite likely
that they may not satisfy the rigid or
‘technical basis of certain criteria. The
criteria were laid down by the S.R.C.
‘The Parliament discussed the whole
matter and all the States in India, to
‘the largest extent possible, were re-
organised on certain principles subject
to certain agreements found therein.
Here in this case, we have the ins-
tance, a very glorious instance of what
‘can be called an agreement. That
agreement should not be made refera-
ble or made to depend upon certain
principles. The principle was the
principle of proceeding with the grea-
test goodwill. So, the whole question
has to be approached in this spirit.
About Dangs also, it applies. I would
'not like to go into the controversy.
The two bodies which were trying to
bring about an agreement—non-official
ks les also—felt that the question of
-8ngs ought to be re-examined. Some
reference was made to certain deci-
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sions but the two bodies to which a
number of hon. Members belong felt
that the question of Dangs ought te
be re-examined. If it requires re-
examination, naturally other results
have to follow, the implication being
that after re-examination some
arrangement of an acceptable nature
to both parties should be arrived at.
From the resolutions passed at their
meetings, it becomes clear that Dangs
stood by itself and had to be examin-
ed on its own merits. It was further
said that in respect of the other areas,
what was popularly called the Patas-
kar formula was to be applied. But in
substance, it is agreement between the
two States of Madras and Andhra.
They agreed upon certain criteria or
principles. Those principles were ulti-
mately left to Shri Pataskar to work out
It is for this purpose that they made
a distinction. The Samiti and the
Parishad—the two bodies—felt that
the question of Dangs was a separate
question by itself and in respect of
the other areas, what is called the
Pataskar formula was to be followed.
These were the normal principles that
have to be followed. But when we
have to come to a general agreemcnt,
not necessarily referable to certain
principles, they have a greater sanctity.
Those of the hon. Members who are
lawyers will be aware of, what is
known as, the family arrangement or
family agreement. A family agree-
ment is one which is come to by the
members of a joint family after com-
plete agreement. That agreement need
not be made referable to certain pria-
ciples of law, in this case, certain
criteria. It is under such circumstan-
ces that the whole question was con-
sidered and the two leaders of Maha-
rashtra and Gujarat came to a con-
clusion that certain areas should be
transferred to Gujarat and cerfain
areas should remain i Maharashtra.
This is so far as Dangs is concerned.

In respect of Ukai also, may I point
out, the question of Ukai Project has
been before the country from 1948
onwards. Therefore, it would not be
proper to say, in the first instance,
that it would not be a feasible pro-
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position, that there are technical d:f-
culties in the way and that, therefore,
it should not be taken as the basis
for any agreement. Ukai is a grat
project and there is no reason why
that project should not be implemen-
ted, should not be excuted as early
as possible. It was common ground
that Gujarat was going to be a deficit
State. 1f we read the corresponde:ce
or the resolutions passed by the Sam-
yukta Maharashtra Samiti and the
Maha Gujarat Parishad, we will iind
that they also assumed that the new
State of Gujarat is bound to be a de-
ficit State. Taking all these
things into consideration, therefore.
they came to the conclusion that Ukai
was a project which had got to be
developed.

Incidentally, it was suggested by cer-
tain hon. Members that oil was like-
ly to be found to a certain extent
and on that account, they said, this
particular project should not be «x<e-
cuted and it would not be required
by Gujarat. That is not a correct
position at all.

Therefore, if under an ad hoc arran-
gement it was considered that a cer-
tain batch of villages should be trans-
ferred because they were likely to be
submerged in the irrigation scheme
and it was necessary to create a
two-mile belt—we know that such
belts are necessary because of the
natural difficulties—that is no reason
why we should call in question the
principle on which these villages were
transferred.

So far as Umbergaon is concerned,
we need not enter into the question
very meticulously as my hon. friend,
Shri Patel has done, whether the
tribal language of the Warlis or othey
tribal people was allied more to
Gujarati or to Marathi. Naturally, in
all these border areas, especially
amongst the tribals, it may be found
that there are affinities in the langua-
ges that are spoken in a particular
locality. Therefore, without going into
the question with a view to decide
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whether the Warli language or cilier
tribal language is allied mores to
Gujarati or Marathi, it was consider-
ed that in respect of Umbergaon
Taluka certain villages should be re-
tained in Maharashtra and others.
should be handed over to Gujarat.
Therefore, in respect of all these three
points it was considered that an
arrangement based on agreement
should be accepted by all.

Then, some hon, Members brought
in the question of financial re-adjust-
ments, and one hon. Member suggested
that so far as Bombay was concerned,
—Bombay town is naturally a surplus
area and Gujarat is bound to be a
deficit area—it was suggested rather
uncharitably, that Bombay was to be
purchased by Maharashtra by paying
a large amount in terms of cost. That
is not a proper approach. So far as
Bombay City is concerned the fact
remains that had this bilingual State:
continued as it is, the surplus of Bom-
bay would have been available not
only for Maharashtra but Gujarat as
well.

Now, I will not go into i‘he popu-
lation figures, roughly it will be about
two-third belonging to Maharashtra
and one-third to Gujarat. But in all
these cases, as the House is aware,
the amounts are only spent by the
Centre or by the State on areas which
are less developed, which are more
backward. Therefore, had the bilin-
gual State continued Gujarat would
have been in a position to derive
greater benefit from Bombay City’s
surplus as well. This factor has to be
taken into account. And, as we know,
whenever there is a separation in &
joint family then, naturally, we have
to take into account not only the
things as they are but we have to
take into account the future contin-
gencies also. Here, by the formation
of the two States, let us take into
account this circumstance, when
Gujarat State is formed it will require
money for its capital and it will re-
quire money for meeting its deficit.
Therefore, it is against the overall
view of the whole affair that certain
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'monies were allotted from the Maha-
rashtra State to the Gujarat State.
v
I may also point out, Sir, that ten
years cannot be called a long period
at all. A State which starts with a
deficit cannot be developed only in
‘two years. The Samiti and the Pari-
shad did not mention the number of
‘years. It was contended on the floor
of this House that it ought to be only
for two years. I am afraid, Sir, two
years would be too inadequate a period
for bringing a normal development to
a new State which, it is admitted, will
“be a deficit State. It was under these
« circumstances that experts advised and
.both the leaders and the nine-man
committee, and now the Bombay
Legislature have come to the view
‘that certain financial arrangements
ought to be accepted.

Then, it was uncharitably sugggested
‘that the deficit of Saurash‘ra and
Kutch was being transferred to Bom-
bay or Maharashtra. That is not cor-
rect at all. When the various States
in the present Saurashtra area came
to be formed into a union under the
Centre, naturally, certain agreements
had been entered into. Therefore. for
certain years a certain amount was
‘being given to Saurashtra. But that
amount also has now been stopped. It
should be clearly understood that
nothing is to be given either to
Gujarat or to Bombay because that
ad hoc arrangement has already come
1o an end.

So far as Kutch is concerned, you
are aware that Kutch was a Part C
‘State. When it was a Part C State,
naturally, the Government of India
had to bear all the expenditure wher-
‘ever it was necessary for its develop-
ment. The Centre had to meet even
‘the deficit. That arrangement also has
stopped in 1956 under the States Re-
‘Organisation Act when Kutch was
‘transferred to or merged in the Bom-
bay' State. After that the Centre
‘ceased to give anything because it did
not become a territory like the other
territories but became an organic part
of the Bombay State.
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Therefore, these two analogies, 1
may point out, are not proper, they
are not televant in this case,
I am, therefore, of the view
that let us forget all these things,
whatever has happened. After all,
what is most important is the treasure
of goodwill, and I am looking forward
to these two great peoples of India,
the Gujaralis as also the Maharash-
trians, who have a great history, who
have a name in Indian History—they
were together for a number of years.
now they are separated but still they
are neighbours and they belong to
sister States—to serve the Indian
nation by developing their respective
States to the fullest extent possible
by maintaining the all-India attitude
of complete nationalism. We have a
common citizenship. It is only for the
purpose of development, in the in-
terest of the whole of India, that
these States have been formed or are
going to be formed into separate ad-
ministrations. They do not in any
way separate from the other organi-
cally. All of us have to develop and
all of us have to serve the poorest
of the poor and the lowliest of the
low. That is the ideal for the fulfil-
ment of which we are trying our best,
and we are trying to do everything for
a proper development of the country.
Under these circumstances, I am con-
fident that the whole House will agree
in accepting the motion for considera-
tion of the Bill.

Mr. Speaker: The question is:

“That the Bill to provide for
the reorganisation of the State of
Bombay and for matters connected
therewith, as reported by the
Joint Committee, be taken into
consideration”.

The motion was adopted.

Mr. Speaker: The House will now
take up clause-by-clause consideration
of the Bill.

Shri Yadav Narain Jadhav: There
are nearly 100 clauses in the Bill and
amendments have been tabled by 19
Members. Some of the Members have
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spoken at the time when the motion
for consideration was taken. It will
be better it you kindly allow hon.
Members to make their observations
on all the amendments at a time so
that the Member concerned will get an
opportunity to speak on the Bill as a
whole.

Shri Khadilkar: It will save time
if we are allowed to make our ob-
servations on all the amendments put
sogether. Then, later on, the hon.
Home Minister may reply to them.

Mr. Speaker: What I find is, there
are a few amendments to clause 2.
Most of the other amendments are
concetrated on clause 3. Taking up all
the amendments together will not
mean anything. Let us follow the
eld procedure.

Clause 2.— (Definitions).

Shri Yadav Narain Jadhav: 1 beg
to move:

Page 1. line 7, for “Ist dy of
May, 1960" substitute “27th day of
April, 1960.” (1)

Page 2, line 2 and wherever it

eccurs in the Bill—

for “Gujarat” substitute “Maha-
gujarat.” (76)
Shri Sugandhi (Bijapur North): I
beg to move:

Page 2, lines 1 and 2 and wherever
it occurs in the Bill—

for “State of Maharashtra” sub-
stitute “State of Maratha.” (17)

Shri M. B. Thakore (Patan): 1 beg
to move:

Page 2, line 2 and wherever it

occurs in the Bill—

for “Gujarat” substitute “Gurjar

Desh.” (96)

Mr. Speaker: Amendment Nos. 1
and 19 are the same, and amendments
Nos. 76 and 95 are the same.
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Shri Datar: Which are the amend-
ments to clause 2, Sir?

Mr. Speaker: The amendments are
1, 17, 76 and 96. Shri Yadav Narain
Jadhav.

ot g ATOOW Wew AT AT
THETHTH WTOH AT 7@ §, IAG A F
# gg v fa=m ot @A WA g o
9 7% faa g e & amve
g @t w71 A4 g7 fE qget wia A
AT WK PTG FY Y TE LT A ¢
Y A€Y Fi g N F@ W@ @ fE 2o
a1 # fom fe= fr fgg aoge #1 7o
AT wrar §, a9 gfawar famey gv =
& 9w faq 77 Tr57 a9, GAT HrEAT o
g wF FY AE | IET AR A9 TF
qfewama araa w1 A a8 Fe1 ma fE
qg+T € #7177 TT9q wfeAew 7
ori | Sfew avat gdvaet § aga &
qHAT qeE4T & Ug W 4t f¥ ve
oIT F7 T TG 27 WIfF TR &
TF ¥37 73 AE7 gvifa far Tg-
T #7 qg 77 fa7 & 1 faraman wEgTOT
¥ Y QT qE7 FE AT Afed wdfw
IR WG F T5HA I&A R 1 T
IRA 9 WA KT WFIITG T AT 757
T &wAT @, A1 qgT WG {0 ) W
ATEAT ® L F F7 A6 fafaee
IRIA A AT 1 & WO ag oY T@Y-
a1 wrgan g f& vo ot w awad Ay
TH § AT | gg I9F Y gATAT
AT ATAT § WIT A IEA AU qGAOG
T NaF e, I T faafad 3
T I § guwar g 5 =gy v fw
9 WiHT T T A TY A S §,
T WA W & 3an g g o3 frare
far s o Sifgw w® g e
| ™ ® 7 9 Wi 7w |

o0 a1a & g g Agn g f
FEX TSY T ATH A AT W T &
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FATYAT, JHHY A @ T T[S @7
I | TR G Aga q@ qEAT | W
' Aw o fE aRrE i Iw we
o £ ff WX {8¥s §F 9@ 39
aaer gz 1 oy @ @ §Rg A
IZATEA ¥ §F FATE AW F TF W
Fav gvzT gy g 92w 7, fam v
W FT AT FOA F aga asr fgemn
a, S A fF A F AR A TH
WY FA g1, A A g g HfEA A
AT U TS ¢ fE ARrrATE A
wrfed, ag ot Qv 7 gur § WA
izt &= ar g % ag 3 g1 g owm
Y g A § sirfw Fed & fr g 1w
S Ag) 1 AfEd | A gF AE
T 78 §, 3% wf7 Y few F =
g T S Hegar sifs TId
T F % fafrer @3 A g,
I F77 ¢ o gw Ay Ay qga 9 fF
TaTTe WY q@vd we g Ofew s Ifw
A G &, €W A A TIFT AAT FEAT
9% (T § | T FIE T9 A?E FF A9 Fgal
& Y | TF T AT W | W |
S g At & fa oA & A Uy a1
St froesafdaas
WY FFHT § I TF AT A ¢ | TF WA
HTET I 9T § q1g? fAwe @ ) sE
fdT & wwer fear, as= & @TRT

Mr. Speaker: Hon. Member's time
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fe 3% fex anfom wx =@ amn =feq
T AR T AT A FA G TR F
JEE! qaEt A o F 9% FY a6 a9
{9 1 377 a1 i 9g S §, i A
IH 9%T FT F W AT qFAT § W @
TR TT GFAT AT | I WAAT Y 7HW IHE
FI G IAT AT | AT AE § AT FgA &
f& TaTa w1 www § e AG A
oifgd 3°% fewt & g wawr d1E, U
39T a1 g & qewm osw @ 3few
FRTIFgdEfFagaaT

q1 § &g g g fF S
ST FT AH T AT T AT
T o AT fear T 1 g 9w
F AT TGN 41, ag QA & awar
g

T AR F qT9 F GG FIAT
fa g ot Y A0 gHEAIE & fF o aToE
¥ A Tvn ufeam § g W a4
I T FT A AT T
T 9T TR FAT FT forar a7

s W WsyE "giey, TaArgfes
T %7 sgrEar § W F7 qE W w7
R f5 @ ardm §1 7 Q1 T a1
>fea g F wwAT F AEATRT
*T =TT FT ATaEEE g, WKL FET
UTAT & | NGRS FY J7AT K AT
Y 49 F @A g7 & § g gHTT H9S
qTHA @AY AT o WA S 7
o Wi § " | 39 W &7 faA

is short. What is the meaning of his
bringing in Kahaniyan?

Shri Amjad All (Dhubri): He is

WITq a8 F Fan & ford Wi &E a
I WERTE  HT FaT & fog TS

illustrating.

ot aw  areraw o ¢ aga @
B W Wl & | ag et <k AT A
T e Y mar e gaw few F
Y | WA fa e w7 & frwer @Y
T g e g 43 e w fe @
W &Y ag weeh ana g€ § | wE WU

R q ¥ wfws ww= w1 f A
T & WY e Y g o T A
straT & 1 gl faawdt wgras A
ww feaw W o fA R
N R S
Tt WY vare gy wifed 1 afz
firqr g1 oY ag G WIARIES g b
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P wrEe]

afeg I gaE g fr v wiaar Y
garfes € qrET 97

Shri M. B. Thakore: Sir, I want to
speak on amendments Nos. 95 and 96.
At the outset, I congratulate the
_people of Mahagujarat and Maha-
rashtra who fought for the unilingual
: States and achieved them. It is a
success of the people, a success and
‘triumph of their aspirations, feelings,
sentiments and sacrifices. It is the
“martyrs’ memorandum. The people
have the sentiment that Gujarat State
should be called Mahagujarat.
For that, they have fought since three
years now and they have achieved it.
*Sardar Vallabhai Patel also wanted
that if in future the Gujarat State is
formed, it should be named as Maha-
-gujarat. The Gujarat Pradesh Con-
. gress Committee also in their resolu-
tion mentioned that if the Gujarat
‘ State is formed, it should be named as
Mahagujarat. So, my appeal to the
House is that the State of Gujarat
- should be named as Mahagujara* and
I appeal to the Home Minister. who
is very sympathetic, to agree to this
-submission.

I am really very sorry that in the
Bombay Assembly, Shri Chavan, the
Chief Minister, did not agree to this
submission of some of the Members of
that Assembly. I support fully what
"Shri Jadhav said in this regard.

Regarding amendment No. 96, if the
Home Minister is not agreeable to
‘name this new State as Mahagujarat,
then the name should be substitu-
“ted as ‘Gujar Desh’. 1 hope this
‘august House will consider this matter,

Shri Sugandhi: Sir, I speak on
‘amendment No. 17. My Maharash-
trian friends are stressing for a uni-
lingual State. So, to include certain
Kannada areas in this unilingual State
which is to be called Maharashtra is
not correct. So, I am suggesting that
the name should be changed as
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“Maratha State”. Another objection is
‘Maharashtra’ means a big nation.
How can a big nation be a part of the
the Indian Union? The Indian Uniom
itself is a nation. So, I am suggesting
that it should be named as Maratha
State.

During the general debate, my
friend, Shri Gaikwad, made an offer
to cede all the Kannada areas from
the proposed State, but at the same
time, he demanded certain parts from
Karnatak. As far as Belgaum and ad-
jacent areas are concerned, they were
never Maratha; since the 1last 1,500
vears, they were part and parcel of
the Karnatak area, and they will re-
main so in future. But as far as Shri
Gaikwad’'s offer is concerned, he does
not know the areas which he is
demanding that they should be merged
with Maharashtra.

Shri B. K. Gaikwad: I have never
mentioned any area.

Shri Sugandhi: He does not know
those areas. My Maharashtrian
friends are in a hurry.

Mr. Speaker: The hon. Members
must wait for a separate Bill for that.

Shri Sugandhi: As far as the name
is concerned, let it be Maratha State.
That is my request.

Shri Khadilkar: I oppose the
suggestions contained in these amend-
ments. 1 am entirely in agreement
that whatever Kannada area is incor-
porated in the new Maharashtra State
should be immediately given over to
Mysore. I have no objection that,
but from the new Bill, it is clear that
there is a new arrangement regarding
the zonal council. Formerly Mysore
formed part of the western zonal
council. At that time, the Home

‘Minister said that it would facilitate

the solution of the border trouble bet-
ween Mysore and Bombay. But now
Mysore has been taken away from
the western zonal council. I presume
all the responsibility of solving this
problem has been taken over by the
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Home Minister. Therefore, the
tormer approach of trying to bring the
., par ies together is completely
abandoned. So, sooner he discharges
this responsibility or obligation to the
people on the border, the better it
will be.

So far as the name Maharashtra is
concerned, fortunately or unfortunate-
ly, we have a history. In India, we
are the people who had the first
national consciousness and Wwe are
proud of it. (In:erruptions.) As a
social unit, we had that advantage; we
had somehow that social cohesion,
social integration and social conscious-
ness which was not found in the rest
of the country. It came in course of
time. I would say that, without being
chauvinistic, we age a multi-lingual
nation; our nationalism is multi-lin-
gual. So. in this  multi-lingual
nationalism, when a proper place is
to be earved out to a region, in order
to sirengthen the central concept of
unity, there is nothing wrong if that
State is called Maharashtra.

Shri P. R. Patel: Is the country
composed of different nations?

Shri Khadilkar: You do not under-
stand my phraseology.

As I said in the beginning, I do not
want hon, Members to get the im-
pression that we are thinking in terms
of exclusiveness. We want to remain
part of the Indian Union, but at the
same time, no part of the Indian Union
should try to forget certain obliga-
tions laid on a particular part and to
forge past history. .1 do not think
that would be right or in any way
helpful to strengthen the national
unity. Therefore, the right thing has
been done by making a new provision
whereby a certain character of that
region has been defined as Maha-
rashtra. So, I welcome the change in-
troduced by the Government at the
final stage of the Bill and I oppose
the amendment just now moved. At
the same time, I want to make an
appeal to the Home Minister that he
has taken a new responsibility, so far
as the border region is concerned.

250 (Ai) L.S.D.—s6.
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Shri G, B. Pant: Three or four
amendments have been bundled to-
gether, One was about inaugurating
these two new States on the 27th of
April instead of on the 1st of May.
If it was feasible, I would have
readily welcomed it but I find that it
is not feasible. So, we have to fix
the 1st of May for that. The 1st of
May, according to Shri Dange, has a
special significance and is a day of
international importance. So, let us
stick to that.

The other amendments relate to the
names. Well, so far as Maharashtra
and Gujarat :go, both have a long
history and glorious traditions. So,
when we use the names Maharashtra
and Gujarat, we remind ourselves of
the ancient history of these two great
States and of the place they occupied
in the Indian Union or in giving to
India the characteristics which have
led to the strength of the country
and the richness of its culture. So,
these two names are sweet and we
better stick to them.

Then, one hon. Member said that if
we do not have Maha Gujarat, we
must have Gurjardesh, so that he is
interested somehow or other in getting
Gujarat out of the way by having one
name or the other. I do not think that
strengthens his argument very much.

Shri Khadilkar referred to my res-
ponsibility about solving the border
problem. Well, I consider myself
responsible for solving all problems
and whenever a problem remains un-
solved I consider that I have been
deficient and to that extent, I have
failed in achieving what should have
been done. But, so far us the adjust-
ment between Bombay and Mysore is
concerned, we have for the last few
years tried to bring about some sort
of arrangement within the zone so as
to settle this problem. We did not
succeed. So, the continuance of
Mysore with Maharashtra would not
have, I think, brought us nearer to
the solution of the problem. So,
while I geadily admit and-recognize
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that I have my responsibility for try-
ing to find out solutions, satisfactory
solutions for all problems, I wculd
humbly remind Shri Khadi:kar that it
is also his responsibility, and every-
one, whether belonging to Mvsore or
to Maharashtra, has t» see that by
mutual goodwill they succeed in
bringing about an arrangemert which
will be equally hailed by ail. Seo, I
will join them in this effort un-
reservedly.

Mr. Speaker: Is the hon. Member
pressing his amendment No. 1?

Shri Yadav Narain Jadhav: No.

Amendments Nos. 17 and 76 were
put and negatived.

Mr. Speaker: Is the hon. Member
pressing his amendment No. 96?

Shri M. B. Thakore: 1 do nut press
wmy amendment.

The amendment No. 96 was, by leave,
withdrawn.

Mr. Speaker: The question is:

“That clause 2 stands part of the
Bill”.
The motion was adopted.
Clause 2 was added to the Bill.

Clause 3.— (Formation
State)

Mr. Speaker: Those hon. Members
who want to move their amendments
to clause 3 may now do so.

Shri Goray: 1 beg to move:
Page 2,—

of Gujarat

(i) for lines 24 to 28, substitute—

“(b) the villages in Umbergaon
taluka of Thana district, specified
in Part T of the First Schedule.”

(ii) omit lines 32 to 38. (41)
Shri Khadilkar: I beg to move:
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Page 2, lines 24 to 27—

Omit “the villages in Nawapur
and Nandurbar talukas of West
Khandesh district and the villages
in Akkalkuwa and Taloda talukas
of West Khandesh district, res-
pectively”. (55)

Page 2, lines 27 and 28—

for “Parts I, II and III” sub-
stitute—*“Part 1”. (56).

Shri Mahagaonkar: I beg to move:
Page 2,—

Omit lines 32 to 38. (36).

Page 2, line 30,—

after “the residuary State of Bom-
bay” insert—

“and the Marathi speaking vil-
lages and towns in Belgaum,
Khanapur, Chikkudi, Athani,
Hukkeri Talukas of Belgaum dis-
trict. Karwar, Halyal and Supa
talukas of Karwar district, Bhalki
and Santpur talukas of Bidar dis-
trict, Atand taluka of Gulburga
district, shall form a new State

and”. (35)

Page 2,—
Omit lines 32 to 38. (36).
Shri Parulekar: 1 beg to xmove:
Page 2, line 21,—

omit “Surat, Dangs”. (77)

Page 2,—
for lines 24 to 28, substitute—

“(b) the villages of Umbergaon
taluka, the villages of Dharampur
and Basada talukas along with the
rest of the talukas of Surat Dis-
trict and the villages of the
Dangs District to be decided by
a Boundary Commission on the
basis of village as a unit, langu-
age and territorial contiguity.”
(78)
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Shri Yadav Narain Jadhav: I beg
to move:

Page 2, line 21,—
after “Surat” insert—

“except Dharampur Taluka and
such of the major Marathi speak-
ing contiguous villages of Bansda
Taluka”. (2)

Page 2, line 21,—
omit “Dangs”. (3)

Page 2,—for lines 24 to 28, sub-
slitute—

“(b) the villages in Umbergaon
taluka of Thana district, specified
in Part I of the First Schedule.”
(4)

Page 2, lines 36 to 38—

omit “and the villages specified
in Parts II and ITI of the First
Schedule shall respectively be
included in, and form part of,
Songadh taluka of Surat district
and Sagbara taluka of Broach
district.”  (5)

Shri Fatesinh Ghodasar (Khaira):
I beg to move:

Page 2,—
(i) in line 21,—

after “Dangs” insert—"Dangs
with Baragam Dangs”.

(ii) in line 22,—omit “and”.
(iii) in line 22,—ajfter “Kutch“
insert—“West Khandesh”..

(iv) In line 23, add at the end—
“Umargaon and Dahanu talukas

of Thana district and thereupon,

the -said territories shall cease to

form part of the State of Maha-

rashtra”, (97)

Page 2,—

(i) omit lines 24 to 28,

(i) omit lines 32 to 38. (98)
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Page 2,—

for lines‘ 24 to 38, substitute—
“(b) Umbergoan taluka of Thana
district, Navapura Nandarbar,
Akkalkuva, Akrani, Taloda,
Sahada Talukas of West Khand-
esh and Baragam Dangs and
thereupon, the said territories
shall cease to form part gf the
State of Maharashtra.” (99)

Shri B. K. Gaikwad: I beg to move:

Page 2, line 21,—after “Surat”
insert—"excluding Dharampur
taluka”. (106)

Page 2,—for lines 24 to 31, sub-
stitute—

“the residuary State of Bembay
shall be known as the State of
Maharashtra.” (108)

Shri Naushir Bharucha: I want to
move amendment Nos. 40 and 41.

Mr. Speaker: They have already
been moved.

Shri Mohammed Imam (Chital-
drug): Sir, according to your own
ruling, amendment No. 35 is not
relevant and so not admissible.

Mr. Speaker: 1 will consider that.

Shri M. B. Thakore: I want to move
my amendment Nos. 97, 98 and 99.

Mr. Speaker: They have already
been moved.

AT T AT ATy ¢ AEGH
werey, & § wAEHT do 3, 3, ¥ W ¥
gega frd & ) mifede do I F AR K
& @ T o wEgT AT AT AT
W%ﬁﬁmwrﬁlﬁ
@ S Aqud effer @ & 9T 7
wrfeardt SN0 Y JETE & 1 W FAR
g wreT # girae 9T we AqT
T} & qT 7 o faet WAT 8, 99 A
8 uw @ THag 97 | 9@ THAS
& X wifecggma &1 Ao 3 &1 wfewA
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[ arex Areraw owE)

2 39 ¥ waw frar § 1 9§ 7w WA
(ST 9 FT FIHW @) 9T, qfET
X F gH A O AT FAA &I, AWAR
T R A | IT W AN A
FATX FaTe  gg o WA 97 fie weE
T Y g9 S WY TS a9 R
IT A S g@E N AT IT W
fafeaar &7 & aa w1 AATEA £ )
qg a1 gW A Y awey dY ) wE W7
U F IR AT AT T EATINE
fau g o @ fa« W gaq & &
a7 | fo awy @y fa=r g9 & ama
a7 @ FF AEAIT GG F7 9T A
ATST FY AT 9T TS FAR AT @ 2
0 I TSE F qAW FR ATINT
RN AT EITF AR A W
& @ faw T S W oF &
farfaas aRa 7@t ST Ay dEAT g )
& st wT wEan g 6 o e awn
W FAAFH R ¥
m ¥ s & S ¥ faw #, [gaa
regraeg afafa & swn & faor & A
TR Iwar afeeg & S &
T ¥ g5 ag & i+ agh 97 7T
guT aIq G I & | wEfaw W
ama # wifeT & fau gre 37 & 7=27
T Twwar § ) g fefge oo
g9YT ATHET W A ATHT 2,
37 § agua mifeary R0 FTE 0 ¢
fegeam &Y smfa & foq & @& am@
F A | TH AR & F AR 7w
oai, 999 | 39 ¥ faww & fau &
AR & QI ST g )

16.13 hrs.

[Surt MurceanNp Duse in the Chair]

% 1T q WY & FIHA T@AT AT §
o Fow o -2 0% g 2w F qw g,
AITAe - T G W SR ¥ T
g Ifge @ & faw wgrog & o
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a2 a1 wETeT saifa e wy ¥ S &
§27 & AT TF TIT AT g7
&7 T&T 97T WX IR FgT 41 i o a%
99 g F AEY AT, T qF WIATLY
& 7 g 7 G wwehr &, A ¥
& g agaT g 5 o o faww A
NoAE W TF AE IEA qq T
TR fawra #1 F10 goredT 7E & awar
# 1 R farw ¥ wT Y g que
FTAT & AT W F AT FAY K " 8y,
AT ¥ 39 ®Y gHm™ET gy i faw a<g
¥ 39 &1 fawr g 1 W gg g
g ar gw ¥ ot qfvare = & W
TS a9 FY IT & q19 qg AT FT
g fr g7 o foedr Y, 9 ¥ @ AR
for =T ST Y A 2, 9g A &
T A e I g I &
% ¥ gita F7T q%q &

FATR AW F AR wE g € )
g a8 9@ fFogw w1 get ady
qIAl FT T HT GALT F7A7 T8, TAWE
FATTE | TH AT FTH H7 gATR TG
q T FT FIAT GIT | oy FWA &Y
eI TS Ft aghE A WIAT 9w,
2%, 2 SN &7 HIAT 97 q A
FY AZE 947 a9 | TW AT FY gAAT
I TEAT W 99 WY # | AT W
TG &1 THTA FATE A 7T & o g7 Y
OF AT aET o fE ardd F A
oF T Afq FTow A s gy wie
R NI TS ¥ R F q W oo
qIEERT HHAT 47 qE q9 F fag @
I | g8 W9 R 9 Sff ¥ WA wAT
Ear g, RN W W A oF =
¥ I Fifrw A W gz Ay foew
qz g7 fad

AR 3W AT N g9 & fAg,
AT@ B A oaE FT awr v &
fou wfs €iw wr e 7 Y fe oy
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fegeam ax gweT w3, W g Al
N 39 W faww & A ¥ g @
AT & JIF AT ATAT AT | HGTEAT
Wi Fq fpar ar fF fafiafees 2
T ¥ FA FT a0, A Ay
aorr e, desfa & aewT g,
o @A & 79, faww #y O awEsr
gET | W gH WEIT My A AR
T &, IR GATL ATAA A F A
I B qTE TEAT & A1 Ay AGreAT A
T B ¥ gy a1 i Fwdw B g A
& T ge T &Y & 7 Fear g fawe
1 IgET § & AT GO, W A qIT AT
% AgY AT T |

dazg Uz fwre g @@ w1
g f& udgz M7 a|ET A F A
qOr A1 AT § | T & R Y
T g &9 & 5 A Lo WX
¢ ¢ AT Y AT H 9T 97 99 R aw=ws
st ¥ 7g faer g ave 9v) s
gl €€ TRAIE FY AT T, F @
Iaq oGR @ FgE & ogT @
&7 ATAAT ¢ | TF SreT 47 Agr 4T
qr %0, % ®W FT1 IFF femmw
¥ 7 fogma 9 sag@Edad @
¥ F 39 & AAS AT A @ R
FAETFATE ? I9 T wg 5 F &=
ITE AT ABAEIRAINE
qar & W g #9 f Jaw §
W ? e AT 9T T AN
IsgrfrememMaEmdg FA 3wy
qer fF & fore staw ® @ | g 3@
WY Y T A AT § 7 SRR A
fif & 37 s WY THwE g, A @
MR A @ E 1 & wg e g
Tl W A & oF s @, R
NTET Fg § dopa A | o ww A
WEFT WIS FY qAT HAT AT AR
T, 3 & T @ gwa & o
¥t & AT A Y § ag A
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AR S EEE iR &l
ar 9g IY AHAAT 9T | AT & 7@,
FrAN W qeT 4 A Fax A g s
fear % gowra & AT g T wrEaEi
F fza & @t it Y vy, fowr w1 &=
FGT AT FHAT S, IrgiA M HgT 91 F
F AET g, SATRT AfeTar G H qweA1
g | 3 &Y T §F WY JATE AT,
&9 & 9= AT HIgE @< 4, I
AT A FgT 97 o agi F FaTAT AT
A qg ATT AT F GTAA T@ A AW |
doFr werrer afafa F & 3 of
36 41T F FAA fHaT 41 | AN FG
afafa # fedid §, Fiow ¥ N WG
qrg fwar 41, ag S gATO 8 {R%o
# e are fr FrgAm FAA E 7 A
gAE, 39§ famr 11 &, A7 ¥y W
A HAFAT { & 99 FT FF ATTH B
78 FT FATAT Argar §, 37 A faar
TaT

Y the largest measure of
agreement and to recommend a
scheme which would be beneficial
to the States and people concern-
ed and desirable in the larger
interests of the Nation. With
these objectives in view the com-
mittee conferred with a large
number of individuals concerned

and representatives of organisa-

tions...... "

® s wEeE g 5 ag s
w7 a1 ¥ ? ag sfefaowen #-¥ 3
frgir @gw werog ¥ AR, wRT-
Ead F qrey gaEr #@ 7 A &
AT 7T T, oY FIATT ¥ ST N7 FeT
@, 37 & fonefes & q@n ? ®|
sfefaoees #17 ¥ § 7 wgwT qETY
afffr N s FaRk ¥ wT AT T/
Qo THo ST F Frady & q&y ™ |
aifrs dF oA § qEr TET ) osar
IEA W ¥ AT TATA G W
Y T TR & AT AR §, I TS
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[ ey wreraw aTey)

IR AT AFERA g1 5 o THo
A0, qrfeE oY, R gRE W @R
T FTEE T AET A AT | HG I AW
F gAY W F AR TG T 4 ar
I WA g @ AT o
{fefauer #1 e ¥ ag meang &
TG TId TG @S 9 ! e wuw
N UF TE W § W ag T & of
TG A & T€Q A THHAT KR I8
vt ¥ forraeeTy § ey §
Wi o #< faar | wa gfE w
ag 3w & w1t T i Temfas
qiEf § @Y ag WY 9 S 9§}
&t R afew sad It § gEe At W
qrfedt #¥ S WEAT 97 IEE 99 A

YA A AE @1 | WA wgAr
gt § fr o Sfcame & at ¥ faa
2 I N WA@Y TR I AR
aofa /e & WiWww 9w 7@
faeeft w2 % mfae w3 37 59 e
T AR AT N T AT H A8 g1 &
fF o= Rt o) tfa & T ®
uE N, G2 & A1 A H&q F qIY FAT
T § e gad fag gm fafre
e W R g fr S a@ ot ¥
HATE qAFAT T I T THT FIOgeT
qA & aife 2 & foam @ e #
FREEIRITTARITF G, G0 &
gt ar IhET F T F g, o W ag
A & AEA § IW T WA &
R 9T ag R o o

s a1 foae & waerE are
& I AT #Y qraq N fF e e
fra a1 @  FgT wgar § 1 Afew
¥ 9 € & a1 X 7 qg a@ermw
wrgaT § 5 wivw & sfafafe 9t fs @&
faafedr & wrgaT g w0 ¥ fa=y
™™ g @ I [ A0 wPRa A ag
¥ET 9T, B A ©F W T W §UT §
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f st wgiew ag vq= v ¢ FF T
# S@T 7t § e 9fe ag R
TS & &g 7AW ga Tog & g1
X & WA T wow A g han
F< foar @ &t foe & «am w< awaT §
®Y g @ "y ¥ N W & qfa-
fafedt #Y g5 awg wgr @ SFA T
T w1 I A% & war 1 A
qg AT AT A W9 F Fraa AR
TF hEar #< foar @ | s ag
R FT & Ut FT I AT ¢ e
AH F SR AT T § WK T [ G
¥ A OAR ARY AWM T AR ?
T §H SHIT & qE4T 39 & fa=
¥ @ g7 ¥ g wgm fF wiw
¥ AT ATEE AT FT KA1 gHT 47
A 7 w9 w3 & AR 0F /W
I F A9 F AHA AT ATRAT
99 F Weqma & qar fax § f&
fast & AWM qg J@gs I 9
It & f& 3= #7 fant # & g
BRI AFATAEfF A
oo | SR ¥ AT ¥ W a@ ™
§ —

“A strong feeling is there of the
Vidarbha people to have a
separate State.”

T F AOEr 98 ok gEl e ¥
# ag TR g § & Jvoo WY &
A Fgr 93 @y fear W &€ S
A A& gEATE FT AT w@A & @
afeF A A 9T L AW FT K
JHE 0 FATT AR FITH & 1§
FAT AW 7 OF gEmIqE nOA
Tegafa ot # frar § o) 97 & geEw
R A AMA A AT R o g W
AERAC & T GHJAT AR | WA A0 A
W ¥ fagg wag@ WA a9z g
xasfacdR mraqa T gwar § ?
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§HT g SFETNT T g HrEav
1wt 7 AW qgR STEE #%
® § W S99 FT FHA @ @
T  TaT AW ]AT 1 gFwa qg }
fE @1 g &Y v @Y ST S A
2 >few fagl 3 & Faar @7 31 &
FAmET gAT g7 3fF | T W@ & IR
FE A ST FFAT | WA &7 AL faw
¥ q2F 9Tgw #7 99 ¥ fag aga goo
¢ 3few ax o8 Fg7 ¥ foq wrs fm:
s f& ot 78 #waw feargs d3 ®«
#r qifaer 1 Far gt ) Frg ™
. & 39t fearge d2 ®a A qifawr =)
& sgamay § Sifw wfea & A A
FT a1 A1 33 § f6 I arees)
gf® wer eifeT ofar § g aw
TR # 9 Aifgd | wE IR A
Wt ag Fgr fF wmw & i owmer @
%X & @rew & faes wwr g @Y
Ug FEAT I FT T9q g ;(H ag A3
FT ST AR T A AR =3
# FgaEa QT § WX g AT S
A% & T f§ =@ ggd F q@m
qEHY FE T | T IW A A GO
qUqT FT w94 w1 A ar afawd
FT g%q § % g & gat $1 A
BT § A W AT A T q[WM
F AU A & o7 s"= F1 AMR
qmT & at ag ofear 7 sg & aqemEn
g § fF 7y @m S aren
g @ fox 97 #1 awa ¥ @ owR
% TWEET g | Rq WX HWW GF
v § fr w7 qsfufrefer afww
X g feqom fear @ & oo s
feargfer @ & 9w @1 & oA
fear s 1 wE wEeHE @ oqEr A R
& o g o= 7 g fear oma
dafe a9 o gw ¥ Far fr wrEE
AT W F A QrE A FrTre T=
¥ mEdar wft @ s ded fie
T 4t &7 I 1 goEe ¥ g g
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WX §9 a7g 2 # a9 wrd wfq ¥
71 foar AT ag 1% & #gr v @
f& ¢ frew g7 2rgw ¥sw s | TR
T geR 7 fFar s @ &
aiq gr ZZ I | 3F T/ a1 Tgi A
T g1ar § %R 3§ fondagdn
¥ weaey ¥ Q1E &1 AT T WK
T FEFAIGT I oA=E AG grm
A1 3§ FT BRA FEET FT M1 IZAT
BITT | & A w7 g fd 4 ¥ wed
ST 97 f6q § 97 #7177 A w@Ey
HIFT FT AT |

| wyere ;. aEfa ggEa, § I
3 9T 997 AREHEH 5T 30, R Y, 33,
X3 W RY FT 7 FIQ Y F7AT T84T
g & ag ot xd & fomuarsa
w1 faorg faan mar &1 78 faow &=«
% qIEf FT 9T gHH F fAqr ™|
g9 a1 ar 9g & fF 199 ¥ 9@ aad
¥ g fawdr s w1 fegm
AT 91w fgwdr s & s
R TAT gr 7 e Rl F
wEa®y qg gqrd gur f& swar @
T T9E F TF AN ST I §
9q ¥ & | TS Toq & & U9 g
F fag d1a@ s afafa w7 #q1-
e afafa § @31 wiRaw fwar 7
SFAT FT WEATH FT 9 fwAT WK
I9 & qfvirTeasq oo ag faw wmar
g 7 famr w1 @ w7 § e
fawr & %2 0¥ fagra § fom & fF a9
FEgaa A g AR A F ax § &
TS T WA § | AT g F X
f& s ag fAorg e mom a9 a<&<
#1 Faeq a1 & g8 = et w1 faww
T a9 I T 99 AW T aMg H F #<
faoa 3|1 HEwE 97 HIT gT WY
I 1 ¥ F faaw W S 9 @ &
39 # faog 39 ¥ S fagar &
uraws 91 | o S 8w e #
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[sf )
s feur 3 AR #Y W @me W
& ®T 9 F71 a1 Sfeq A @z
® faam &1 99 a1 #1989 F @G
& 31 90 | Jear FT g9 F o7
FqT Fiqx It @ @7 97 gg foare-
Aqrgaew w1 fAdy famr mn s
A a9w 7 37 9 Ag 91 | ww
fagra @ 3 gw & FTOAT FATAT AR
GRSl dF AR FHE FTHER
T 2 faw ¥ f5 foraeT g7
W W I F g F REAW g |
# qar &g a1 T9q A fm fF owrer
% WA goAifa § faadr qesee-
¥z # 7€ & 7 Faw fagr @ af«-
g X FTEN FT AT § AT & a8 TR
qff@E & @19 qEweEHe g oar
AFTA ATE & ATT gV AYAT ¥ I
T & WAy ¥ g AR I 7 gfoonw
& ®Y WY 9zar &)1 qerfass fagre
X o< @ T 991 98 g AEIK
 wgfa ol e § Al 0 F o
woer ¥ qg e g fF s A
A ¥ fagmal §1 e @ I TR@-
g F #% wa sfs At =t
gfars & o s wgrasg € @ 99
T § T AW @ 8 7 qAr
o & s areqE F g AW
A W offet aeRw & F% we
S wfife ofens § w9k & s
A ofed | g Fae &
@1 & A7 ax fAoig & a1 fr ag
qga A AT § AR s @ A
afewr w9 & W@ apE & faw A
WX Tt ¥ yagd e fafaeeT o
ot 2T & R A3 agE ;W wAE
¥ vrer frorg fear a1 & o agTOR
#T w7 § fFw ag 79 g7 gu A T
o & g fviw fon § f i ara
# q¥er 9% | 99 W & fod a@mn
et 4 5 S A F v & qqorerd
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YT T AY A AT F FAA G HTN
fear s wr & 7 0 wWw ¥ 3 wiL-
M dFr I wawag ar &
FZr f5 dwmia & ww T F wgr-
T & 99 g ¢ a1 fee s«
fagra 9x 3w & A ¥ | fAum
W ? I ag rg g fr
T fogra & Ot ¥ g¥ g fa=x
FIAT AIAQ@F ¢ | g0 QY dgx ¢ %
g TF T T qX g7 §9 § qOA9
T & ®1% frog foar s =fg@
AT @ g & fr wrg A oF faa=r
qAT @ FT FA JTEL HTEAHE Y
fraerar aifgd | FIAFT qEEET GHIT-
gt fads g7 u gfae & fagra 9%
5 fraifa & @ 5= fagea & wqame
ag & AT & ¥y grEww  fErr
TAET g AR T gAE § fF @
frd o ards wfrem frgwa fean
19 g 39 atg 4k oF fagrw W%
F4ar=g fagra #1 wrarT 979 7 faog
FG T W T G AT TG @A)

Mr. Chairman: Amendment Nos=
20, 21, 22 and 23 are only repetition of
Amendments Nos. 2, 3, 4 and 3.

Shri P. R. Patel: Mr. Chairman, Sir,
1 oppose the Amendments moved by
my hon. friends Shri Assar and Shri
Yadav. I would submit that they are
putting more reliance on  Morarji-
Kher understanding. But they must
note that on 5th November, 1957 it
was contested between the Samyukta
Maharashtra Samiti and the Mahe-
gujarat Janata Parishad that what-
ever settlement was arrived at by
Morarji-Kher talks was not proper
and that this matter should be re-
opened.

Shri Datar: No, no. Not at all.
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Shri P. R. Patel: I would read the
words:

“In respect of Dangs it is con-
tested by Mahagujarat Janata
Parishad that the Kher-Morarji
agreement wag, more or less,
arbitrary and the Samyukta
Maharashtra Samiti agreed to
examine the problem.”

The Samyukta Maharashtra  Samiti
agreed to examine the problem. That
means whatever was said at the Kher-
Morarji talks should be examined.
So, we should not put reliance on
what was done before 1948. Before
the starting of the Samyukta Maha-
rashtra movement, there was no ques-
tion of Dangs. There was Gujarati
language for official purposes and it
was only in 1950 that the official
language was changed and that too
because of the agitation by the
Samyukta Maharashtra movement.
So, my submission is that relying on
something that happened before 1948
does not hold good.

Then, Sir, I come to Pataskar for-
mula. The first principle of Pataskar
formula is the agreement by both the
States. So, if there be an agreement
between the two States, then the
question of Pataskar formula comes
in. So far as the Pataskar formula
is concerned, there is also a question
of dialects other than the two con-
testing regional languages. That
question also is there. Here, the pro-
blem is quite important. All the
linguistic experts have held that
Dangi, Warli, Khandeshi and Bhili are
Gujarati languages. So, the question
of Pataskar formula does not arise in
this case.

Then, my hon. friend also said that
Bhamsa and Dharampur are some
places where Marathi-speaking peo-
pPle are staying. There may be
Marathi-speaking  people  staying
there. Even in my place Mehsana
there are Marathi families and if my
hon. friend happens to go to Mehsana
and talk to some Marathi gentlemen
and come to a conclusion that they
are Marathi-speaking people, 1 think
that is not a proper way. My hon.
friend Shri Yadav must have gone to
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Dangs and must talked to some boy
without enquiring whether the boy
was' born Marathi or Dangi. After
all, these things do not help in the
matter. So I oppose these amend-
ments.

Shri Parulekar: Mr. Chairman, Sir,
1 want to say a few words in con-
nection with amendments Nos, 77 and
78. I would not like to take much
time of the House and would not like
to repeat the argument which I
advanced on an earlier occasion. I
would only add something which I
have not said before and which is re-
levant to the amendments which I
have moved. It is obvious that there
are some differences as regards the
border issues. The differences are
apparent and have come to the sur-
face. The question is how to solve
them.

I shall not read out the whole of
the amendment, but I shall just give
the essence of the amendment as it
has been drafted and moved by me.
There must be some basis to solve
these differences; My amendment
sceks to give the  basis on
which the problem can be solved,
and the maximum satisfaction can be
achieved. The hon. Home Minister
thinks that an agreement between the
two Chief Ministers could give the
maximum satisfaction. If I may
humbly say so. he is wrong.

It may be that the two Chief Minis-
ters of the new States represent a
large bulk of the people, that is, those
who follow the Congress, both in
Gujarat and in Maharashtra, but they
have no monopoly to represent all the
people. So, let us solve this problem
on the basis of some principle. That
is why I have suggested in my amend-
ment that these differences should be
solved by appointing a boundary com-
mission, by taking language as the
basis, village as the unit, and taking
contiguity into consideration. If that
basis is accepted, then all the differ-
ences which exist and which are on
the surface today can be solved, 1
would not say, to the satisfaction of
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everybody, but I would certainly say,
to the satisfaction of the maximum
number of people.

Secondly, I would urge that the
solution should be a just solution.
Why do you advance a solution on
the basis of an opportunist principle?
Is there any principle behind it? Is
there any principle behind the solu-
tion, which has been incorporated in
the Bill? There is none. It is only
an opportunist solution.

So, what my amendment seeks to
suggest is this: Let us have some
principle, and let us solve this ques-
tion and let us solve these differences
on the basis of the principle, so that
1t would be a just solution, and at the
same time, a solution which will give
maximum satisfaction.

1 was amazed to hear that the
principle underlying the Pataskar
formula was the agreement between
the two Ministers. Even granting so,
it is quibbling and nothing more, on
what principle did the two Ministers
agree? Surely, they must have
thought over certain things, and they
must have laid down some principle
on the basis of which the agreement
was arrived at. So, it is no use saying
that the Pataskar formula is without
content, and its only content is the
agreement between the two Ministers.

The amendment which I have mov-
ed will help to solve these differences
which exist on the surface in such a
manner that there will be maximum
satisfaction to all.

Mr. Chairman: Amendment No. 35
is out of order. Shri Khadilkar.

Shri Khadilkar: That is not mine.
Shri Mahagaonkar: That is my

amendment. I just want to withdraw
it. I moved it just to bring to the
notice of the Home Minister this pro-
blem. The Home Minister has just
now assured us that he will be doing
his best to solve the border dispute
between Maharashtra and Mysore.
But one thing which I would like to
point out on this occasion is that an
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hon. Member of this House, Shri Nath
Pai, who has been jailed there has
been placed in the third class . . .

Mr. Chairman: Order, order,
Amendment No. 385 is ou' of order.
So, there is no point in saying all that.

Shri Mahagaonkar: I just wanted
to withdraw it.

Mr. Chairman: There is no ques-
tion of withdrawing it, because it is
out of order.

Shri Khadilkar: 1 shall be extreme-
ly brief. All these amendments con-
cern the boundaries between the new
States that are carved out of the one
bilingual State, They concern Dangs,
a few villages of Umbergaon, and
some villages in West Khandesh,

So far as Dangs is concerned, I had
suggested on the last occasion that it
should, for the time being, be kept
under the Centre. After reading the
reports in the press, 1 find that an
ex-civil servant in the Bombay State,
who had served in this area for thirty
years of his life—he is not a Maha-
rashtrian—has independently address-
ed a communication to the President
concerning Dangs and such other
tribal areas. I shal] not take the time
of the House by reading out the
whole passage, but I shall just refer
to an article that he hag contributed,
from which I have an extract here.
This article was printed in December,
1956 issue of the Journal of the Bom-
bay Natural History Society. His
suggestions is this that so far as
Dangs and Dandeli are concerned,
they must be preserved as a sort of
national parks or national forests, and
the tribal people should be looked
after with a different approach. Today,
it has been made nothing short of
bargaining between the two States.
That is entirely wrong.

An old civil servant who has serv-
ed the Bombay State for a long time,
and who is not a Maharashtrian, has
appealed to the President in this
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connection. I shall just give a refer-
ence to that letter, because Ihave no
time to read it out.

So far as Umbergaon is concerned,
I would like to make an appeal to
the hon. Home Minister. The only
problems between the two States are
the border problem and another pro-
blem is financial; otherwise, there are
not many problems on which there is
a vital difference of opinion. So far
as the border problem is concerned, I
do agree that when there is an agree-
ment between two Chief Ministers’
there is give and take and that should
be adopted. Perhaps the Home Minis-
ter is helpless at this juncture to
alter the basis of that agreement. But
so far as the villages in Umbergaon
are concerned, the hinterland mostly
belongs to the tribal people. So their
interests should be looked into.

From this point of view, I would
make an appeal to the Home Minister.
This Bill will be passed today. Even
then some loose ends will remain.
This is the last act of the States re-
organisation process that was started
long ago. But some border pockets
will remain. The Home Minister
should give us an assurance that he
will bring the two Chief Ministers
together to reconsider the question
regarding the tribal people in the
villages that are being transferred to
Gujarat.

So far as the villages in West
Khandesh are concerned, I pointed
out last time, and I repeat now, that
expert opinion is divided on the Ukai
project. Senior retired engineers in
Maharashtra, met together and felt
that this project should not be rushed
through. Therefore, I would appeal
to the Home Minister to examine this
problem from a technical aspect first.
Then the other question could be
solved very easily.

1 do recognise that in regard to the
bf)rders, there are bound to be some
bilingual areas on either side. You
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cannot carve out a border exactly on
a unilingual basis so that there will
never be a village where the people
speak the language of the negihbour-
ing State. So whatever is said about
the Pataskar formula, some sort of
adjustment is always necessary.
Therefore, I would make an appeal to
the Home Minister that as a ]ast act
of statesmanship, he should take into
consideration all these problems,
concerning not only Gujarat and
Maharashtra, but Maharashtra and
Mysore, Orissa, and Bihar and all
that, apply his mind and once for all
try to settle them by whatever way
possible, instead of keeping these
ulcers and live spots of discontent.
If the method of bringing the two
Ministers together is the best method,
that may be adopted; if some other
method is suitable, that may be
followed.

Mr. Chairman: The following
amendments to clause 3 are moved:
namely, Nos. 77, 2, 106, 97, 3, 108,
34, 98, 55, 99, 4, 41, 78, 56, 36 and
5. Rest are repetitions.

Shri Naushir Bharucha: What about
amendments Nos. 40 and 417

Shri Goray: I have moved them.
The Speaker said that they were
perfectly in order.

Mr. Chairman: Amendment No. 40
is a repetition of another amendment.
Amendment No. 41 is moved.

Shri B. K. Gaikwad: What about
my amendments? 1 have already
moved them?

Shri Naushir Bharucha: I am re-
ferring to amendments Nos. 40 as
well as 41.

Shri Mahagaonkar: What about my
amendments Nos. 33 and 34.

Mr. Chairman: Amendment No. 34
is moved. Amendment 33 is a repe-
tition.

Shri Parulekar: What about amend.
ments Nos. 77 and 78?7
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Mr. Chairman: They are moved

Shri B. K. Galkwad: I have mov-
ed my amendments Nos. 106, 107,
108 and 109. They were not mention-

ed by you.

Mr. Chairman: They will also be
taken as moved. I have just to make
another announcement. We have to
finish this clause at least by 4-50 and
the Bill has to be finished by §.30.
So, there is hardly any time. (Inter-
ruptions).

An Hon. Member: Time has been
extended.

Mr. Chairman: We have to finish at
least clause 3 by 4.50. There are 96
clauses and a number of Schedules
also. They have to be finished by
5.30. (Interruption). Let us see
how it will be done.

Shri Yadav Narain Jadhav: It was
ruled by the Speaker that if the
Members are wi ling to sit till seven,
he had no objection.

Mr. Chairman: May I know whe-
ther any amendment to clause 8 has
to be put separately to the vote?

Several Hon. Members: All toge-
ther.

Mr. Chairman: The Question is...

Shri Khadilkar: The hon. Minister
has to reply.

Mr. Chairman: I am sorry. Hon.
Minister.

Shri G. B. Pant: Some observations
have been made which have not been
listened to for the first time. I have
all the same given them my un-
divided attention. But this question
of boundaries—I think all these
areas are covered there, Umbergaon,
Ukai project and the Dangs, all of
them, by these amendmenis—and
these matters have been discussed
and thrashed out fully more than
once. In fact, most of the debate,
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cven in the morning today, centred
round these very points, So, one
should not expect much iight from
that side and much less from me.
But, I would just submit that my
own feeling throughout has been, and
still continues to be, ihat a settle-
ment between the leaders is the best
method of solution of these border

.problems, or other problems,

Some friends have suggested the
appointment of a Boundary Commis-
sion. And some have, not in a way
but rather quite outspokenly and
irankly, said that there are no prin-
ciples behind these clauses or behind
these arrangements that are embo-
died in these c'auses. Can any
arrangement stand; has one section
or the o her not raised objection to
the principles that have been framed
from time to time?

There was the Dar Report and
cer.ain principles were framed by
Dar. Then there was the JVP Re-
port and certain principles were
framed. And, now, here we had the
S R.C Report which had framed cer-
tain principles. It also went over the
entire country; and we based the
States Reorganisation Aci, as it exists
today, on the basis mostly of the re-
commendations made by that Com-
mission. That Commission was much
more than a Boundary Commission.
But that Commission had suggested
that Vidarbha should be a separate
State and also that the rest of what
constitutes the Bombay State today
should continue as a bilingual State.
But this proposal caused such an
amount of irritation and resentment
that, inspite of the fact that it came
from an impartial body, we had to
revise them at the very initial stage.
So, no commission has ever been able
to salisfy everybody. If any satis-
faction has to be found, it has to be
found by goodwill. That is the posi-
tion about these matters and the ex-
perience that I have had so far forces
me to the conc’usion that unless
there is more of goodwill and more
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of understanding and more of a spi-
rit of accommodation and mutual
self-help, we cannot get over these
problems. Let us see whether really
an outrage has been committed by
this arrangement being accepted.
Take the instance of Dangs first be-
cause there seems to be more of sen-
timent centred round Dangs than
over the other parts or areas. About
Dangs wha'ever may have been the
previous history, it was accepted by
the Samiti and the Parishad that the
question would be reopened........
(Interruptions.)

Shri Yadav Narain Jadhav: But
you have not consulted them.

Shri G. B. Pant: I do not know
how that affects the arrangement be-
tween the Samiti and the Parishad
whether I did or I did not consult
them, There was that agreement be-
tween the two that the question of
Dangs should be reviewed which
means that the previous posi‘ion hav-
ing been considered, these two respon-
sible bodies felt that this question
deserved to be reconsidered. Well,
after that there were elections in
Dangs and out of 30 persons returned
to the 'ocal boards, barring five or
six, all were, I understand, for the
transfer of Dangs to Gujarat........
(Interruptions.) I know that some
of my respected friends have been
saying that this particular issue was
no: placed before them very directly.
Well, it may be so. But the question
was all the same imperceptibly in
the air. Even if nothing was placed
before them, the whole air was per-
meated with this problem as to what
was going to happen la‘er especially
when it had been agreed to between
the Parishad and the Samiti that the
question would be reopened. So, it
was bound ¢o have been there. After
that the District Board or whatever
name by which it is ca’'led there has
passed two resolutions, I understand,
to the effect that Dangs should be
allotted to Gujarat and not to Maha-
rashtra. So, there is ample ground
for saying that the two Chief Minis-
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ters had based their own arrangement
on certain principles and it is not an
unprincipled sort of an arbitrary
affair but it is something which is
based on some principles.

We are told that we are upsetting
what was contained by the SRC and
we have changed it. The Bill that is
before the House shows that the de-
cisiong taken by-the SRC are going
to be revised, were revised and are
being revised now. If about Dangs
there had been a view at a certain
time and now in view of the develop-
ments that have taken place since the
two Chief Ministers felt that it should
be allo‘ted to Gujarat, I think, bear-
ing in mind the history of all these
things, we should not be upset.

Thern, Shri Khadilkar has been re-
peatedly referring to the question of
Mysore and Maharashtra border. I
do not want to say more than what
I have said about it from time to
time. But the fact remains that in
spitc of these border having been
determined by something more than
a boundary commission, namely, the
States Reorganisation = Commission,
today those borders are not accepted
and there is a very sharp dispute
over them. So, when Shri Datar
said that the real essense of what is
called the Pataskar Formula was the
agreement between the parties he
was stating only the truth. If this
arrangement had not been based upon
agreemcnt between the two parties
the pariies would not have accepted.
the formula. Shri Pataskar was
requested by me to take up this
embarrassing job, and I also persuad-
ed the parties to agree to some princi-
ple on which they could ask Shri
Pataskar to proceed further.

Then, there is the question of
Umbergaon Taluka. In Umbergaon,
it is admitted by all that there are
a number of vi'lages which must go
to Gujarat. It is also accepted that
there are some villages which should
go to Maharashtra. There is some
intervening area -about which there
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is some sort of difference of opinion.
In these areas which lie in between
the two linguistic regions, in a way,
it is very difficult to say that only
one possible decision is indicated. It
is possible that some other men may
have taken a different view. But,
here, when it is accepted that some
of the villages must go to Gujarat
and it is also accepted that some
should go to Maharashtra, then about
the intervening region, I would sub-
mit, the Chief Ministers can be trust-
ed to take a reasonable view and we
cannot find any better substitute for
looking into this matter. So we have
to submit to that and I hope the
arrangement that they have made is
a fair one.

The next one was about Ukai Pro-
ject. It is accepted that if this Ukai
Project necessarily results in some
of the villages being submerged, then
so far as those villages are concern-
ed, they have to go to Gujarat so
that Gujarat may be able to look
after them. But unless we give them
some other strip round that the peo-
ple of Gujarat are not going to be
drowned in the reservoir. They must
be able to do something. As to the
Ukai project being a sound one, even
the foundation has been laid and the
Irrigation™and - Power Ministry as
well as other experts have given
their verdict in the matter.

An Hon. Member: No decision.

Shri G. B. Pant: No, no; I may tell
you the details have to be worked
out, as to the exact depth etc., but
there is no doubt about the fact that
the project is a sound one, this has
to be done and money has been allot-
ted for it. So there need be no ob-
jection to that.

It is in the national interest that
these arrangements should be sup-
ported, and we should even at the
sacrilce of our own interest try to
promote national welfare to the ex-
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tent we can. Shri Gorey has given
some amendments. Well, he will be
interested to know—I believe he
knows—that I have got a representa-
tion from Shri Suresh Desai, Chair-
man, Shri Jitendra Mehta, Treasurer,
Shri Ishwar Bhai Desai, General Sec-
retary, Shri Sanat Mehta, Member
and Shri Jaswant Mehta, Member.

17 hrs.

Shri Goray: I know they belong to
my party.

Shri G. B. Pant: The Praja-Social-
ist Party. They tell me that not only
this li.tle bit that is to be used for
the Ukai project but all the six Talu-
kas, Navapura and others, should be
allotted to Gujarat, and none of these
should be allotted to Maharashtra, So,
what I am indicating is this: in mat-
ters of this type, people are not even
guided by principles but more by re-
gional affinities. Otherwise, there
should have been this same principle;
why should there be a difference be-
tween Shri Goray and the Praja-
Socia’ist Party in Gujarat? It is all
because each looks at the thing from
a different angle. Shri Goray is cap-
able of looking at things dispassion-
ately, I concede, but in this matter at
least there is a difference of opinion
between him and his own party in
Gujarat. 1 see that the Mahagujarat
Parishad today is more violently in
disagreement with the Samyukta
Maharashtra Samiti. (Laughter).
The House knows it. So, these ques-
tions are not easy of solution. I do
not know what is the attitude of the
Communist Party.

Shri Goray: The same is happening
so far as the Congress is concerned
with regard to the Mysore and the
Maharashtra border,

Shri G. B. Pant: I do not deny. I
do not say that Congressmen belong
to a different race. We all have our
failings and we all have our
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approaches. I am not excluding my-
se'f even. But that is a fact of which
we have to take note and notice.

I do not know if there is any other
thing involved in these amendments.
So, I respectfully submit and I re-
peat that we have to adhere to the
decisions taken by the two Chief Mi-
nisters, the legislature of Bombay
and the Joint Committee. I hope
this House will endorse those deci-
sions.

Mr. Chairman: Is it necessary that
o any particular amendment should be
. put separately?—No. I shall put all
e amendments to the vote.

The amendments Nos. 41, 55, 56, 34, 36,
77, 78, 2 to 5, 97 to 99, 106 and 108
were put and negatived.

Mr. Chairman: The question is:

“That clause 3 stand part of the
Bill”.

The motion was adopted.
Clause 83 was added to the Bill.

New Clause 3A

Shri Yadav Naraip Jadhav: I beg
to move:

Page 2, after line 38, insert-—

“S8A. Appointment of boundary
commission.—As soon as possible
after the appointed day, a Boun-
dary Commission shall be appoint-
ed for the demarcation of boun-
daries between the States of
Gujarat and Maharashtra on the
principle of demarcation of conti-
guous territory of a particular
linguistic group, taking village as
a unit.” (6)

Mr. Chairman: Amendment Nos.
6 and 24 are one and the same.

. Shri Yadav Narain Jadhav: I have
moved amendment No. 6,
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Mr. Chairman: Is he going to say
anything about it?

Shri Yadav Narain Jadhav: This
amendment relates to the setting up
of a boundary commission for settling
the disputed boundary between Maha-
gujarat and Maharashtra. I have
sufficiently explained this aspect in
my speech and the Home Minister
has rep’'ied. I have heard the Home
Minister. Therefore, I do not want
to speak on this amendment.

Shri G. B. Pant: I think Shri Paru-
lekar’s amendment was also in the
sume terms. It has already been
considered. I do not remember the
numbers. I know the contents.

Mr. Chairman: The question is:

Page 2, after line 38, insert—

“3A. Appointment of boundary
commission.—As soon as possible
after the appointed day, a Boun-
dary Commission shall be ap-
pointed for the demarcation of
boundaries between the States of
Gujarat and Maharashtra on the
principle of demarcation of conti-
guous territory of a partiiular
linguistic group, taking village
as a unit.” (6).

The motion was Mlga‘aﬂ'@%
Clause 4.— (Amendment of the First
Schedule to the Constitution)
Shri B. K. Gaikwad: I beg to move:
Page 3,—
omit lines 13 to 16. (110).
Page 3,—
omit lines 17 and 18. (111)

Shri Mahagaonkar: I beg to move:
Page 83—lines 11 to 16,—

omit “but excluding the terri-
tories referred to in sub-section
(1) of section 3 of the Bombay
Reorganisation Act, 1960.” (37)
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Mr. Chairman: Does anybody want
to speak on these amendments: I find
nobody rising. I shall put these
amendments Nos. 37, 110 and 111 to
the vote of the House.

Nos. 110, 111 and 37

The amendments were put and nega-
tived.

Mr. Chairman: The question is:

“That clause 4 stand part of the
Bill”.

The motion was adopted.

Clause 4 was added to the Bill.
New Clause 4A
Shri P. R. Patel: 1 beg to move:

Page 3,—

after line 18, insert—

“4A.(1) The State of Mahara-
shtra shall preserve the cosmopo-
litan character of the city of
Bombay and shall pay special
attention to its proper develop-
ment.

(2) The State of Maharashtra
sha’l continue English as the me-
dium of instruction in the Univer-
sity of Bombay till it is replaced
by Hindi.

(3) The State of Maharashtra
shall constitute a Linguistic Mi-
nority Council elected by an elec-
toral college consisting of elected
representaives of minorities in
the Legislative Assembly and the
Bombay Municipal Corporation on
the basis of proportional repre-
sentation to safeguard the inter-
ests of linguistic minorities in
the State and advise the State in
the matter.” (100)

I have no doubt about the sincerity
and honesty of the Chief Minister of
Bombay, Shri Chavan. I take his
word and he made the po'icy state-
ment with sincerity. But the policy
statement is not as -goed as-law and
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unless the policy statement is incor-
porated, it may be changed at any
time by any subsequent Government.
In a democracy, we cannot say what
will happen tomorrow. Shri Dange
is cool and honest enough to say
that it may be changed.

Shri S. A. Dange (Bombay City—
Central): It will be changed.

Shri P. R. Patel: So, the policy
statement has no sense in that case.
I would request the hon. Home Mi-
nister to find some way out to put
this in law.

An Hon. Member: Law can be
changed.

Shri P. R. Patel: Law can be
changed, but if it is put in this Bill,
it cannot be changed without the
consent of this Parliament. So, 1
propose that this amendment be ac-
cepted and the new clause 4A incor-
porated in the Bill, so that it may
not be changed by any Government
without the consent of the Parlia-
ment.

17.09 hrs.

[MR. DEPUTY-SPEAKER in the Chair)

Shri G. B. Pant: 1 discussed this
matter in the presence of the mover
in the Joint Committee and the vari.
ous aspects of this particular propo-
sal that has been placed before the
House were considered. In fact, so
far as the setting up of a minority
council was concerned, there was in
substance no objection. But we felt
that it is better to leave these things
to the good sense of that House. Even
if you frame a law to the effect that
is stated here, but the legislature
there does not want to work in ac-
cordance with the principle that we
lay down, it is not easy to force them.
Moreover, whatever committee may
be set up, a committee of minorities
can at the most be an advisory body.
It can only give its advice to the
Government. If such a body does not
possess or enjoy the confidence of
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the people and the Government, then
its recommendations will hardly re-
ceive much response. Therefore, it
is better to depend on the goodwill
of the Government or the party that
is in power. The Samyukta Maharash-
tra Samiti, the Mahagujarat Parishad
and, to the extent that Congress is
supposed to be a live body, the Con-
gress too, all of us agreed. There-
fore, let us accept the statement of
policy as being an authoritative one.

Shri P. R. Patel:
my amendment.

I do not press

The amendment No. 100 was, by leave,
withdrawn.

Mr. Deputy-Speaker:
us:

The question

“That clause 5 stand part of the
Bill”.

The motion was adopted.

Clause 5 was added to the Bill.
Clause 6 to 11 were added to the Bill.

Clause 12.— (Provision as to sitting

members)
Shri P. R. Patel: I beg to move:
Page 5, line 13,—

after “elected” insert “till interim
elections day” {101)

Page 5)'—‘
after line 14, add—

“(2) After the appointed day,
as so¥n as possible the Election
Commission shall fix a day for
interim elections of members to
the House of the People to repre-
sent the State of Maharashtra and
the State of Gujarat.” (102)

My submission is that in a democracy
if the political party in power is de-
feated in anything, then the proper
course for that party is to resign. The

250 (Ai) L.S.D.--T.
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Congress party, at the time of the
elections, stated that they are going
to work out the bilingual State of
Bombay and, at the end of three
years, they have failed in it. So, also
the Samyukta Maharashtra Samiti.
They fought the elections on one
point, that they are going to fight
the case for Samyukta Maharashtra.

Shri S. A. Dange: We have not fail-
ed.

Shri P. R. Patel: So also, the Maha-
gujarat Parishad did the same thing.
They fought the elections on more
or less one point, breaking the
bilingual State. No party was work-
ing for the unilingual State, either
the Maharashtra or Gujarat parties.
So, naturally, under democratic prin-
ciples and with respect to democratic
honesty, I think the fair course is
for those members to resign. So, we
should put some clause in the law
so that there may be interim elec-
tions after some time. I do not want
to create trouble on the 1lst of May.
But, after the 1st of May, the Elec-
tion Commission may fix a date on
which all the sitting Members may
go home and there will be re-elec-
tions.

Shri C. D. Pande: They will never
come back.

Shri P. R. Patel: I
more to say.

have nothing

Amendments Nos. 101 and 102 were
put and negatived.

Mr. Deputy-Speaker: The question

is:

*“That clause 12 stand part of
the Bill.”

The motion was adopted.

Clause 12 was added to the Bill.

Clause 13 and 14 were added to the
Bill.
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Clause 15.— (Allocation of Members).

Shri P. R. Patel: Sir, I beg to
move:

Page 5, line 37,—
after “elected” insert—

“till the interim elections” (103)

Page 6, line 4,—
after ‘“‘elected” insert—
“till the interim election”. (104)

Page 6,—
after line 10, add—

“(4) After the appointed day,
as soon as possible, the Election
Commissjon shall fix a day for
interim elections of members of
the Legislative Assembly of
Maharashtra and Legislative As-
sembly of Gujarat.

(5) Legislative Assemblies of
the States of Maharashtra and
Gujarat, shall stand dissolved on
the day fixed for interim elec-
tions.” (105)

Mr. Deputy-Speaker: 1 shal] put
all the amendments together to the
vote of the House.

The amendments Nos. 103 to 105 were
put and negatived.

Mr. Deputy-Speaker: The question
is:

“That Clause 15 stand part of
the Bill.”

The motion was adopted.
Clause 15 was added to the Bill.

Clauses 16 to 22 were added to the Bill.

Clause 23~ (Chairman and Deputy
Chairman)

Shri P. R. Patel: Sir, I beg to move:
move:
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for lines 21 to 30, substitute—

“23.(1) Notwithstanding any-
thing contained in section 16 of
the Representation of the People
Act, 1951, after the appointed
day, biennial elections to fill the
seats of members of the Legisla-
tive Council of Maharashtra, re-
tiring on the expiration of their
term of office on the 24th April,
1960 may be held to fill seats
falling short of the total number
78.” (88)

Shri Assar: Sir, I beg to move:
Page 8,—

after line 32 add—

“(3) The legislative council of
Maharashtra shall be abolished
from the date on which the pre-
sent Legislative Assembly of
Maharashtra as constituted under
section 13, is dissolved.” (25)

Shri Yadav Narain Jadhav: I wish
to move my amendment No. 7.

Mr. Deputy-Speaker: Amendments
No. 25 and No. 7 are same. As amend-
ment No, 25 has been moved, amend-
ment No. 7 cannot be moved. Amend-
ments No. 88 and No, 25 are now
before the House .

Shri Yadav Narain Jadhav: I have
to say only one thing. I want to sub-
mit before the House that after the
formation of these two States of
Maharashtra and Gujarat, Maharash-
tra will be a very poor State though
figures are there to show that it would
be a surplus State. But if Mgharash-
tra has to come forward in #ll sphe-
res of life it will have to spend o
much larger amount. The Rama-
murti Commission had a tour of the
various districts of the Bombay State
in 1952-53 and it has noted that—

‘The Gujarat districts are liable
to scarcity and famine conditions
in two years out of five while the
Maharashtra districts are llable
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to scarcity and famine conditions
in five years out of seven years.”

If this is the state of things we can-
mot have the luxury of running these
two Houses, that is, the Legislative
Assembly as well as the Legislative
Council. Gujarat has taken a proper
step and they have dane away with
the Legislative Council, I appeal to
the House that after the period or
this Legislative Assembly is over, the
Legislative Council of Maharashtra

should also be abolished. This 1=
only what I have to say.

st W I [ aT,
¥ g wWHEHZ F@T Y ®

IXF FFFEATATRA § 1 TE
¥ qowgfea sifes & w@a #1 faoig
A I § WY gWiT 93 gA §
f& gawr wgrose § o afa=fer #1-
fae vay ¥ wrasgHy AE § WE 5@
¥ AR €T { K¢ I9FIT F qHA
2ar | TEF ¥ 3 FTA T YAy Wi
THF FIT ZAIX T57 9T A7 1T AW
7 &t 57 ST | g@fAG ALY STEAT
& fr mertrg & ot afweaf:a Fifew
$T g4ET ¢ |

Mr. Deputy-Speaker: [ shall put

both the amendments to the vote of
the House together.

The amendments Nos. 88 and 25 were
put and negatived.

Mr. Deputy-Speaker: The question

is:

“That clause 23 stand part of
the Bill.” !

The motion was adopted.
Clause 23 was added to the Bill.
Clauses 24 to 44 were added to the Bill.

45— (Treasury and bank
balances)

Clause

Shri P. R. Patel: Sir, I beg to

nieve:
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Page 13, line 39,—

for “602 lakhs of rupees and 614
lakhs of rupees”

substitute—
“935 lakhs of rupees and 914
lakhs of rupees” (89)

Shri Assar: Sir, I beg to move:
Page 13, line 39,—

for “602 lakhs of rupees and 614
lakhs of rupees”.

substitute—

“407-92 lakhs of rupees and 432
lakhs of rupees”. (26)

Mr. Deputy-Speaker: Both these
amendments are before the House.

Shri Assar: My amendments 45,
51 and 52 all belong to financial
adjustments. Therefore, I will speak
on all the amendments.

urfgs el F S ¥
Ty @ ad & w g dfew
oF g faiw a T @EEdr & fE
TR FTTATT A Lo FAT YY
T TTAT AT ER | K qEAT T §
f& ag wifes agmar 23X & foer-
T fre & 3 1w A e few
7 § 7g fA v @ N wrawgwar
¥\ ¥ wuwan § e a8 wiies qemar
] N A R g g
9T & AR S §F W & ag ¥
m%nmﬁh%fmﬁ
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[ smEe)

®gAT TTAT & i 39 \H oF qER O
¥ AT wa@rAq fed Ty g f 9
FTCEFF TG 1 @ & o ¥
e W I & Afa fsdar
? 1 g g R o W qar
F fAederd T 7 FC X
TqT FE & A IAT AT X TH A9
FIam 430 @1 7€ & Ay dniv o

TF A FT F ITAFIO ATEAT
E 1 EW A wo FUT yy ATA AT
23 #1 fqug frar 2, 3w @ v fagT=
2137 ¥ T FUT w7 AIATET F
faq foar mar & afFa 77 w1 "
®¢ A & | wgradt A\ Gy 3
#t w7 foge & 37 7 FOT F ATV
¥ Fgr & Afeq ToaT ¥ @7 7 w8
uEE Y e v @ 0 3w § A
T & 5 w1 afen $38 & frargam
F A FT FHW o FAT TIGT AT
I AR rmaT ¥
oqsdreor FAT ATfEa

JgT AT TAAGTT FT qEEA & 7
aaEar g fF a3l & o w=
aw@ ¢ 9wy &, Ig 77 giawyg #,
qT T 7FH AT § | WA AT qA-
T ¥ATE ST T T2 Lo FUT AT
AT qFAT ¢ 1 9 qTgq A T 4T
& wEm 3 vy §} g & fer
Gur 2 foar a1, RfFa gromam w2=
¥ 9 g F qTZ WY FT HAT qA-
qHT A F4TE T AR gIIAE F @Y
oA T4 faar mar o ar 3wy
2 f& 39 3@ Fq% &7 € T97 F7
& s WX @ B Faq @hifad g
qT &« A 7 faqr Aq v ag RO
¥ frer @ ¢ ) WTIEN 2@ A AN
qHr 3, wafaq ¥ERT H TAETHT T@¥
FT F TG $ TI7qT J1AT A0fER
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Shri P. R. Patel rose—

Mr. Deputy-Speaker: Shri Patel
has already replied to these argu-
ments.

Shri P. R, Patel: No, Sir, I am not
going to reply, but I will only read
what was said by Dr. H. N. Kunzru
in the other House. He has said on
7th April, 1960:

“As regards amortisation of the
public debt of Bombay, Shri
Rangachari took into account the
open market loans and not the
loans taken by the Bombay State
from the Government of India.
Sinking funds for some loans were
also not taken into account. When
a State 1s going 1o be divided we
can fairly ask that the liability of
the State Government to the Cen-
tral Government should also be
taken into consideration.”

The Gujarat Government will be
asked to pay the loans taken from
the Centre and other loans also, and
I do not understand why this was not
taken into account by Shri Ranga-
chari.

The other question is regarding the
road fund, which is nothing else than
the revenue rece ved from the Motor
Vehicles Tax Act and Sales Tax Act.
If we do not take this as revenue, then
naturally there would be more deficit
to Gujarat. These taxes are specially
meant for road, and s¢o it must be
transferred to the road fund.

Under the circumstances, I think
there is some mistake, and I would
request the hon, Home Minister that
if he cannot amend the clause now,
the Central Government may consider
the matter and help Gujarat State.-

Mr. Deputy-Speaker: The hon
Member just now made a reference to
the speech made by Shri Kunzru in
the Rajya Sabha. Does it relate to
the speech made in the recent ses-
sion or some previous one?
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Shri P. R. Patel: It relates to the
recent session.

Mr. Deputy-Speaker: Are the
records printed?

Shri P. R. Patel: Not printed.

Mr. Deputy-Speaker: That should
not be referred to. I am sorry I did
not take note of that earlier.

Shri P, R. Patel: May I submit,
Sir, it was circulated to all the Mem-
bers?

Mr. Deputy-Speaker: That is for
their benefit. But not to be quoted
here.

Amendments Nos. 26 and 89 were put
and negatived.

Shri Ram Sevak Yadav (Bara-
banki): Sir, I want to move my
amendment No. 9.

Mr. Deputy-Speaker: It is the
repetition of amendment No. 26.

The question is:
“Clause 45 stands part of the Bill”.
The motion was adopted.
Clause 45 was added to the Bill.
Clause 46 was added to the Bill.
Clause 47.— (Land and goods)
Shri P. R. Patel: I beg to move:
Page 14, line 6,—

After “Part” insert—

“and subject to their assess-
ment of present value on the
appointed day and their division
on population ratio by a com-
mission to be appointed by the
Central Government.” (90)

Mr. Deputy-Speaker: I shall now
put the amendment to vote. The
question is:

Page 14, line 6,—
after “Part” insert—

“and subject to their assess-
ment of present value on the
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appointed day and their division
on population ratio by a com-
m:ssion to be appointed by the
Central Government.” (80)

The motion was negatived.
Mr. Deputy-Speaker: The question
is:
“Clause 47 stands part of the Bill.”
The motion was adopted.

Clause 47 was added to the Bill.

Clauses 48 to 50 were added to the
Bill.

Clause 51.—(Credits in certain funds)

Shri S. A. Dange:
move:

Sir, I beg to

Page 15—
for lines 24 to 31, substitute—
“51(1) Th..e Central Govern.

mer.t shall pay to the Government
of Gujarat rupees 10 crores for the

construction of a  capital for
that State.” (58).
Page 16, line 2,—
omit “the Dangs District Re-

serve Fund”. (59)
Shri Goray: I beg to move:
Page 16,—

after line 13, add—

“Explanation.—The principal
seat of business of the under-
taking shall be deemed to be at
the place where the administra-
tive head-office of the under-
taking was located on the
appointed day.” (45)

Shri Yadav Narain Jadhav: I beg
to move:

Page 15, line 26,—
for “ten” substitute “five”. (10)

“Sir, while moving my amendment
No. 10, I want that instead of Rs. 10
crores Rs. 5 crores should be given for
the purpose of the construction of
capital in the new State of Gujarat.
Sir, I read a report in the newspapers
that the U.S.SR. oil experts have
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given an opinion that it is likely that
oil will] be found out there and it
will not be good to have a capital
there. I, therefore, suggest that
instead of having a capital there, it
will be better if they have a capital
at the birth place of Mahatma Gandhi
or at Baroda. For this purpose, Rs. 5
crores will be sufficient. Therefore, I
request the House to take this amend-
ment into consideration.

Mr. Deputy-Speaker: I have agreed
to the objection taken that amend
ments Nos. 81 and 92 are out of order.

I shall now put the other amend-
ments, namely amendments Nos. 58,
10, 59 and 45 to vote.

The amendments Nos. 58, 10, 59 and
45 were put and megatived.
Mr. Deputy-Speaker: The question
1S:
“That clause 51 stand part of the
Bill.”

The motion was adopted.
Clause 51 was added to the Bill.

Clause 52.—(Special Revenue Reserve
Fund in Gujarat)

Shri B. K. Gaikwad: I beg to move:
Page 17, omit lines 5 to 9. (112)
Shri Parulekar: I beg to move:

Page 16, lines 37 and 38,—

for ‘and in the financial year
1969-70, the balance, if any, re-
maining in that fund’ substi-
tute

‘towards the payment of the
deficit of that State for the next
two years’. (79).

Pages 16 and 17—

for lines 39 to 44, and 1 to 9 sub-
stitute:

(4) The whole financial question
including the question of deficit
of the State of Gujarat after
1961-62 shall be examined by a
Finance Commission which shall
determine the extent of deflcit
and the measures for meeting it.”
(80)

APRIL 19, 1960

Reorganisation Bill 12596

Mr. Deputy-Speaker: These amend-
ments are now before the House.
Does Shri Parulekar want to sav anv-
thing?

Shri Parulekar: I shall say just @
few words.

Mr. Deputy-Speaker: He has said
enough, I think.

Shri Parulekar: I shall not take
mor-~ than two minutes.

It has been suggested that the
Samiti had agreed to make good to
some extent the deficit of the Gujarat
State. No doubt, the Samiti had
taken up the position that it was pre-
yared to meet some portion of the
deficit of the Gujarat State, but it had
never agreed to pay a sum of Rs. 50
crores. The Home Minister will point
out that there was a dispute between
the two would-be Chief Ministers of
the two States, Shri Chavan on the one
side and Dr. Jivraj Mehta on the other,
and the dispute was referred to an
arbitrator, namely Shri Rangachari. I
want to point out that a third party
was missing when this dispute was
referred to Shri Rangachari. The
third party which was concerned was
the Central Government. What part
of the deficit should be borne by the
Central Government was not referred
to the arbitrator. Therefore, this
question was never considered from
all points of view. That is why the
amendment which I have moved lays
down that Maharashtra should pay
the deficit for two years, and after-
wards, the Finance Commission should
consider the whole issue and decide
the matter.

Mr. Deputy-Speaker: Does Shri B.
K. Gaikwad want to say anything?

Shri B. K. Galkwad: I do not want
to say anything at this stage. I have
had my say already.

Mr. Deputy-Speaker: 1 shall now

put amendments Nos. 79, 80 and 112
to the vote of the House.
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The amendments Nos. 79, 80 and 112,
were put and negatived.

Mr. Deputy-Speaker: The question
18

“That clause 52 stand part of
the Bill”.

The motion was adopted.
Clause 52 was added to the Bill.
Clause 53 was added to the Bill.

Clause 54— (Public Debt)

Shri Yadav Narain Jadhav: 1 beg
to move:

Pages 17 and 18,—
omit lines 29 to 41 and 1 to 3
respectively. (11).

Page 18,—
omit lines 30 to 33. (12).

Mr. Deputy-Speaker: These am-
endments are now before the House.

Shri Assar: I want to move my am-
endments Nos. 28 and 29.

Mr. Deputy-Speaker: Amendment
No. 29 is the same as amendment No.
12, and amendment No. 28 ig the
same as amendment No. 11. There-
fore, both have been moved already.

Shri Yadav Narain Jadhav: In the
committee that was appointed for this
purpose, two members have differed
in this respect, namely Mr. Barve and
Mr. Yardi. Whenever there is a case
in the court, and there is some doubt
created, the benefit of doubt always
goes to the accused. Here, we are
the sufferers, and when two members
have given a different version as to
the amount to be given, I think the
benefit should go to us.

Mr. Deputy-Speaker: He should
prefer being a complainant rather than
an accused.

I shall now put amendments Nos.
11 and 12 to the vote of the House.

The amendments Nos. 11 and 12 were
put and negatived.

. Mr. Deputy-Speaker: The quéstion
s
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“That clause 54 stand part of
the Bill.”

The motion was adopted.
Clause 54 was added to the Bill.
Clauses 55 to 59 were added to the Bill
Clause 60 was added to the Bill.

Clauses 61 to 68 were added to the
Bill

Clauses 69 to 84 were added to the
Bill.

New Clauses 84A and 84B

Shri Yadav Narain Jadhav: I beg
to move:

Page 32,—
after line 5, insert—

‘PART VIIIA

SPECIAL PROVISIONS FOR NEO-
BUDDHISTS

‘“84A, After the appointed day,
the State of Maharashtra and the
State of Gujarat shall by suitable
legislation promote with special
care the educational and economic
interesty of the neo-buddhists
treating them as economically
weaker section of the people for
the purposes of article 46 of the
Constitution.

“84B. After the appointed day,
the State of Maharashtra and the
State of Gujarat shall pass suit=-
able legislation making provision
for equitable allotment of appoint-
ments or posts under the States
to the neo-buddhists treating them
as backward class citizens for the
purposes of article 16(4) of the
Constitution.” * (13)

My hon. friend, Shri B. K. Gaikwad,
hag &xplained his point very well It
was admitted by the Chief Minister
of the Bombay State also that their
case should be taken into considera-
tion. A change of religion is not
going to give them uplift at once.
Economically, educationally and in
every other respect, they are very
backward. It will be better if the
Government gives them protection in
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this respect. So these provisions
should be included in the Bill.

Shri D. A. Katti (Chikodi): I beg
to move:

Page 32, after line 5, insert—
‘PART VIIIA

SPECIAL PROVISIONS FOR THE
NEO-BUDDHISTS

“84A. After the appointed day,
the States of Maharashtra and
Gujarat shall by suitable legisla-
tion extend to the Neo-Buddhists
all the economic and educational
facilities which they, as the mem-
bers belonging to the Scheduled
Castes, enjoyed before their con-
version to Buddhism with a view
to promote the economic and edu-
cationa] interests of this weaker
section.

“84B. After the appointed day,
the States of Maharashtra and
Gujarat shall by suitable legisla-
tion give due representation to
the Neo-Buddhists in the services
of the States by reserving ade-
quate number of posts for them.”’
(93)

In support of this amendment, I
would like to quote the relevant por-
tion of the speech made by the Chief
Minister of Bombay in reply to the
debate in the Bombay Legislative
Assembly when this subject wasg dis-
cussed by many Members. This is
what he said:

“In that respect, I wish to tell
publicly to this hon. House that
the problem of Neo-Buddhistg is
a delicate social problem in the
proposed Maharashtra, and we
have adopted a policy that this
problem should be solved amica-
bly, with compromise and with a
view to bringing homogeneity in
the social life. I am confident
that this problem will be solved
in that manner. With that in view,
we have decided to consider the
demands of the Neo-Buddhists and
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facilities to be given to them im-
mediately after the reorganisa-
tion and we have decided to solve
that problem in a just manner. I
had expressed to the members of
the Samiti and the Republican
Party that the feelings that were
expressed in paragraph 14 of the
letter sent by the Samyukta
Maharashtra Samiti in this res-
pect particularly represented my
views. I wish to tell earnestly
that that feeling is true. I ex-
press my views only because if
there is even slight doubt in the
minds of the leaders of the Neo-
Buddhists and the Republican
Party, they should remove it”.

This is the view that has been express-
ed by the Chief Minister of Bombay.
At the same time, the Samiti leaders
also have expressed similar views.
Comrade Dange is also willing to ex-
tend the same facilities to Buddhists.
Shri Goray is also willing to extend
these facilities to the Buddhists. Shri
Naushir Bharucha is also wiling to
do the same. So is Shri Yaj-
nik. Here the Home Minister also
expressed his views when this Bill
was discussed by the Joint Commit-
tee. I learn from Shri B. K. Gaikwad
that the Home Minister has 1ssued
instructions to all the States to ex-
tend these facilities to Buddhists. The
Home Minister is also willing. I think
the Home Minister has got a soft cor-
ner for these people. He knows that
these people are down-trodden and
have been exploited for centuries
together and they should be brought
to a certain level. All these people
are willing to give these facilities to
these Buddhists. Then, why not make
a specific provision in the Bill itself
to see that these facilities are given
to them.

As my hon. friend Shri Jadhav said
they have changed the religion and
they cease to be the Scheduled Castes.
But simply by change of religion over-
night their economic condition is not
improved, their educational condition
is not improved in any way. In no
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way there is a change in the lot of the
people except the change in religion.
Therefore, I feel that such a provision
should be made in the Bill itself.

There is a feeling which I want to
make clear. Some people feel that
this conversion movement is an
attempt to disintegrate society. But
that is a wrong notion. As a matter
of fact, this conversion movement is
to integrate the disintegrated
society. That is why this conversion
movement should be encouraged by
Government I believe and hope that
the Home Minister will be kind
en,ugh to accept this amendment and
see that specific provision is made in
the Bill itself.

Mr. Deputy-Speaker: These amend-
ments are now before the House.

Shri Achar: Shall I say a word,
Sir?

Mr. Deputy-Speaker: 1 am sorry;
there is no time.

Shri G. B. Pant: 1 regret that I
find it difficult to accept the amend-
ments because provision cannot be
made to that effect in this Bill. So
far as the statement of the Chief
Minister of Bombay goes and what I
am reported to have said at another
place, I stand by it and I will be glad
if it were regarded as part of the
statement of policy that was made by
him with regard to other matters.

Shri D. A, Katti: In view of the
statement made by the hon. Home
Minister I am glad to withdraw my
amendments.

Mr. Deputy-Speaker: Has the hon.
Member leave of the House to with-
draw the amendments?

(The amendments Nos. 13 and 93
were, by leave, withdrawn.)

. Mr. Deputy-Speaker: The question
1s:

That clause 85 stand part of
the Bill.

The motion was adopted.
Clayse 85 was added to the Bill.
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Clause 86
Mr. Deputy-Speaker: Clause 86.

Shri Balasaheb Patil: Sir, I beg to-
move:

Page 32, line 17—

for “and Maharashtra”

substitute “Maharashtra and
Mysore”. (85).
Page 32,—

omit lines 18 and 19. (86)

Mr. Deputy-Speaker: 1 will put:
these amendments to vote.

The amendments Nos. 85 and 86 were-
put and negatived.

Mr. Deputy-Speaker: The question.
is:

That clause 86 stand part of
the Bill.

The motion was adopted.
Clause 86 was added to the Bill.

Clauses 87 to 96 were added to the Bill..

Mr. Deputy-Speaker:

Let us take-
the Schedules.

First Schedule.

Shri Parulekar: Sir, I have my
amendment No. 81.

Shri Yadav Narain Jadhav: I have
my amendments 14 and 15,

Shri Assar: I have my amendments.
Nos. 31 and 32.

Shri P. R. Patel: May I submic
that all the amendments have been.

moved or deemed to have been moved.
and lost under clause 3?

Shri Goray: The Schedules form-
part of clause 3 and when clause 3 was.
passed these Schedules also have been
passed.

Mr, Deputy-Speaker: They will all
be barred. I do not think the hon.
Members could press their amend--
ments.
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[Mr. Deputy-Speaker ]
The question is:
‘“That the First Schedule to the

Thirteenth Schedule stand part of
the Bill.”

The motion was adopted.

First Schedule to Thirteenth Schedule
were added to the Bill.

Mr. Deputy-Speaker: The question

is: )
“That clause 1 and the Enacting

Formula stand part of the Bill.”

The motion was adopted.

Clause 1 and the Enacting Formule
were added to the Bill.
Long Title

Mr. Deputy-Speaker: I shall now
put the Long Title to the vote of the
House.

Shri Yadav Narain Jadhav: 1 beg
to move my amendment No. 75:

Page 1,
for Long Title, substitute—
“A
BILL

to provide for the reorganisation
of the State of Bombay into lin-
guistic States of Marathi speak-
ing Maharashtra and Gujarat
speaking Mahagujarat and for
adjusting the disputable boundar-
ies by the appointment of a boun-
dary commission, on the basis of
the Pataskar formula.” (75)

Mr., Deputy-Speaker: I shall put
this amendment to the vote of the
House. The question is:

Page 1,—
for Long Title, substitute—
“A
BILL

to provide for the reorga.msation‘
of the State of Bombay into lin-
guistic States of Marathi speak-
ing Maharashtra and Gujarati
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speaking Mahagujarat and for
adjusting the disputable boundar-
ies by the appointment of a boun-
dary commission, on the basis of
the Pataskar formula.” (75)

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That the Long Title stand part
of the Bill"”.

The motion was adopted.
The Long Title was added to the Bill

Shri G. B. Pant: Sir, I beg to
move:

“That the Bill, as reported bv
the Joint Committee, be passed.”

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill, as reported by
the Joint Committee, be passed.”

Shri S. A. Dange. Now, the speeches
would be short and brief, I am sure.

Shri S. A. Dange: We are now
coming to the end of a problem which
haunted us for a very long time and
in order to solve it a lot of suffering
had to be undergone and a lot of
thinking also. However, the end of
the problem, more or less in its major
aspect, is in sight though unfortunately
a little lingering remnant of the past
ig continuing in the Bill as it is now
going to be adopted. I would -think
that the Maharashtrian people as well
as the people of Gujarat on the whole
would be satisfled by having got this
basic problem resolved—that is, the
establishment of the State of Maha-
rashtra and the State of Gujarat. The
reorganisation of all our States on the
basis of the linguistic principle is
being finalised.

Some people may raise a doubt whe-
ther this is the last chapter of the
problem, not the problem of the
Bombay State or the State of Maha-
rashtra or the State of Gujarat but
the whole problem of the carving of
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the States on the basis of the linguis-
tic principles. Some might suggest
that one more problem remains—that
is the problem of the Punjabi Suba.
I do not want to go into that. That
is certainly a problem for the whole
country. I do not say it is a problem
only for Punjab and so let them look
after it. But I am not going to dis-
cuss that, In any case today the
Constitution, so to say, is more or
less complete and the Indian Union
is now established more or less on the
basis of linguistic States comprising
the whole Union. So far as the little
problems that are left, we have indi-
cated them in the Minute of Dissent.
The six Members of the Samiti who
signed that would be not very happy
that none of these points made there-
in had been accepted by the Govern-
ment. These points are not very un-
important. I do not want to dialate
on them. Certainly money which is
given can be spent and can
be forgotten. But the proposed
transfer of areas with human beings
living in them and having some
linguistic ideas and ideologies is cer-
tainly going to be a problem for the
new State of Gujarat as well as for
the State of Maharashtra. If Gujarat
is able to persuade them and assimi-
late them under their statehood and
take away their discontent, I shall be
happy. But I do not think that the
problem is so easy because the linguis-
tic feelings and the disadvantages that
would follow from going into a State
which is not linguistically their own
might create some bad blood and con-
tinue as lingering remnants of the
past, as 1 said earlier. I would have
wisheq that the principle of the
Pataskar formula on the borders had
been followed in finalising the whole
Bil] as it is. However, that is that.

There was also the question of the
policy statement. While the debate
was on, I butted in and said that the
policy statement would be changed.
Therein I was referring to the fact
that now even, when the State of
Maharashtra is being born, there is
an attempt to put on it certain strings
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which it would not willingly accept
except as a matter of compromise.
For example, in the policy statement
there is an’ insistence that the Univer-
sity of Bombay shall teach in English.
There is no reason why it should, and
this part of the policy statement of
the Government of Bombay shal] be
blown up, because, after all, we form
a linguistic State in order to develop
our own language and an administra-
tion based on that language.

I congratulate my Gujarati friends
that they have a leadership which
from even now on says that the langu-
age of Gujarat will be Gujarati, that
the State administration will be run
in Gujarati and that education in
schools up to university stage shall
be in Gujarati. They have certainly
shown a good pride about their
language, about their literature and
about their culture when they make
a statement when the State is being
formed.

But I am sorry to say that a certain
imposition has been placed on the
leaders of Maharashtra. I do not
know why they should have agreed,
why the Chief Minister of Bombay
should have agreed that the Bombay
University shall teach in Englisb,
later on to be substituted by Hindi.
I have no quarrel on the Hindi part,
but certainly 1 have quarrel on the
English part. So with regard to that
policy statement, the students of
Bombay coming from various regions
will get their education in their
language. But, certainly, the Maha-
rashtrian students in the Bombay
University and Bombay University as
a whole belonging to the State of
Maharashtra shal] not be dominated
by English, and in that part, the
policy statement of the Government
of Bombay is certainly very bad, that
part of the policy is bad. That is
why I had to butt in and say that
the policy statement shall be chang-
ed.

With regard to the other_ part of
the policy statement I have no
quarrel, that is with regard to the
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guarantees given to Vidarbha, Marath-
wada, Konkan and so on. They will
be observed and the Samiti, all its
exponents and supporters wil] cer-
tainly see that those parts of the
policy statement are carried out
though they do not find a provision
in the body of the Bill, because they
affect the people. Those guarantees
are given, though I do not understand
how they are at all necessary because
everywhere it is admitted that every
backward part in any State has got
to be developed, whether it is Nagpur,
Marathwada, Konkan or anything. 1t
would look as if Nagpur, Marathwada
and Konkan are being given guaran-
tees because they are backward and
Bombay City because it is advanced.
Then the other cities will come round
and say that they are the only forlorn
children of the State and they are not
being looked after. But in the
present conditions in which we are,
where there is uneven development,
poverty here and riches there, such
types of guarantees are found neces.
sary and, therefore, those are being
given. And, though they are not part
of the Bill, I am glad that the whole
House, wil] ermdorse them sentimen-
tally, not as part of the Bill, but as
by acceptance through the Bombay
Assembly.

Then, cofMing to the last part, Sir,
so long it was thought that linguism
is sepgratism. No, Sir, linguism is
not separatism, Linguism is an
attempt of a multi-lingual country to
gather its own people speaking a
common language together in state-
hood and then develop a wider unity
of a federal State. Therefore, the
idea, the ambition to have a linguistic
State which was condemned as a
separatist Movement is certainly a
very legitimate desire on the part of
the people. If it is the basis of a demo-
cracy that a particular State or a
Government should govern in the
language of the people and the deve-
lopment should take place on the baszis
of the language, because language is
pot merely language, it inherits. tradi-
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tion, culture, history and so0 on.
Though we all in India are one nation
in that sense, yet we are a multi-
lingua] nation and these other parts—
I do not know what to call them—
are linguistic groups or sub-nationals,
whatever name you might like to give
it.

An Hon. Member: Nationality.

Shri S. A. Dange: Some people
may quarrel on that—linguistic
group or sub-nations within a
wide nation. When Bengal, Tamil,
Nad Uttar Bharat, Punjab and so
on wanted a linguistic State, that was.
not a separatist quarrel. Therefore,
let us once for all be cleared of the
hurdle and admit that this is not
separatism. Let us not abuse the
Maharashtriansg or the Gujaratis for
having demanded a separate linguistic
State. Let us forget those remnants
of ideology, which were not really
ideologies but were more or less a
sort of resistance given because some
vested interests did not like it. The
S.R.C. itself says that: that there was
a fear of the Bombay city’s commer-
cial interests being lost. However,
we are glad that the whole of the
Congress Party has been now persuad-
ed to agree to the new set-up, that
the threat to the commercial interests
or the veste@ interests in Bombay in
the event of the formation of a
separate Maharashtra State exists no
more, and that a sort of goodwill will
now prevail.

Therefore, it is a very happy event
and I am quite sure that when the
new States are established, all the
people will first unite in order to see
that the States develop properly and
reconstruct their economy. I hope
that a certain new and healthy spirit
will come in; for so long, the Marathi
people had no State of their own and
a sort of cosmopolitanism of Bombay
was used in order to inhibit the
Marathi culture. Now at least that
cosmopolitanism of Bombay will no
longer be used to inhibit the develop-
ment of the Marathi people and the
Marathi people will as a whole con-
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tribute to the development of the
country as a whole.

Mr. Deputy-Speaker: 1 think the
hin. Member is concluding

Shri S. A. Dange: Yes. Maharashtra
has certainly got that capacity as
every other State has got. But every
‘State has its own peculiarities, and
ecach State has some wonderful thing
to contribute to the totality of the
‘Indian nation as a whole.

You may not remember but you
will appreciate the fact that the
Maharashtra State has not got any big
multi-millionaire. If you ask whether
there are multi-millionaires in Maha-
rashtra, well, there may be some in
other groups, but in Maharashtra,
there are very few; almost none. A
multi-millionaire does not exist there.
A solitary name here or there may
be there, but even that name is a
sort of sub-tenant of some other
multi-millionaire! Thus, the whole
of the Maharashtra is more or less
composed of peasantry; the majority
is peasantry, working class and middle
class. Even in Bombay city,—now it
is included in Maharashtra—there
may be multi-millionaires in other
groups but not among the Maharasht-
rians. That is why perhaps Maha-
rashtrians can make a certain contri-
bution to the development of socialist
thought, particularly in the context in
which we are now situated.

Take the case of the Bombay city.
Its working class composition is drawn
from all the States. There is absence
of big landlordism in Maharashtra.
Maharashtra never had a permanent
zamindari as unfortunately Bihar,
Bengal or Uttar Pradesh had. We
had a sort of absence of landlordism
and absence of multi-millionaires.
Therefore, I think that Maharashtra
will develop a new thought and make
a new contribution to the develop-
ment of Indian economy on the road
to socialism. I think that would not
be quite a speculation for the simple
reason that you will find that social-
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ist thought of all parties, wherever it
has come up, has more or less come
up through ‘Maharashtra, I am not
chauvinistic or narrow minded to say
that others have not contributed to
this, but because of the big proposi-
tion of the working classes in Maha-
rashtra and Bombay city, they have

developed a Congress  socialism,
Praja-socialist socialism, neo-social-
ism, or Communist Party socialism,

but all the same some socialism.
Therefore, you will find that this new
State imbides all the enterprising
spirit of the Gujaratis and other
virtues of the surrounding States, and
we hope that we will help the deve-
lopment of our country on the road
to socialism.

But, of course, even there, strug-
gles cannot be ruled out altogether.
We all want to co-operate in develop-
ing the new State in a big way,
peaceful way, in a good way and in
a socialistic way, but unfortunately
elements are there which will object
to it, and therefore struggles should
not be ruled out. But I am sure the
new State, will contribute to a happy
future for the country.

18 hrs.

Dr. M. S. Aney: Mr. Deputy-
Speaker, Sir, I consider it my painful
duty to oppose the motion which has
been moved by the hon. Home Minis-
ter just now. It is not very pleasant
for a man to be singled out' as an
opponent in the midst of so many
friends, but nonetheless, duty requires
sometimes that a man should act up to
his conscience and respect it more
than even the consolation of friend-
ship.

Before I give the grounds on which
I oppose the motion, there are two
or three small points which I would
like to dispose of in a few sentences.
In today’s debate, two of my esteemed
friends took part and I was very glad
to listen to them. One was my friend
Shri K. G. Deshmukh and the other
Dr. Gohokar. There were other
friends also. They made references
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to two important points and they
stated that they were not able to
understand me. I shall try to make
them understand as much as T can.

Hon. Memibers may remember that
when I made my last speech, I stated
that I look upon this Bill as a victory
of linguistic fanaticism. That was the
phrase that 1 than used. My friend
put me the question that; while I was
attacking the Bil] on the ground that
it was linguistic fanaticism, nonethe-
less, 1 was asking for separation of
Vidarbha, which he considers is
majnly based upon linguistic con-
siderations. I want to tell him one
thing. Formation of States on a
linguistic basis is one consideration.
But there is another point in it. To
say that one language can cater to one
State is another principle.

In this whole controversy between
Vidarbha and Maharashtra, the point
was this. Under the existing condi-
tions, there may be linguistic States;
that principle is conceded. But what
Maharashtrian friends say is, if there
is one language, then that must
become part of Maharashtra and form
one province, whether they were in
any way connected with them pre-
viously by history, culture, etc. or not;
these conditions are not to be taken
into account. That was the position
taken by my friends in Maharashtra.
That is why I say their attitude is
one of linguistic fanatacism.

As a matter of fact, they know in
India today there are certain States
which speak the same language and
yet they are separate States. (Inter-
ruptions). All my friends know the
map and geography of India very well.
I need not mention the States here.
The Home Minister, who is gitting by
my side, was the Chief Minister of a
big State and by its side there was the
Bihar State. I can go on. The States
Reorganisation Commission also had
seen these things and created Rajas-
than. I do not know whether
they cann it a Hindi State or not.
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My point is this. The constitution of
a State, though language may be an
important consideration, is more or
less a matter of administrative con-
venience. It is done for that purpose.
It is not with a view to create a new
sense of nationality in them, so that
they may constitute into some new
nationality. If there is so, care has
to bz taken, if some nationality is
likely to be too strong in some time
or other, so that it may be a matter
for serious consideration by the Cen-
tral Government. What I am making
is this. My hon. friendss in Maha-
rashtra, who have been opposing the
formation of Vidarbha, had no other
grounds to urge against the formation
of Vidarbha except this one thing,
“you speak the same language as I
speak”. They persist on that ground.
Therefore, I have said it was more or
less linguistic fanaticism, and I do not
want to refer to other matters which
ultimately led me to say that this
Bill constituted a victory to linguistic
fanaticism,

i

Then 1 come to the second point
referred to by Dr. Gohakar. I am
afraid, he said that Vidarbha means
only four districts. I do not know
from where he has learnt his geo-
graphy about it. He confounds
varhads or Berars with Vidarb. He
said that Vidarbha meant only four
districts, Akola, Amraoti, Yeotmal and
Buldana. He excludes the four Nag-
pur districts out of Vidarbha. I only
want to say that he is a very learned.
man, he has obtained the doctorate. ...

Shri K. G. Deshmukh: 1t is called
Nagvidarbh.

Dr. M. S. Aney: It is Vidarbha after
all. You forget that. You do not
want that word itself, that is my
trouble. However, I do not want to
quarrel with him. My point is this.
I only want to say that if he has read
the history of Vidarbha, the old his-
tory of Vidarbha, he would have
found, that the limits of Vidarbha are
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between Narbada and Godavari.
Rikshagiri which is Sathpura is the
mountain border of Vidarbha. This
is treated in the old works and all
Sanskrit works refer to this territory
by the term Vidarbha. 1 do not want
to go further into this matter, because
that will be a lecture by itself and a
large number of quotations will have
to be given on it. But I only want to
suggest my friend, Dr. Gohokar, that
he may once more revise his history,
Indian history, particularly that of
Vidarabha and then he will find that
his idea of Vidarbha as it is at pre-
sent is narrow and it will have to be
widened in order to understand or
have a proper comprehension of what
Vidarbha territory was.

The third point is that Vidarbha is
a deficit State. He quoted some
figures which my friend, Dr, Khedkar
has published somewhere. I am glad
to find that my hon. friend, Shri
Khedkar, has published certain
extracts from the speeches of Mr.
Kazi and circulated them for infor-
mation of hon. Members. Here 1
want to say that the matter about
the subject of deficit was recently

under serious discussion between the _

Chief Minister of Bombay and Dr.
Jivaraj Mehta of Bombay. The result
of Dr. Jivaraj Mehta's estimates of
the expected deficit of Gujarat is to
the tune of Rs. 10 crores. Our friend,
Shri Chavan, the Chief Minister, did
not want to go beyond, Rs. 4 crores.
So, these Ministers, when they want
to manipulate figures, can run between
Rs. 4 crores to 10 crores. That is the
difficulty about it.

After all, with all my admiration
for my young friend, Shri Kazi, he
has come out as a financial expert for
the first time and some time at least
must go for me to accept as reliable
or tuthoritative his figures about
Vidarbha. It is admitted by him and
on all hands and the memorandum
which was submitted by me to the
Commission in 1958 gives the figures.

1 took the figures from the Gov-
e¢rnment records and published them.
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Therein I have shown how Vidarbha
was a surplus tract up to that time.
After 1956 because it has been joined
to Bombay and new developmental
expenditure has begun the surplus
Vidarbha tract has become a deficit
tract. I want to know if it is a mat-
ter of credit to the Bombay State that
a surplus tract has been turned into
a deficit tract. It is really a matter
to be seriously considered.

Thirdly, when this objection is put
forward they forget one thing. At a
time when you are creating a deficit
State for which you have to pay
crores and crores of rupees, when
that can be created they say that
creation of Vidarbha State, which has.
a deficit of a crore of rupees, assum-
ing those figures as correct, is an im-
possibility. You can see the absurdity
of the argument that they are adduc-
ing and also the absurdity of the claim:
that the Bombay Administration....

Shri K. G. Deshmukh: That deficit.
was shown by me during the years
1953 to 1956 when it was in Madhya.
Pradesh.

Dr. M. S. Aney: Madhya Pradesh
also was governed by you and by
those persons who are Ministers
today. You forget that thing,

Mr. Deputy-Speaker: It would be:
better if no attempts are made to cor-
rect the hon. Member. I would re-
quest the hon. Member to be brief
now. It is the third reading stage.

Dr. M. S. Aney: I shall make one
or two points, Now after the Bill is
passed it will become a law within a
short time, that is, after it gets the
assent of the President. Appeals have
been made by hon. Members since the
Bill was introduced in this House to
the effect that a new era has opened,
a new epoch is coming and a historie
event is coming into existence and so
on. What is it that is being done? T
can understand that Gujarat is creat-
ed out of the existing State. What
remains, the residuary State is called
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Maharashtra. It means the merger of
Vidarbha altogether with Maharash-
tra. I want all my hon. friends to
82y whether at any time the bounda-
ries of Maharashtra had exceeded
those of the eight or nine districts of
‘the old Bombay Presidency. You are
‘hereby claiming that Maharashtra
means territories up to Gondia as if
they had no separate existence, no
:separate culture, no separate history,
no separate tradition at all. It was all
Vidarbha. It was there for so many
years. It is being obliterated today
by your putting the name Maharash-
“tra.

My objection to this is for another
.reason also. When the agitation was
started it was in the name of Sam-
yukta Maharashtra. Let me tell my
hon. friends, Shri \-Dange and Shri
‘Goray that I was lying on my death
bed in Poona when my friend Datta
Waman Poddar, one of the most en-
lightened men of Maharashtra camn.e
to me and I asked him, “What is this
Samyuk‘a Maharashtra affair?” He
said, “Mr. Aney, it is a concession to
you and to vour contention that
Vidarbha and Marathwada are not
Maharashtra; they are being joined to
Maharashtra and in order to indicate
that and to recognise your special
existence also we are trying to call
this territory as Samyukta Maharash-
tra.” The agitation was carried in
the name that we are going to form a
‘Samyukta Maharashtra. But as soon
as it was seen that the hon. Home
Minister is amenable to anything that
comes from the Chief Minister of
Bombay. He said, “How was it done
‘in the case of others?” The implica-
tion of the agitation and the name
that was given to it was forgotten. At
that time they said “Why have
‘Samyukta Maharashtra? Call it Maha-
rashtra.” I am not quarrelling with
you for calling it Maharashtra. But
the change of name to Maharashtra
and not keeping it Samyukta Maha-
rashtra indicates a kind of mentality
that is behind this movement, I
‘make myself bold to assert and it is
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a .matter on which my Maharashtrain
friends may feel proud also that they
think that they belong to a race which
has ruled that they had spread all
over India, that they had fought for
the liberty of the motherland and
they had their martial traditions. It is
a feeling of being superior and fight-
ing the rest, and therefore they feel
that anything that can be affiliated
to them in one form or another should
be Maharashtra and nothing else. That
is the position. At least people feel
these things about their motives,—it
may be wrong, I hope it will be prov-
ed wrong—that it is this kind of ag-
gressive tendency of certain sections
of the people in Maharashtra—I do
not want to name anybody—which is
making this merger more suspicious
and more dangerous alsc.

They have chosen the inauguration
ceremony to begin with Chhatrapati
Shivaji Maharaj festival. In those
days when Shivaji's name was ana-
thema and people werc not coming
together to take part in the celebra-
tions, we were playing our humble
part to carry the sacred name of
Shivaji and to inspire the people with
the high ideals for which Shivaji
stood. Now, it is well known that
this 27th April is an exploded date.
Anybody who has read modern his-
tory knows that is an exploded date.
They have chosen this exploded date
and extended the celebrations for
four dayvs, so that it should become
a festival for the inauguration of the
new Maharashtra Sate. Let them do
it. T do not want to grudge but there
{s something behind that.

Dr. P. S. Deshmukh rose—

Dr. M. S. Aney: I can understand
the feelings of my hon. friend Dr.
P. S. Deshmukh on this point, and I
am sorry if I am saying something to
injure his feelings.

The Minister of Agriculture (Dr.
P, 8. Deshmukh): What I say is this
has nothing to do with the Bill
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Dr. M. S. Aney: I apologise to him
for that. The obvious object of this
is that the reception to the new State
may be universal in character which
would not be the case if it is not
coupled with the name of Chhatrapati
Shivaji Maharaj. I have personaily
said that if they hoid the festival, we
will go and pay our tribute, Nonethe-
less we shall not give up our opposi-
tion to the new Sta.e that is being
imposed upon us,

Whenever the question of the for-
mation of a separate Vidarbha State
was considered in the past by the
Central Government, by the Congress
Working Commit.ee or by some com-
missions,—I do not want to go into
the history of it—every such body
ultimately in its own way gave the
finding that Vidarbha could be a se-
parate State. This was said by each
commission including the last, namely
the States Reorganisation Commission.
The recommendation of the Dhar
Commission was that Vidarbha could
be a separate State, but that its for-
mation was being opposed by those
who s.ood for Samyukta Maharashtra.
That is what they said, Therefore,
though they recommended the forma-
tion of the State, there was no such
State formed. That is the position,

The V.J.P. Committee consisting of
Pandit Jawaharlal Nehru, the late
lamented Sardar Vallabhbhai Patel
and the late Dr. Pattabhi Sitaramayya
said that if the Maharashtrian friends
wanted a separate Si.ate, they could
have it, but whether the people of
Vidarbha and Nagpur—they had put
in these words—should join or not
would depend upon their will, it could
not be imposed upon them. This is
their clear verdict. We thought when
the time came we could hold up this
charter and ask the Central Govern-
ment and those who were responsible
for running it, whether they were
going to give the benefit of this pro-
Mise to the people of Vidarbha or
not. What we say is this. If you will
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not consider us fit for it, then, hold a
trial, take a referendum, have a ple-
biscite, or fix some date by which you
intend to do that. We shall be pre-
pared to abide by the decision of that.
If the electorate of the general popu-
lation of Vidarbha by a majority,
voie for continuing with the present
State which you are creating by this
law, I tell you I shall be the first
man to go and aproach everybody and
say, “Do not talk now, it is your
bounden duty to submit to it; but if
it goes against you, then I think the
Home Minister should assure us that
in that case he would be prepared to
make adjustments and form a new
Vidarbha State.”

Mr, Deputy-Speaker: The hon, Mem-
ber should conclude now.

Dr. M. S. Aney: I shall conclude
with one request, which I had made
even in my last speech. My request
was this. In order to avoid the
calamity and the troubles into which
the Vidarbha people will be thrown
hereafter, after this Bill is passed, a
promise, or an assurance is necessary
that now or within a year or two
years, Government would be prepar-
ed to call upon the people of Vidarbha
to come together and express their
opinion as to whether the present
state of things should continue or not
continue. If that assurance would have
been given, then the thing would have
been all right. You do not know what
the position today is. I only want to
say this. In the last month, in more
than 25 places, a satyagraha campaign
has been carried on.

Dr. P. S. Deshmukh: Of hired
people.
Dr. M. S. Aney: My hon. friend is

entitled to say that, and I can also
throw back something in return.

Mr. Deputy-Speaker: The hon.
Member might be allowed to conclude
now.

Dr. M. S. Aney: I shall conclude
with just one sentence, and no more
than that.
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Shri Goray: Now, it is a fight be-
tween one Congressman and another
Congressman.

Mr. Deputy-Speaker: Therefore, the
hon. Member is very happy?

Shri Goray: Because they were
happy when we were quarrelling.

Dr. M. S. Aney: More than one
thousand people have offered them-
selves as satyagrahis, and about one
hundred of them are in prison as
prisoners or under-trial prisoners. The
thing is that it has begun. Whether
this is to grow and gather in volume
and strength will certainly depend
upon the attitude that the Govern-
ment of India will take,

Shri S. A. Dange: For Bombay city
105 people died. What is the satya-
graha of one thousand people?

Dr. M. S. Aney: I thought that that
was the siory of the past, and that
would not be repeated in future.

On account of these considerations
for the people of Vidarbha who are
likely to face a terrible situation
hereafter, I have to declare here in
their name that I am unable to sup-
port this Bill, and I oppose it.

Shri Yajnik (Ahmedabad): [ am
very happy to express my joy and
gratification at the fact that the cur-
tain is about to be rung down on
the tragedy of the bilingual State and
the tragic events that followed in its
wake. It was more than three years
ago that the bilingual State was set-
tled upon by this House, and when
the decision was received in Ahmeda-
bad and in Gujarat, it created con-
sternation and sorrow and suffering.
We have passed through three years
of stress and storm and we are glad
to see that our efforts have not been
in vain.

In the first few days, when the
worst of repression was let loose on
Ahmedabad and Gujarat, we almost
felt as if we were absolutely alone,
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and we had no friends outside the
umis of Guarat. Bu. we were very
glad to find within & month or so that
e events that crowded in Gujarat,
the tiring and the janata curfew and
the paraue: meeung tnat we had to
hoid wnen ithe Prime Minister came
to Anmedabad to show him the depts
of our feewnng for Mana Gu)arat, were
all noted with sympathy in the press
of Manarashtra. We were very glad
to find that the Samyukta Maharashtra
Samiti and the people, the vast mil-
lions of Maharashira, whom they re-
present, gradually began to give us a
helping hand and to sympathise with
our whole movement for the bifurca-
tion of this big Bombay Siate. It is
worthy of note that the worst tragedy,
the worst firing, that took place be-
fore the billingual S.ate was formed,
was in Bombay. It was more or less
a fight for the City of Bombay. The
worst tragedy that took place after
che decision on a bilinguai State was
taken, was in Ahmedabad.

As the elections took place, we sat
together—men of the Parishad ana of
the Samiti—and we decided to co-
operate to however limited an extent
1 Opposition in the legislature ot the
Bombay State. Then more things
happened. We just felt that we aad
to get together nearegfnd nearer in
order to solve the p that
would confront us when the St as
divided into two, and we %ut
it in right earnest. We met if Poona
in 1957. We met in Bombay in Janu-
ary 1958, We came to three decisions.
I am happy to state that though we
could not came to a final decision we
laid down principles that have more
or less been adopted in the formula-
uon of the Bill that we are about
to pass.

The three principles, as Shri Datar
very briefly pointed out a tew hours
ago, were as follows. The first prin-
ciple was that the representatives of
the two States of Maha Gujarat and
Maharashtra would study the pro-
blem of giving aid to the sister State
of Gujarat from the funds of the
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Maharashtra State in the intial years.
The rest was naturally kept pending.
When we further met in Bombay,
it was again decided........

Mr. Deputy-Speaker: Would he
want to describe all those meetings
and what happened there? This is
the third-reading stage.

Shri Sonavane: It is relevant.

Mr. Deputy-Speaker: It may be
essential, but we are on the third
reading stage.

Shri Yajnik: The second principle
was that Dangs was treated as a
separate question. The third was that
all the rest of the border problems
were to be settled according to the
Pataskar formula.

It is my complaint also that the Patas-
kar formula has not been applied to
the six taluks of Nandarbar, Navapur,
Akkalkuva, Akrani, Shahada and
Taloda. Gujarat has just been grant-
ed 150 villages on account of the
Ukai dam which is a fact and a
reality. We feel, and the people ot
the six taluks have represented to
the Government of India, that they
are well prepared for a plebiscite or
referendum. What we plead for is
not in vain. History and geography
stanq by us. All the big authorities
on linguistics have also given their
verdict that Ahirani Dangi and Bhili
are species of the Gujarati language.

The point is that while we feel that
some bigger areas might have been
allotted to Gujarat, in the case of
Umbergaon and Nandarbar, after all
the compromise that has been effected
and the arangements that have been
made in view of the Pataskar formula,
all that has happened before between
the representatives of the two would
be States should be taken seriously
into consideration.

We have, to a certain extent, been
at a disadvantage. If the Samyukta
Maharashtra Samiti wag not consulted
by the 9-man Committee, we were also
not consulted. It is no fault of ours
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that we were not consulted. It is not
out of any favour or partiality for
Gujarat that some areas have been
allotted to us. I may say that there
is an amount of lingering discontent
n Gujarat today, that larger areas
.ave not been given, that the financial
arrangement hag been comparatively
miserly, and that the deficit of Rs. 9
crores has been reduced to Rs. 4 crores
and Rs. 6 crores.

All taat is there in our minds. But,
we have taken, Sir, a more statesman-
like attitude. We feel that after all
a State that has been together for the
last 100 years and more is separated
into two parts, and when the two
Chief Ministers or the would-be Chiet
Ministers of the two States have come
to a certain arrangement in the way
of partitioning the family assets in a
friendly accommodating manner, we
feel that that arrangement should be
accepted. We know that they worked
under the guidance of our Home Minis-
ter and the Government of India.
Ang, it is in the spiri¢ of statesmanship
that we have to look at this Bill and
look at all the arrangements that are
symbolised in the Bill. It is not
because we have liked every arrange-
ment that is made there but it is
because we feel that if this partition
has to be effected within a limited
period, there is no time now for a
Boundary Commission to be appoint-
ed. Some arangements must be made
here and now and the arrangements
have been made.

I may state that they have taken
pretty long over it. While the decision
was made or at least made public in
the month of August last, we are
now in April. It has taken a long
time for the nine-man comitteee and
also the Working Committee of the
Congress and the Congress leadership
and the Ministers to come to this
agreement and work out all the details
of the partition. They have taken
great pains. Villages and other
details have been gone into. Though
we may not like every part of the
arrangement that has been made, I
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would appeal to my Maharashtrian
friends with whom we have been, to
a certain extent, divided over this
boundary issue and questions of divi-
sion during the last few months, after
our long and glorious co-operation for
yearg together, I would appeal to
them at this hour, when within 2
weeks the two States are to be form-
ed, to bury the hatchet, to adopt the
Bill as it is and work it out as a
deed of partition of family property;
and particularly take care to see that
the boundaries are respected and no
unhappy accidents occur on either
side of the boundary. I will say that
on our part we will see that all that
is expected of us will be attempted
by us.

So far as the Adivasis and Sche-
duled Castes are concerned, it is
Thakkar Baba and Mahatma Gandhi
who have set the tradition for Gujarat.
It is Thakkar Baba who went to West
Khandesh ang startedq the Adivasi
Seva Mandal. The Adivasi Seva
Mandals and other organisations are
also working in Dangs and 1 can
assure my friends that we of Gujarat,
the Government and the people alike,
and all their organisations will do
their level best to see that the most
backward of the communities get the
best treatment and the best deal at
our hands.

Therefore, I would request my
friends of Maharashtra, the Maharash-
tra Samiti and the Republican Party
and all others now to bury contro-
versies and look to the future and
divert all their energies and atten-
tion, to concentrate them on making
their State, as we shall attempt to
conduct ourselves to make our State
and our people, more happy and more
prosperous in future.

Mr. Deputy-Speaker: Shri Goray.
1 will request the hon. Members now
to confine their remarks to 5 minutes
only. There are quite a number of
hon. Members wanting to speak and 1
will have to accommodate a few of
them at least.
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Shril Goray: Today, the long travail
will be over and the long debate also
will come to the end. Ever since we
were returned to this House, it has
been our constant endeavour to
persuade this august Assembly to
appreciate the justice of our demand
for a separate State of Maharashtra
and a separate State of Gujarat. We
are naturally happy, therefore, that at
last what we asked for and what we
fought for and what we suffered for
had been appreciated. There is no
question that henceforward the
energines of the people in Maharashtra
will be used for building a prosperous
and happy Maharashtra. The appeals
were made here by the Home Minister
*as well as by my friend Shri Yajnik
‘that we should forget all quarrels and
all the differences should be forgotten
now and that the hatchet should be
buried, and henceforward the two
neighbouring States of Gujarat and
Maharashtra should work hand in
hand. I know it is rather late in the
day to say here that full justice has
not ben done to us. I would only like
to point out that a few things have
been left which we would have liked
to get amended or rectified—the
question of the 16 or 17 villages of
Umbergaon, the question of the Dangs
and the question of the transfer of
the villages which are likely to be
submerged under the Ukai Dam to the
State of Gujarat. There are other
questions and I do not want to enter
into details of them.. ..(An Hon.
Member: What remains?) As I said,
it is rather late in the day. I do not
want to mince words and give you
false hopes. Why I am trying to point
out these things is that at least so far
as the villages in West Khandesh are
concerned, it is not only the transfer
of villages but it is a new principle
that you are trying to introduce.
Last time also, I pointed out but 1
failed in bringing conviction to you.
Nowhere in India, wherever dams
have been built, the areas that are
submerged or likely to be submerged
had been transferred to the other
State. That statement, I guppose, still
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stands unchallengeq and if you have
already taken a decision, I have no
quarrel with you but I would like to
point out that so far as Ukai dam is
concerned, please once again go into
the report that has been submitted to
you. It has been pointed out by the
exper‘s committee that the total
acreage that is likely to be affected is
157 lakhs of acres. Out of that, if
you take into consideration, the cultiv-
able land only 7 per cent of land is
in Madhya Pradesh, 7 per cent. in
Gujarat and 85 per cent land in
Maharashtra. The whole calculation
is based on the data that the Bombay
Government had supplied. It was said
that nearly 90 million acre feet ot
water was available. I am not quot-
ing figures from some source which is
not available to the Government. If
you go into the debates of the Bombay
Legislature, one of the members has

pointed out from the Government
figures this fact.
Mr. Deputy-Speaker: The hon.

Member’s time is up.

Shri Goray: Sir, you have given so
much time to Dr. Aney and other
people. Why are you so hard on me?

Mr. Deputy-Speaker: That is exact-
ly the reason why I am saying this
to the other hon. Members..........
(Interruptions.)

Shri Goray: In short, I would ask
you to go into it again and then you
will find perhaps that very little water
would be available for the dam. Tapti
is a very erratic river. The figures
that you are quoting are true only
once in five or six years; otherwise,
Tapti does not give so much water at
all. So I leave it to you.

I would like only to point out this.
I was really sorry when I heard the
veteran Congressman, Dr. Aney. 1
had never thought that in old age a
man wanted to forget all that he had
preached anq professeq in his young
days. Even he went to the extent of
saying that the Shivaji festival
should not be the starting point of new
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Maharashtra. I would like to tell you
that this Maharashtra is inconceivable
without Shivaji. Whatever good is
there in Maharashtra is due to Shivaji.
Therefore, it is but proper that we
should start with a bow to the great
hero who created Maharashtra.

Shri Raghunath Singh (Varanasi):
Who created India also, not only
Maharashtra.

Shri Goray: Very good. I am very
glad. If I may quote one sentence,
Sir, he was the man who typified the
revolutionary spirit in Maharashtra.
When the question of his coronation
came and when at that time the priest-
ly class said that he was not a
kshatriya but a sudra, he was the
man who said:

‘g7 g WY FE ey

whereby he meant: “Though I
am born a sudra, I will show you that
even a sudra can administer a king-
dom.” That is the spirit that has
inspired us. As Shri Dange said,
Maharashtra is a poor province. We
do not trace our descent from Ram or
Krishna. We trace our descent from
Shivaji. We can say even now:

‘% EF [T FET qAq

Shri Datar said, let wus build up
India, in the name of the good of the
nation, let us now march forward.
There again, I would like to tell him
what Shivaji had said. He had said:

“Fgrarsy &fF0 oot TR

We have reduced ourselves to poverty
for the sake of the nation, that was
what he said. Therefore, I would like
to assure the Minister of State in the
Ministry of Home Affairs, I would
like to assure the Home Minister—I
am glad that the Prime Minister is
also here—that so far as nationalism
is concerned, sacrificing for the nation
is concerned, it is in our blood and we
shall never betray our blood.

Sir, I have nothing more to say. I
only wish, let Gujarat prosper. Let
Gujarat teach us the secrets of trade
and commerce and industry. We want
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to learn from them. For the last 300
years, in spite of the fact that we
came into close contact with them, we
did not learn from them. Now we
would like to learn from them. We
would like to send some of our young
Maharashtrians to Gujarat, when the
new capital is formed, to study there
for some time and like Kacha learn
the sanjeevani vidya and come back
to Maharashtra. And, Sir, if we have
so~~*hing to contribute to the nation
by which the Gujaratis also will pro-
fit, they are welcoming to Maharashtra
to learn from us.

I feel that there is no likelihood of
any inimical feelings between the
two States. Whatever our differences
may be, we will try to argue about
them. We shall come to the Home
Minister for a settlement. It is our
tragedy, in a way, that we have
lost here what we have gained out-
side. It is quite possible that we
may yet win the points that we are
stressing here. We will go on putting
forward our point of view. One day
or the other we will succeed.

So, Sir, I agree with all my friends
in saying, ‘Let us begin a new chap-
ter”. Every story has its end. And
this story also is ending. Let us now
start on a new page and wish good
luck to Gujarat and good luck to Maha.
rashtra.

Shri Khadilkar: Today I am very
happy because after a long period of
time, the struggle and a certain
amount of bitterness that had enter-
ed the life of Maharashtra and
Gujarat have come to an end. Per-
haps today we are reaching a phase
in the evolution of a federal union
that we are building up, where every
unit of the federation more or less
now is organised on a homogeneous
base. That will strengthen our coun-
try and strengthen the nation.

On this occasion I would particular-
ly like to thank the Maha Gujarat
Janata Parishad. One of the argu-|
ments that was advanced in support|
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of the bilingual State from the start
by the Gujarat leadership with a cer.
tain type of authoritarian tradition
was that “we want a big State; the
Maharashtrians are fools; they do not
understand the advantage of a big
State like bilingual State of Bombay,
because we can combat and equal the
balance at the Centre with Uttar Pra-
desh and other big groups”. That idea
never caught hold of us so far as
Maharashtra is concerned, and though
we have quarrelled about certain
matters in the process of formu'ating
this Bill, the credit goes to my hon.
friend Shri Yajnik who came forward
and told the people of Gujarat after
the Gandhian era, for the first time,
“You will have to fight against this
leadership in Gujarat”. Therefore,
ultimately, because of this struggle...

Shri P. R. Patel: Are we discussing
this Bill or any other thing?

Shri Khadilkar: He is taking away
my time. Because of a joint struggle
and our resolve, ultimately the Con-
gress leadership accepted the verdict
of the people of Maharashtra ang this
House also is ultimately putting its
seal on that verdict. This is a great
day for democracy.

There are certain problems, but
when we solve problems by democra-
tic methods, there is no cut-and-dried
solution. Some leaders were saying
that the bilingual State had come to
Stay. But ultimately we have seen
today that two States are being carved
out. Therefore, I have every hope
that, whatever little patches there are
here and there on the border and
though certain problems here and
there are still there unsolved,—and 1
am condfident—if we apply our mind
and if the leadership also takes a broad
view in order to remove all the spots
of discontent on the broader interests
of the nation, these problems will be
solved sooner than later.

We have created language States.
We are a multilingual nation. Just
now history was quoted. One great,
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eminent leader of India has said that
perhaps in the evolution of our coun-
try history is like.y to prove a curse.
That is a very significant sentence.
Therefore, when we are building up
language units, our enthusiasm in the
sense of any patriotissn should not
assume a certain amount of exclusive
nationalism or chauvinistic character
at the cost of broader unity. Let us
all, who are really very happy now,
bear this fact in mind.

We welcome this day and will re-
member this day, when we have com-
pleted the process, which we had
started, of building up a strong Indian
union of a federal character. We
had not enough time to organise the
units on a certain homogeneous and
socially integrated basis. We have
done that today. Therefore, this Bi.l
will go down in history and this day
will be remembered as a historic
event.

Shri G. B. Pant: We are almost
at the end of the journey, and the clock
too is beckoning to us not to prolong
this discussion very much.

I have a feeling of relief and
I should like to express my ap-
preciation of the way in which this
whole subject has been handled by
the hon. Members of this House. It
involved some ticklish issues, as all
ouestions relating to re-organisation of
States generally do, but in spite of
occasional lapses, a spirit of friendli-
ness, understanding and goodwill was
maintained throughout the discussions
and the deliberations.

It is not for me at this stage to
enter into the merits of this measure.
I would, however, remind hon. Mem-
bers about the expeditious way in
which efforts have been made to form
these two States and to get this legis-
lation through the Parliament. The
President of the Congress at that
time, Shrimati Indira Gandhi, was the
first to raise this question and it was
through the efforts of the Chief Min-
ister, Shri Chavan, and Dr. Jivraj
Mehta that we were able to give a
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concrete shape to the aspirations of
the two sections of the people in
Bombay.

There is, however, one lesson which
I think stands out prominently and
which we might well heed. We
can gain our ends and objectives not
through violence; but through peace-
ful and democratic methods. Again,
we may enter into alliances in a state
of frenzy or fury, but when it comes
to real settlement, then such alliances
do not yield great results. It is only
when unity is based on basic princi-
ples and directed towards the achieve-
ment of constructive purposes in a
peaceful way that alliances can a'so
prove fruitful. What we have achieved
today is due to the spirit of under-
standing, appreciation of each other’s
point of view, goodwill and a desire
to accommodate each other which was
shown by the leaders of Maharashtra
and Gujarat, the Chief Minister, Shri
Chavan and Dr, Jivraj Mehta. Dr.
Jivraj Mehta is the prospective Chief
Minister of Gujarat. They two enter-
ed into an alliance, and that alliance
was of a fruitful character, because
it was not tainted by any sort of vio-
lence or any sort of reserve. We saw
that the Samyukt Maharashtra Samiti
and the Maha Gujarat Parishad had
worked together for some time. But
when it was put to test, they failed.
(Interruptions,)

Some hon. Members: No, no.

Shri G. B. Pant: I saw before me
here, today as well as previously,
whenever this Bill was taken up there
were sharp differences between the
two.

Shri Naushir Bharucha: That does
not matter. We have attained our

objective.

Shri G. B. Pant: I have been forced
to say so by certain remarks that have
been made R the debate which I wish
had not been made. I, however, want-
ed to say that let us work in a brother-
ly spirit, which nas been shown by
Chavan and Jivraj Mehta.
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Shri S. A. Dange: We fought and
you made the alliance.

Shri G. B. Pant: You fought anad
we took notice of your sentiments and
of your views and also of the public
and we have always been ready, and
will always remain ready, to do what
we consider to be in the interests of
the millions of people whom we hap-
pen to have the privilege to serve
today. So, that will be our guiding
principle and I hope we wi.l try to act
up to it. Nothing will be allowed to
come in our way and we will try to
do the right thing with a view to
serve the interests of the people in a
right manner and in a way that will
ensure to their lasting benefit.

Now this chapter is almost closed.
I hope these two States will flourish
and prosper and that there will be
unity and goodwill between the two
communities or groups waho have
lived togetter for decades and cen-
turies and who have contribu'ed to
the growth of the nation and to the
progress of nationalism in this coun-
try in a large measure.

19 hrs. R

Language is a uniting force, Langu-
age is the basis of culture, but lin-
guistic frenzy can also sometimes
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cause serious damage and even disas-
ter So, while doing all we can to
promote the regional languages, we
have to continue the process of gyn-
thesis in our country, which has real-
ly enabled us to build our composite
culture and which has helped all
parts of our country, in spite of the
languages being varied and the way
of life being in certain respects also
different to treat each other as
brothers. And, above all, we owe
allegiance to India and everything
else comes next or after that. So,
while doing our best for our regional
languages, for our respective regions,
we have on an occasion like this to
remember that whatever we do has
to be consistent with the higher sup-
reme loyalty that everyone of us must
owe to this country, from which alone
all benefits can flow. So let this
great India bless these two States. Let
us all join together in wishing them
all happiness, progress, peace and
advancement.

) Mr. Deputy-Speaker: The question
is:

“That the Bill, as reported by
the Joint Committee, be passed.”
The motion was adopted.

19:01 hrs,
The Lok Sabha then adjourned till

eleven of the Clock on Wednesday,
April 20, 1960/Chaitra 31, 1882 (Saka).





